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LEGISLATIVE ASSEMBLY.
Tuesday, 3rd April, 1934.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

REFRESHER CourSE AT Kor Larmpar, NoRTH WESTFRN RAIlLWAY.

576. *Rao Bahadur M. O. Rajah: (a) Will Government be pleased to
state if it is a fact that the Refresher Course at Kot Lakhpat is meant
to refresh the memory of the North Western Railway erployees in regard
to the theoretical and practical education relating to the respective D?-
partments ol each employee and does not result in the forfeiture of one s
services ?

(b) Is it compulsory for each commercial employee to attend the
Refresher Course every fifth year? If so, how does the result of each
course affect those employees in regard to their official status?

(¢) Will Government be pleased to state whether the candidates who
fail in one attempt are given another chance?

|
Mr. P. R. Rsu: I have called for information, and will lay a reply
on the table of the House in due course.

EMPTOYMENT OF TEMPORARY STA¥F AGATNST PERMANEXT VACANCIES
ON THE NORTH WESTERN RatLway.

577. *Rao Bahadur M. O. Rajah: (a) Is it-a fact that the North
Western Railway engaged a number of temporary staff against permanent
vacancies in 1927? Tf so. for what period ? . Was their confirmation based
on passing & departmental suitability examination?

(b) Is it a fact that the temporary staff executed an agreement bond?
If so, were the conditions laid down in paragraphs 5 and 6 of the bond
given effect to? If so, when and with what result?

(c) Is it a fact that the Divisional Superintendent, North Western
Railway, Delhi, called for, vide his circular letter No. 729-E. /24 /1243,
dated ‘the 15th November, 1927, personal opinions from the Station Massters
regarding the fitness of the temporary staff, working under them for the
posts to which thev were appointed, in order to decide the question of
their retention in service? If so, what action was taken on those opinions?

Mr. P. R. Ran: With your permiseicn. Sir, T shall reply to questions.
Nos. 577 to 570 together. ‘ ‘ '

( 3089 ) - A



3070 LEGISLATIVE ASSEMBLY. [8rRD APRIL 1984.

All these matteirs are within the vowers of the Agent, and Govern-
ment have no infurin.tion. The eveuts referred to oecwrred several years
ago, and Government do not consider that the labour of collecting the
information required will be justified by the result.

‘FEMPLOYMENT OF TEMPORARY STAFF AGAINST PRRMANENT VACANCIES
ON THE NORTH WRSTERN RAmLway,

1578. *Rao Bahadur M. O. Rajah: (a) Is it a fact that the temporary
staff who were employed against permanent vacancies on the North Western
Railway in 1927, and who worked satisfactorily for nearly more than
three years, have a lien on permanent posts, vide the Agent, North Western
Railway’s circular No. 1 of 1927, Part A, page 6, paragraph 4, and page
No. 4, correction slip No. 20, dated the 11th July, 1930°?

(b) Is it a fact that the Divisional Personnel Officer, Delhi,
called, vide his letter No. 921-E./110 of February, 1929, the whole tem-
.porary staff to his office to undergo a suitability examination for confirma-
tion, and the unsuccessful candidates were discharged while the success-
ful candidates were retained. vide paragraph 5 of the service bond? If so,
why were not the successful candidates confirmed?

(c) Is it a fact that the vacancies, against which the temporary staff
were working. existed up to and after the time of their discharge? If so,
will Government be pleased to state why the aforesaid staff, after com-
pletion of 12 months’ service, were not confirmed, as per Agent’s circular
No. 1 of 1927?

‘(d) Is it a fact that the discharged employees appealed against tha
orders of the Divisional Superintendent, North Western Railway, Delhi,
to the higher authorities, one after the other, and that the latter simply
forwarded their appeals to the Divisional Superintendent, Delhi, who
discharged them originally? If so, will Government be pleased to state
what action was taken with a view to justice being done to their em-
ployees?

REFRESHER COURSE AT KOT LARKAPAT, NorTa WESTERN RAmLway.

1579. *Rao Bahadur M. O. Rajah: (q) Is it a fact that the Kot Lakhpat
Refresher course was an additional test for the temporary staff employed
against permanent vacancies on the North Western Railway in 1927 and
was not mentioned at all in the Service Agreement bond? If so, why
was it fixed as a final examination for the temporary staff without giv-
ing any previous notice to this effect ?

(b) Will Government be pleased to state whether the temporary
staff discharged for not passing the Refresher Course will be recalled? If
not, why not?

(¢ Is it a fact that Mr. Nisar Ahmad Khan, a temporary parcel clerk
at Saharanpur, was allowed to re-appear a second time at the Refrcgher
Course test, while the others were not?

" (d) Isit a fact that Mr. Bankey Lal, temporary Goods Clerk at Delhi,
failed in the Refresher Course, both in practical and theoretioal subjects,
vide North Western Railway Weekly Gazette No. 80 of July 1980? Is

#For answer to this question; el adewer to question No. 5T7.

2
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it also a fact that he was retained in service without further éXamita-
tion? If so, why were not the others, who failed in one subject only,
retained ? -

(¢) Will Government be pleased tc state the cause for this differen-
tial treatment in the case of the two above-named persons?

(f) Will Government be pleased to state if there are any rules under
which a railway employee having failed in the Refresher Course, can
be discharged or dismissed ?

EXEMITION OF PERMANENT GOVERNMENT SERVANTS FROM APPEARING
BEFORE A MEDICAL BOARD FOR PHE INDIAN AUDIT AND ACCOUNTS
SERVICE EXAMINATION.

580. *Bhai Parma Nand: (g) Will Government be. pleased tc state
whether it is a fact:

-~ (i) that permanent Government servants below the age of 30, who
intend to sit for the Indian Audit and Accounts Service Ex-
amination, are required to appear before a Medical Board
in the same way as outside candidates;

(ii) that a permanent Government servant, transferred from one
Department to another, is not required to furnish a medical
certificate;

(iii) that if a permanent Government servant successfully competes

in the above examination, his case is merely one of trans-
fer from the subordinate to the gazetted rank; and

(iv) that the rules pertaining to the above examination are in course
of revision ?

(b) If so, do Government propose to exempt permanent Government
servants from appearance before a madical board, or insist only on a cer-
tificate from a medical officer not below the rank of a Civil Surgeon ?

(c) 1If a Government servant of the above category is declared unfit
by a medical board constituted for the purpose of the Indian Audit and
Accounts Service Examination, does it prejudice his retention as a subordi-
nate in case he was employed under a First Class Health Certificate?

The Honourable Sir George Schuster: (a) (i). Yes.

(i) Information regarding the practice of all Government Departments
is pot readily available, but so far as 1 am sware a medical eertificate
48 not nmormnally required in the casc of such transfers.

(iii) No. Apart from the question of gazefted rank, a Government
sorvant who is successful in the .examinatior becomes eligible for much
lngher scales of pay, and the lability cf Government in the event of his
being subsequertly discharged on medical grounds is thereby increased.
;Ie also becurues Jiaole to transfer to any part of India, and this makes
it the more necessarv to ascertamn whether his health is likely to be
able to stand the strain of different climates.

(iv) Yes.

®) No.i

(¢) Not necessarily. Any such cass would be considered on itg merits; .

Todpoginon i
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PASB Mums ¥ OPTIONAL SUBJECTS OF THE APPENDIX ‘ D’ EXAMINATION-
- OF THE RATLWAY ACCOTNTS DRXPARTMENT.

581. *Bhai Parma Nand: (¢) Will Government be pleased to state-
whether it is a fact:

(i) that a candidate intending to pass in the optional subjects of’
the Appendix ‘D" Examination of the Railway Accounts De-
partment must secure 66 per cent. marks;

(ii) that in the corresponding Civil, Military, and Railway Audit:
‘Subordinate Accounts Service Examinations’ only 40 per
cent. marks are required for a pass; and

(iii) that the scales of pay in the Railway Accounts offices are far
lower than those obtaining in the Civil, Military and Rail-
way Audit Offices?

(b) 1f so. are Government prepared to bring down the pass marks to-
50 per cent in the optional papers?

(¢) Is it a fact that during the last three years, questions regarding
‘Establishment matters’ were almost absent in the general paper of the
Appendix ‘D’ Examination?

(d) Is it a fact that no instructions are issued to examiners of different
papers to mairtain a uniformity of standard in allotting marks?

Mr. P. R Rau- {¢) and (b). The attentior of the Honourable Mem-
ber is invited to the reply given by my predecessor to a similar question:
No. 530 asked by Sir Muhammad Yakub on the 12th March, 1930.

(c¢) No.

(d) The exsmin-rs are experienced officers carefully selected person-
allv by the Controller of Railway Accounts and it is not considered there
is any necessity for any special instructions.

Cusmc.rmon or Posts IN THE East INDIAN Rumvu ACCOUNTS
DEPARTMENT.

582. *Bhai Parma Nand: (a) With reference to their reply to unstarred
question No. 316 put in the last winter Session of the Assembly, will:
Government be pleased to state whether it is a fact:

(i) that the posts in the East Indian Railway Accounts Depart-
ment are being classified ag class I charges merely on account
of the fact that they are being held by class I clerks; and

(ii) that many class II and class LII clerks are holding charges which
are far more ‘onerous and carry greater responsibility than
those of class I charges?

(b) Will Government bé pleased to state whether the mere fact that
a particular charge is being held by a class II or class III clerk deterio-
rates the value of the post from a class I to a class IT or elass ITI charge?

(c) 1s it a fact that the existence of this practice is known t» Mx
E. R. Seshu Iyer, the present Deputy Chief Accounts Officer, East Indias
Railway? . If so, at whose suggestion is thie prachca sought to .be per-
petuated?
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() Is it a ﬁct that such classifications eontravene the pmmons of
Bulgi)%}o of the Fundamental Bules? If so, when is a re-classification
.going to be made, based on a correct assessment of the degree of respon-

sibility and volume of work attached to a post?

Mr, P. R. Rau: I understand thot some difficulties bave tfrisen m
classifying the various charges in accounts offices on the East Indian Rail-
- way. 1 am asking the Controller cf Railway Aceounts to exawine the

whole positior.

HARDINGE BRIDGE ON THE EAsTERN BENGAL RAILWAY.

'583. *Mr. S. C. Mitra: (q) Has the attention of Government been drawn
1o o paragraph in the *“By the Way Column”’ of the Amritabazar Patr:ﬂ.a,
dated the 6th March, 1934, Town Edition, about the Hardinge Bridge
on the Eastern Bengal Railway? 1If so, did Government consider ‘Mr.
‘G. C. Banerji's diagnosis of the causes of the breaches in the Hardinge
Bridge as correct? _

(b) TIs it a fact that the Chief Engineer, FEastern Bengal Railway, sta!;ed
in the course. of a Press interview shortly after the breaches in the guide
‘bank, that he had examined the briage and that he was in a position to
'say that there was absolutely no cause for alarm?

(c) Did not Mr. G. C. Banerji, retired Executive Fngineer, Public
“Works Department, Bengal, in his statement warn Government that the
breaches in the guide bank were not due to ordinary causes and there
was cause for serious alarm?

(d) Do Government propose to consider in future the question of con-
aulting and engaging engineers, who have got training and experience about
the soil condition and river courses in Bengal, in connection with the
Hardinge Bridge and its repairs?

(e) Did Government engage any engineer of the Bibpur Engineering
‘College who had speciul knowledge and experiente of local soil condition
.and river courses in Bengal ? ‘

(f) Do Government propose to consider specially the claims for appoint-
ment of engineers from the Sibpur Engineering College in connection with
they Hardinge and other Railway Bridges in Bengal ?

Mr. P. E. Bau: (a) Government have secn the paragraph referred to,
and have reccntiy slso received ccmmunications from Mr. G. C. Banerji
-on the subject of the breach in the guide bank of the Hardinge Bridge.
Mr. Banerji's general diagnosis of the causes of the breach does not differ
materially from that of the railway engineers who have been dealing with
the problem.

(b) I have not seen the statf.-g’ent 1eferred to and, as the Clief Engi-
;neer in question is on long leave at presen!, I am unable to ascertain
exgctly what he meant by it. 1 have, however, seen an article that was
published in the Statesman on the 8th of Octobur, 1933, and pre-
sumably was based ~n the press intcrview in question. From that arti-
clg it would appear {hct the Chief Engineer assured the Press tkat the
bridge itself was in no immediate danger, and his intention must have
been to reassure the public and to cortradict a strong rumour that, 1
understand, was current at the time, to the effect that the bridg~ itself
thad already been or was likely to be seriously damaged. K
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© {e). Any warhing ‘that Mr. G. C. Panerji may have issued shortly after
the guide ‘bank bad been breached, could only have confirmed the opimion
the railwdy eéngincers concerned had alrésdy formed, that the damnge was
nnt due to orlinary causes and was not to be treated lightly.

(@) Government have already consulted, first in 1982 and again re-
eenfly, Sir Robcrt Gales who was responsible for the design and construc-
tion of the Hardinve Hridge, who Las had considerable experience in ocon-
nection with the bridging and training of large rivers in the alluvial plains
of Northern Irdia generally, and nct merely in Bengal and whou has for
kng been conmdm\d an authority on the subject of river training. Gov-
ernment will continue to follow in the future their existing policy of
consulting those who, in their opinion, are best fitted to advise regarding
the ‘megsures necessary to safeguard the Hardinge Bridge.

(e) Govemmept do not propose to engage at present any other engi-
neer to advise them in connection with the Hardinge Bridge, in view of
the fact that they have already obtained the advice and recommenda-

tions of oue of their Consulting Tingineers, who is eminently ﬁtted for
that duty.

(f) Govemment have no reason to think that engineers from the Sibpur
Engmeenng "College are ipso facto experts on river training and control
in Bengal. Mauny years of practical experience in such work is necessary
to produce engineers capsble of dealing with those problems, and such
experience can be gained by any engineer irrespective of the College ha
may have been trained at. The Eastern Bengal Railway itself is a good
training ground fcr engineers in sueh werk, as it has many bridger over
large rivers in Bengal and Northern Assam, so that all engineers em--
ployed on that Railway gain practical experience in river training and
control ag part of their normal duties.

FoRMATION OF THE ‘“ KARNATAR PRrovINCE ”.

584. *Bao Bahadur B. L. Patil: (a) Is it a fact that the Madras
Legislative Council passed resolutions, once in 1829 and again in 1988,

recommending to Government that urgent steps be taken for the form-
ation of ‘‘Karnatak Province’’?

(b) If so, will Government please state whether the resolutions have

been forwarded to them, and if so, whether any action has been taken in
the matter?

The Honourable Sir Brcjend.a Milter: (a) and (b). The Government
of India received the resolutions in question from the Local Government
and forwardel them to the Secretary of State for India.

]
AMALGAMATION OF COORG WITH A MaJOR PROVINCE.

585. *Rao Bahadur B. L. Patil: (a) Are Government aware that an
agitation is afoot in Coorg to amalgamate the province of Coorg with
Mysore in case Government do not set out to form an independent admi-
nistrative province for all the Kannad speaking people now living under
Bombay, Madras and Coorg Governments?

(b) Ia it a fact that the Commissioner of Coorg invited various public
bodies in. Coorg to submit their views regarding-the future treatment of
Coorg, for the purpose of placmg them before the Consultative Committes:
of ﬂxe Round 'IPble bonference in 193272 :

AN



s o . QUESTIONS AXD, ANSFIERS. Lo
L O T . : : . .

(c) If so, AwilliGove:nqu- pleyge state whether the Commisgioper. for-

warded the views to the “Consultative Committee? - Wil Goyerniment
futther state what was their own opinion in this respect ?

» ‘(d‘) Have Government arrived at any conclusion regarding the ques?ion
of amalgamating Coorg with a major province?

The Honourable Bir Brojendra Mitter: (a) Government are aware of
a movement in Cocrg n favour cf ity amalgamation with- Mjsore. They
are also awars of demands which have come up from time to time for a
separate Karnataka Frovince, ] i

(b) Yes, - oo

(c) The views were forwarded to the Government of Indja by the Chief
Ccmmisgionee.

(@) I would refer the Honourable Member to White Paper _proposals
50 and- 60 to which Gcvernment bave nothing to add.

PREPARATION O LEGISLATIVE AssEmpLY ELFCTORAL Boris IN Srep.

586. *Mr. Lalchand Navalrai: (a) When were the existing Legislative
Asgembly electoral rolls originally made and when were they revised ?

(b) Who provides money spent on their preparation ?

(c) Have Government of India or the Provincial Governments ever
contributed any amount for the purpose? If so, how much and when
since 1920, especially for Sind?

(d) Arc Government aware that the rolls contain names of voters who
are dead, or have left the station concerned, or have not the necessary
qualification, or the names of those who possess the required qualification
arg omitted?

(¢) What is the agency which prepares the electoral rolls for both the
urban and rural areas, and what publicity is given in order to give notice
to the public that the rolls are being prepared? Is it by means of one
newspaper, or more, that such information is conveyed to the public?
Is it published in English, or vernacular as well?

(f) Is it a fact that in Sind lately such a notice was given for Karachi
through the medium of one Anglo-Indian paper only?

(9) Is it a fact that the Sind Government have assigned that work far
Karachi to the City Deputy Collector and have asked the public to help
him ? .

(k) Will Government be pleased to state how much monev have they
provided for the preparation of the electoral rolls in Sind?

() Are Government aware that there are no established political parties
in India as are in England to send lists of qualified voters and has any
official agency been created for getting correct information from people
both in urban and rural areas, before the preparation of an up-to-date
electoral roll? If so, which is the agenéy in Sind? If not, why not?

8ir Lancelol Graham: (a) The electoral rolls for the constituencies of

* the Legislative Assenibly were first prepared in 1920. By rule 9 of the

Legislative Assembly Flectoral Rules the rolls are required w0 be revised
every three jears. ’
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_ (b), (c) and (k). Under item No. 44 of Part II of Schedule I to the
Devolution Rules, elections for the Indian Legislature are a provincial
subject, and consequently the respective Local Governments bear all the
expense of copducting these electicns.

() Government have no infermation.

(¢) The Honourable Member is referred to the regulations for-the
preparation of electoral rclls contained in the Legislative Assembly Elec-
toral Regulations for the various Provinces. .

(f) and (g9). Government have no information.

(i) The local officers appointed under the Provincial Regulations . are
entrusted with the duty of coliecting correct information as far as pos-
sible. As to the angeacy in Sind, the Honourable Member’s attention is
invited to the Legislative Assembiy (13ombay) Electoral Regulations.

‘CRRATION OF BENCH COURTS Or HONORARY MAGISTRATES IN INDIA.

. 587. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state, whether the Bench Courts of Honorary Magistrates in India were
created by the Government of India or the Secretary of State for India?

(b) Were they created during the War times for temporary purposes
or not ?

(c¢) Are these Bench Courts of Honors;ry Magistrates in the centrally
-administered areas also?

The Honourable Sir Harry Haig: (2) and (b). Benches of Honorary
Magistrates are set up by order of the Local Government under sub-section
(1) of section 15 of the Criminal Procedure Code. That section has been
in the Code since 1872 and was a>i mitroduced as a war measure

(¢) There arc Beneh Courts in centrally administered areas.

ARRANGEMENTS FOR THE BOARDING AND LODGING OF FOREIGNERS
- DETAINFD IN IKNDIA.

588. *Mr. M. Maswood Ahmad: (a) Will Government please state
whether they make any arrangement for the boarding and lodging of those
foreigners who are detained in India at -the instance of His Majesty’s
Government and, are not granted passports to go back to their own country
or any other part of the world ?

(b) If so, what are those arrangements and from which item of the
Budget are such expenses met?
(c) 1f the reply to part (a) above be in the negative, will Government

please state the reasons for not providing adequate shelter and giving
maintenance allowances to these persons ?

Mr. B. J. Glancy: (a) So far as Government are aware, no foreigner
has been detained in India in the circumstances suggested by the Hon-
ourable Member. The questicn of making urrangements for their board
and lodging has not, therefore, arisen and Government can make no state-
ment on the subject. :

(b) and {c). Do not arise.
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Mr. M, Maswood Ahmad: Is it u fact thas one Shaikh: Tahir Dabbagh
has been detained in India and that his passport has been cancelled?

; .
Mr. B. J. Glancy: As regards this gentleman, my information is that
-ab his request arrangements have been made for him to proceed to Iraq,
and facilities have been given.

x

CANCELLATION OF THE PASSPORT OF SHAIKH Tmm DaBBaAGH.

'589. *Mr. M. Maswood Ahmad: (a) Is it a fact that the passport of
‘Shaikh Tahir Dabbagh was sent for by Government through the United
Provinces Government when he was staying at Lucknow ?

(b) TIs it also a fact that Government have not yet returned the same?

(c) Is it a fact that Government have cancelled the passport at _the
instance of His Majesty’'s Government ? ' R

(d) Will Government please state the reasons which led to the cancella-
‘tion of the passport ?

Mr, B. J. Glancy: (a) acd (b). Yes.,

(¢) The passport was impounded at the instance of His Muajesty’s
“Government.

() Governmcent are not prepiared to state the reason which led to the
passport beiug impourded.

Mr. M. Maswood Ahmad: Will the Honourable Member be pleased
to state whether this gentleman is at present in India or outside this

country ?

Mr, B. J. Glancy: As I said just now, arrangements have been made
et his request for his transfer to Irnq. Whether he has actually gone
there or not, I have no information,

Mr. M. Maswood Ahmad: Will Government be pleased to state if he
is & subject of the Hedjaz Government or of any other Government, and,
if he is a subject of any other Government will Government be. pleased
to state which Government that is?

Mr. B. J. Glancy: According to my information, he is a Hediizee.
but he obtained the passport which he' possesses by misrépresenting
Limself to be an inhabitant of Mokala.

Mr. M. Maswood Ahmad: Will Government be pleased to state why
they are not prepared to state the reasons why the passport was cancelled?
‘Was it cancelled in the interests of India or in the interests of the British
Government ?

Mr. B. J. Glancy: The passport has not been cancelled.

Sardar Sant Singh: May I know what authority granted the passport
-originally ? ‘



E LRGISTATIVE -ABSEMBLY [82p Arrm 1984

i'. e . 3. Glancy: The passport, according to my imformation, was
grantbd by an authority entitled to grant passports for imhsbitants of
Mokala.

‘Sardar Sant Singh: I want to know which Government it is.
Mr. B. J. Glancy: 1 am not clear as to who the exact authority is.

Mr. M. Maswood Ahmad: Have the Governmermt of India any
authority to cancel a passport granted by another Government ?

‘Mr. B. J. Glancy: The Government of India have not cancelled the
passport.

Mr. M. Maswood Abmad: Will Government be pleased to state

whether this passport was returned to this gentleman if it has not been
cancelled ?

Mr B. J. Glancy: The passport, as I said just now, has beem
impounded at the instance of His Majesty’s Government, and Govern-

ment are not prepared to state the reasons why that passport was
impounged.

Mr, M, Maswood Ahmad: May I know if this passport was impounded
in the interests of India or in the interests of some other Government?

Mr. B. J. Glancy: As I said just now, the passport was impounded at
the instance of His Majestv’s Government,

Sardar Sant 8ingh: May I know under what legal authority a passport
can be impounded in British India?

Mr. B. J. Glancy: I should like notice of that question.

Mr. M. Maswood Ahmad: Will Government be pleased to state
whether any money has been paid to this gentleman while he has been
detained in India on account of his passport being impounded ?

Mr. B. J. Glancy: I am not aware that he has been detained, nor that
any money has been paid to him.

Sardar Sant Singh: May I know if there is any law in Brilish India
by which an undesirable alien can be sent out of the country?

Mr. B. J. Glancy: The Honourable the Law Member would be in a
better position than I am to answer that question.

Dr. Ziauddin Ahmad: Does the confiscation of his passport mean that
he is not allowed to leave this country?

Mr. B. J. Glancy: As I said just now, arrang

' ' ements have been made
at hig request for him to proceed to Traq. ) ’
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ApPOonNTMENTS AND DISCHARGES TN THE DIxAruR Division or THE Base
' Inpiax Rammway: :

590. *Pandit Satyendra Nath Sen: With reference to Mr. P. R. Rau’s
answer to my starred question No. 521, dated the 190th March, 1984, will
Govérnment please enquire and state:

' (a) how many appointments among non-gazetted cadres have beem
made in Dinapur between 1926 and 1932;

(b) (i) the number of ex-army men who were in employment in
the Dinapur Division in the beginning of 19381;

(ii) the number of men who have since been discharged;

(iii) the number of the men, by whom they have beem replaced,
who are strikers from the Great Indian Peninsula Railweys
and

(iv) the number of men who are related to the Head Establish-
ment clerk who is now officiating as the Assistant Staff
Superintendent in Dinapur?

- Mr. P. B. Rau: No, Sir. TRecraitment to subordinate ranks is within
the powers delegated to the Agent, and Government see no reason to
interfere. i

LW
RECRUITMENT OF MINISTERIAL STAFF TN THE IMPERIAT SECRFETARIAT
ANXD THE ARMY HEADQUARTERS.

591. *Mr. 8. C. Mitra (on behalf of Mr. Gaya Prasad Singh): (a) Is it
a fact that recently a circular has been issued departmentally in the Army
and other allied branches of the Central Secretariat that the recruitment
$o the clerical and other lower grades of service should in future be stopped
from South India and other Eastern Provinceg ?

(b) If the answer to part (a) be in the affirmative, will Government
kindly state what were the considerations that led to the issue of such s
circular ?

(¢) Is it the intention of Government to confine recruitment of
ministerial staff to those areas in the up country from which recruitment
to the army is usually made? If so, why ?

Mr. G. R. T, Tottenham: (a) No.
(b) and (¢). Do not arise.

APPOINTMENT OF INDIAN ENGINEERS iS TEMPORARY ENGINKERS IV THE
Mrurrary ENGINEERING SERVICE, ARMY HEADQUARTERS.

. 592, *Mr, 8. O. Mitra (on behalf of Mr. Gaya Prasad Singh): (a) Is
it a fact that in the M. E. S. (Army Headquarters) Indian Engineers
with high Indian and English qualifications, are being appointed as tem-
porary overseers on very low pay under European Military S. D. Os.?
(b) Will Government be pleased to state what qualifications the latter

possess, and whether they have to pass any examination® If so, what
examination ?

_Mr. @. RB. F. Tottenham: () Indian engincers with high Indian and
English qualifications are applying for and < obtaining appointments as
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temporary Overseers. This is the normal method of entry to the higher
ranks of the permanent establishment. They may serve under either
Indian or European S. D. Os.

(b) All Military S. D. Os. have to qualify at a special course either af
the Thomason College, Roorkee, or at the School of Military Engineering,
Chatham, which demunds a high standard of engineering knowledge and
considerable practical experience in addition. In both cases, qualifying
.and final examinations have to be passed.

REPAYMENT OF MADRAS GOVERNMENT LOANS.

593. *Mr. K. P. Thampan: Will Government be pleased to state
whether: _—

(a) their attention has been drawn to the speech of the Honourable
Sir H. Stokes, the Finance "Member in the Madras Legis-
lative Council on the 18th March, 19384, in which he stated
that the Government of Madras, about six months ago, ap-
proached the Government of India with a request either to
reduce the rates of interest on their loans or to permit them
to repay those loans from the accumulated balances and
that the Government of India did not allow them to do

B either; i )

(b) the facts stated in tne speech are true;

(c) Government have reduced the rate of interest on the loans due
from other Provinces, and if so, the reason for Madras not
being given a similar treatment; and

(d) the correspondence that passed between them can be placad on
the table of this House ?

The Honourable Sir George Schuster: (a), (b) and (c). In October
‘last, the Government of Madfas enquired informally whether they would
be permitted to repay either from their accumulated balances or by bor-
rowing in the open market the loans taken by them in the past from the
Provincial Loans Fund. We could not accede to thig request as it would
cut at the very root of the whole arrangement relating to the Provincial
Loans Fund. The Honourable Member will realise that we ourselves
have no option of liquidating the loans which we raise from the public to
finance the Provincial Loans Fund except when they actually mature.
‘Thus supposing, for example, that in, say, 1929, we had raised 20 crores
on a 20-year loan at 5% per cent of which 10 crores was required to
make advances to Provinces through the Provincial Loans Fund. Then,
if in 1934, the provinces wish to pay off their 10 crores and borrow again
-at the current rates, we should be left with the liability of those 10 crores
at 5} per cent at a time when we could have raised fresh money at, say,
‘8% per cent. We should in fact have to lose 20 lakhs per annum. On
the other hand, we do help the Provinces whenever we get any advantage
on our loans and we actually pass on to them the benefit of our conver-
‘sion operations. We have already done this and the rates of interest
charged to the Provinces on loans taken in the years 1921-22, 1922-28,
1923-24, 1924-25, 1928-29, 1930-31 and 1931-32, have been reduced in
‘the case of all Provinces including Madras which took loans from .the
Provincial Loans Fund in those years. It is very surprising that this
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fact was not mentioned by the Finance Member for Madras. . Actaally
we have given benefits to the Provinces during the current year amount-
ing to 34 lakhs per annum. ]

(d) As I have explained, there has been no discrimination against
Madras. The correspondence with the Madras Government was
confined to a demi-official enquiry from them to which we sent a demi-
official reply. There was no official correspondence. I regret, therefore,
that I am unable to lay the papers.

Mr. K. P, Thampan; Do 1 understand that the Government have not
been able to convert the loans from which advances were made to the
Madras Government and, in such loans, which the Government of
India have been able to convert and reduce the rates of interest, the
benefit was given to Madras?

The Honourable Sir George Schuster: We have been able to convert
some loans from out of the proceeds of which the Madras Government
took advances, and, in the case of those loans, we have given the Madras
Government the benefit of our conversion.

Mr. K. P. Thampan: May I know the amount of benefit which the
Government of India have given to Madras in that manner?

The Honourable Sir George Schuster: I am afraid tbat I have not goé
the figures: I will give it to my Honourable friend afterwards or lay it
on the table or answer a further question if he likes to put it down on the
paper. But I may tell him that the benefit to Madras was not. very much,
because thev did not happen to have taken advances during those years
on which we have had the benefit of conversions. As regards the whole
of the Provinces, as I have told my Honourable friend, in the last vear
alone we have given them concessions amounting to 34 lakhg per annum:
we make no profit and we do not attempt to make any profit out of the
Provincial Loans Fund.

Mr. K. P. Thampan: May I know the total amount of loan that
Madras has taken? o g

The Honourable Sir George Schuster: I am afraid I must. ask for
notice of that question,

Diwan Bahadur A, Ramaswami Mudaliar: Do the Government of

India pay any interest to the Local Government on this accumulated
balances with the Government of India?

.'.l'ho Honourable Sir George Schuster: According to the arrangements
which have prevailed hitherto, we did not pay any interest on accumulated
balances: as my Honourable friend is aware, all those arrangements will
have to come under revision shortly and to be put on a definite business
9omm_ercial basis, because, on the other hand, Provinces which are
incurring overdrafts in the course of the year from us are not paying
interest to us. ‘ )

Diwan Bahadur A. Ramaswami Mudaliar: Was it open to the Loca}
Government of Madras when the Honourable Member had his conversion

scheme to tender for those conversion loans out of th
balances? - - o s AR ese sccumulated
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‘"' The. Honourable 8ir George Schuster: The Government of Madras cap
certainly do what they like with their money: if they like to invest their
money or take it away from us, they are fully entitled to do so.

Diwan Bahadur A. Ramswami Mudaliar: Is it open to the Madres
Government to buy Government of India Securities in the open market
out of these accumulated balances?

The Honourable Sir George Schuster: I imagine so: I would not like
to say offhand that there is no restriction, and I should like to look into
that point. But, as far as I know, there is no restriction on them to do
what they like with their own money.

Mr. B. Das: May I inquire if the Madras Government at any time
asked the permission of the Government of India to allow them to buy
the Government of India loans from their accumulated balances?

The Honourable Sir George Schuster: So far as I know, no request
of that kind has been made.

Diwan Bahadur A. Ramaswami Mudaliar: Is this accumulated balance
with the Government of India kept in any separate fund or is it merged
in the general balances of the Government of India?

The Honourable Sir Gleorge Schuster: It is merged with the general
balances of the Government of India.

Diwan Bahadur A, Ramaswami Mudaliar: Is the Honourable Member
in a position to state whether, if and when the Madrag Government want
to withdraw this accumulated balance, the Government of India are in
a position to return it to the Madras Government?

The Honourable Sir George Schuster: We are certainly in a position
to return it; our position is good enough to make good to any Province
any balance it has got.

Dr. Ziauddin Ahmad: If all the creditor Provinces withdraw their

‘balances, then what will happen to the debtor Provinces? Where will
the money come from?

The Honourable 8ir George Schuster: I think thatis a hypothetical
question: but it is & pertinent comment on the other questions that have
been put.

Diwan Bahadur A. Ramaswami Mudaliar: So that Madrag has to pPay
for the overdrafts of Bengal? That is also pertinent.

Mr, S, 0. Mitra: Bengal is not the only Province!

Diwan Bahadur A. Ramaswami Mudaliar: And Burma and M
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PROPOSALS REGARDTING THE INOOME:-Tix DRPARTHENT IN THE NEW ORisea
PROVINCE.

594. *Mr. Sitakanta Mahapatra: (agmﬂglill Government plesse lay on
the table a copy of the proposals regarding the Income-tax Department in
the new Orissa Province ?

(b) Will the Orissa Province have a Commissioner of Income-tsx of its
.own or will it be under the Commissioner of Income-tax, Bengal or Bihar?

(c) Will there be a permanent Assistant Commissioner of Income-tax
for Orissa, and if so, where will his office be located ?

(d) Will the operations of Income-tax Act be extended to Angul, and
if so, will there be any recruitment of additional hands (Income-tax Officers) ?

(¢) How many Income-tax circles will the Orissa Province have and which
of the present districts will be included in each such circle ?

(/) What will be the revised scales of pay and strength of the Income-
tax Department in the Orissa Province ?

The Honourable Sir George Schuster: (a) to (c), (¢) and (f). No
decision has been taken as to the formation of a new Province of Orissa,
and the Government have not had under consideration any proposal
regarding the organisation of the Income-tax Department in sucp, a pro-
vince in the event of ite being formed. .

(d) The Government have, not before them any proposal to remove the
.exemption from income-tax which is now enjoyed by persons, other than
persons in the service of the Government, residing in the District of
Angul.

REMISSION OF PFNALTY IMPOSED FOR DEFAULTING PAYMENT oF INCOME-
TAX IN BraAr AxD ORIssa. -

595. *Mr. Sitakanta Mahapatra: (a) Is it a fact that the Commissioner
-of Income-tax, Bihar and Orissa, has issued a standing order to all Income-
tax Officers under him, debarring them from exercising their statutory
discretion in the mstter of remission of penalty imposed for defaulting
payment of the tax charged, without the approval of the respective Assist-
ant Commissioners of Income-tax ?

(b) What is the total number of petitions filed during the years 1927-28,
1028-20, 1029-80, 1980-81, 1981-32 and 1932-833, for remission of such
penalties and how many of them have been successtul each year in the

'Otissa Cirdle.
The Honourable Sir George Schuster: With your permission, Sir, I

propose to answer questions Nos. 595 and 596, together. The informa-
“tion is being collected and will be laid on the tab® in due course.

NON-REFURD OF INCOMR-TAX APTER THR CANUELLATION OF ASSKSSMENTS
IN THE ORrssa CirciE.

1596. *Mr. Sitakanta Mahapatra: Is it a fact that even when assess-
ments made are cancelled under section 27, or as a result of appeal or
review or reference, the amount of income-tax already paid is not refunded
{without specific: appellate orders to that effect) until the case is done
«d# movo 'in the Orissa Cirele?

‘¥For answer to this question, sce answer to question No. 505,

S




308k LEGISLATIVE ASSEMBLY.. [8rp Arrm 1984..

COMPLAINTS AXD GRIEVANCES OF INCOME-TAX ASSESSBES IN DIHAR AND

597. *Mr. Sitakanta Mahapatra: Are Government aware of the following
complaints and grievances of income-tax assessees in Bihar and Orissa,
and if so, what steps have been taken for their redress:

(a) that no waiting accommodation is provided in most of the-
Income-tax Offices, either for assessees or their represen-
tatives who have therefore often to stand for hours together
either in hot sun or in rains,

(b) that unlike, the recognised procedure in every other court no.
date is ever fixed either by the Income-tax Officers, or the
Assistant Commissioner of Income-tax or the Commissioner-
of Income-tax for intimating the final orders in cases in
which orders are reserved on the date of hearing;

(c) that unlike the recognised procedure in every other court, no-
advance Cause Lists or lists of cases fixed for each day, are
ever hung up by Income-tax Officers, or the Assistant
Commissioner of Income-tax, or the Commissioner of Income-
tax, for the facility of assesseces and their representatives,
and that the assessees are often not given even full 24 hours’
notice: and

(d) that unlike the recognised procedure in every other court
the assessees or their representatives are often not allowed
inspection of their own records, on the plea of the records
containing informations, which are not meant for or are
confidential even for the assessee concerned ?

The Honourable Sir Goaorge Schuster: (a) No; in every Income-tax
Office waiting accoramodation is provided for assessees and their repre-
sentafives.

(b) Assessecs are generally not required to be present on the day on-
which final orders are passed either in assessment, appellate or review
cases. Demand notices and appellate and revisional orders are sent to-
the agsessees by registered post or bv pron as soon as thev are passed. In
a very large number of cases, demand notices are handed over to the:
assessce on the same day after examination of accounts, and appellate
and review orders communicated immediately after the hearing.

(c) Notices int'mating dates of hearing are sent to the assessees by
registered post or peon. Where a number of appeals are fixed on the
same day, a notice is generally hung un in the office on the date of hewring
intimating the order in which the sanneals will be taken up. Instructions
have bern issued to all Income-tax Officers to give & sufficiently long time
to assessees to comply with notices.

(d) Yes. An assessee has no richt to inspect his assessment file either:
in persom or through a representative. Ineome-tax authorities have. how-
ever. discretion to allow the assessee or his authorised representative to-
inspect in their presence any paper of which he js entitled to have a copy..
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SHOKTAGE OF WAaGONS FOB TRANSPORT OF SUGAR-CANE FROM . THE
EARTHQUARE ASFECTED AREA 10 THE NEuLI SUGAR TFACTORY.

598. *Maulvi Muhammad Shafee Daoodi: (a) Are the Government of

India prepared to inquire from the Government of Bihar ard Orissa whe-
ther it is a fact that the management of the Neoli Sugar Factory situated
al the Manpur Nagaria Railway Station on the Rohilkhand and Kumaon
tailway, between Bareilly and Kashgar, sent a telegram to the. Director of
Industries of the Bihar und Orissa Government soliciting the favour of
woplying a sufficient numnber of wagons for carrying sugar-cane from the
area affected by the recent earthquake, where cane growers had welcomed
I e proposal of the factory to absorh their cane in large quantity, but that
no reply to this telegram was received for several days?

(b) Is it not a fact that a telegram was then sent to the Honourable 8ir
George Schuster complaining of the silence of the Director of Industries of
the Bihar and Orissa Government and requesting him to arrange for the
supply of wagons for the aforesaid purpose?

(c) Is it not a fact that after the complamt mentioned in part (b) &
reply was received by the factory from the Director of Industries of the
Bihar and Orissa Governinent, regretting the inability to supply wagons for
carrying sugar-cane from the earthquake affected area to that factory due
to shortage of wagons?

(d) What steps do the Government of India propose to take im order
to help the sugar-cane growers in the area affected by the earthquake
in transporting their canes to the aforesaid Neoli Sugar Factory?

Mr. P. R. Rau: (a) to (c).” Government have not yet been able to ob-
tain detailed information regarding the specific case referred to. But the
Agent, B. & N. W. Railway, reports that as the supply of cane from the
earthquake ares to this factory would involve a haul of nearly 600 miles
and the freight payable at the minimum rates would be roughly five annas
per maund, the proposal does not seem to come within practical politics.
In this connection, I would inform the Honourable Member that in order
to facilitate the disposal of as much distress cane as possible, the Local
Government have formed a Cane Marketing Board which arranges with
the railway authorities for the despatches of cane to the best advantage
There sre two hundred wagons a day available for the purpose. Sir
Guthrie Russell, the Chief Commissionar of Railways, himself went to
Muzaffarpur recently, and, on the 26th March, had an emergency meet-
ing with the Cane Marketing Board, when arrangements for a regular

supgly‘of wagons to the satisfaction of the Cane Marketing Board were
made.

(d) A copy of the question has been sent to the, Director of Industries,
Patna. for consideration.

Maulvi Muhammad Shatee Daoodi: Have Government made inquiries as
to why the Director of Tndustries, Bihar and Orissa, replied in that way to

the factory which had means enough for the absorption of "
from the earthquake areas? & Tplion surpius cane

_Mr. P. R. Rau: Government have not yet received a reply from the
Director of Industries in reply to the letter written to him.

_Maulvi Mphammad S8hafes Daoodi: I hope Government will pursue this
point and see that such incidents may not recur. . ‘
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AGREEMENT FOR THE CARRIAGE OF GOVRRNMENT AND RATLwAY MATERIALS
BETWEEN DIFFERRENT INDIAN PORTS.

500. *Mr. 8. C. Mitra (on behalf of Mr. Gaya Prasad Singh): () Has
there ever been an agreement between the Secretary of State for India and
the British India Steam Navigation Company, Limited, for the carriage of
Government and Railway materials between different ports on the coast of
India? If so, when, and on what terms?

(b) Is it a fact that there was such an agreement, dated the 14th Feb-
ruary, 1906, on the subject? If so, what are the terms of the said agree-
ment, and is it still in operation ?

(¢) Will Government be pleased to lay on the table copies of any such
agreements that might have been entered into between the Secretary of
State or the Government of India on the one hand and shipping companies
engaged in the coastal trade of India on the other for such purpose?

The Honourable Sir Frank Noyce: Information is being colle:ned, and
a reply will be placed on the table of the House in due course.

ADVERTISEMENTS OF TENDERS BY THE STATE Rarmways 1N Mustmw
NEWSPAPERS.

600. *Mr. M. Maswood Ahmad: (a) Will Government be pleased to
state how many tenders were invited, for which advertisements ap

in papers, by the State Railways, during the current year and how many
tenders were received from Muslim contractors ?

(b) Have these advertisements ever appeared in any of the Muslim
papers? If not, have Government considered the desirability of publish-
ing such advertisements in Muslim papers in order to receive more tenders
from Muslim contractors?

Mr. P. B. Rau: The information required is not available. Government
sre unable to accept the principle that communal considerations should
enter into the question of the contracts entered into by railways.

Mr. M. Maswood Ahmad: Are Government aware that these advertise-
ments are not published in papers which are only read by Muslim com-
munities, and so the Muslim contractors do not get sufficient information ?

Mr. P. R. Rau: Those, who are anxious to get contracts from railways,

can, I think, be expected to read the papers in which advertisements of
this sort appear. :

Mr. M. Maswood Ahmad: Do Government propose that information
should be put in one particular paper and that the interested persons should

read that paper and may come to know as to what advertisements are in
their interest?

Mr. P. B. Rau: I think that the papers in which these advertisements
appear are sufficiently well-known to the people who are interested in them.

Mr. M. Maswood Ahmad: Do Government propose to give a list of those

papers or lay it on the table or in the Library, in which these sdvertise-
ments wi'" appesr in future ?
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Mr. P. R. Rau: I am not aware that there are many people in the
Assembly who are likely to tender for contracts from railways.

Mr. M. Maswood Ahmad: That is not the point. The point ‘s that the
contractors at present are not aware in which papers advertisements are
published: so do Government propose to mention the names of napers, so
that the contractors may know and read those papers? That is the point.

Mr. P. R. Rau: I cannot understand that the placing of a list of such
papers in the Library of this House would serve any useful purpose.

Mr. M. Maswood Ahmad: Are Government aware that it will serve a very
useful purpose if Members of this Assembly can give out the names of
-those newspapers to the Muslim papers in order that contractors may be
aware of these papers who are favoured by the Government ?

Mr. P. R. Bau: I think my Honourable friend is making an assumption
that is not warranted by the facts. He is assuming that the intending
contractors are not aware, at the present moment, of the papers in which
these advertisements appear. '

Mr. M. Maswood Ahmad: Will Government be pleased to state the reason
why they are not prepared to announce the names of those papers in which
they publish these advertisements ? What is the harm in it? Will Govern-
ment be pleased to state it ?

Mr. P. B. Rau: They consider it to be quite unnecessary.

Dr. Ziauddin Ahmad: On what principle are the selections of news-
papers, to which the Railway Board and the other authorities send their
‘advertisements, made, and is it not right for us to know what those papers
are, never mind whether Hindu or Muhammadan ?

Mr. P. R. Rau: The principle is the need of reaching the public who are
interested in these things and to get the widest publicity.

Dr. Ziauddin Ahmad: Have we not got a right to know in which papers
these advertisements are published ?

Mr. P. B. Rau: I don't think that there is a regulsr list of papers to
which all advertisements are sent. It depends or the particular purpose for
which advertisements are sent.

) Mr. 8. O. Mitra: May I take it, Sir, that advertisements are generally
‘given to papers that have the widest circulation ?

Mr. P. R. Rau: That is so.

ADVERTISEMENTS FOR VACANCIES ON StaTE Ramwways.

601. *Mr. M. Maswood Ahmad: Will Government be pleased to state
what is the minimum number of vacancies for which the head of a depart
ment on Indian State Railways is obliged to advertise in papers for receiv-
ing applications or what other conditions require the necessity of such
an advertisement ?

B2
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Mr. P. R. Rau: No minimum has been fixed. For detailed information
as regards recruitment, I would invite the Honourable Member's attention
to rule 53 of the Rules for the Recruitment and Training of Subordinate

Staff on State-managed Railways, a copy of whick is in the Library of the
House.

IN¥Lox or MEDICAL PRACTITIONERS FROM GERMANY, ETC., IN Bommay.

602, *Mr. S. @. Jog: (a) Are Government aware that there is great
exncitement amongst the medical 1nen of Bombay on account of the influx of
medical practitioners from Germany and any other country, it any?

(b) Have Government received any representation in the matter from
Bombay medical men?

(c) Are Government aware that there was a meeting held at Bombay
to consider the situation created by this influx?

(d) Will Government please state what measures they propose to take
to safeguard the interests of the lobal medical men ?

fe) Will Government please state what powers the Central Govern-
ment have, under the existing provisions of law, to meet the present
situation ? '

(f) It the Central Government have no power, will Government please
state the powers possessed by the Provincia] Governments in the matter?

(g9) 1f the present powers of Government either Central or Provineial,
are not sufficient to meet the situation, do Government propose to take
necessary steps to amend the existing law or rules?

(h) Will Government please state whether any reciprocity exists at
present between Germany and India in respect of the recognition of
medical degrees and the practice of medicine in both the countries?

({) Will Government please make a general statement of their attitude
towards this question?

Mr. G. S. Bajpai: (a) Government understand that some six or seven
German doctors have arrived in Bombay since the beginning of this year
and that this has been the subject of comment among certain sections of
the medical profession in that City.

(b) No.

(¢) Yes.

(d) to (g) and (). There is no bar against the practice of medicine by any
person in India. But certain privileges in the matter of appointments and
grant of certificates can be-enjoyed only by persons who are registrable
under the Provincial Medical Registration Acts. Government do not con-
sider that the situation referred to by the Honourable Member calls for any
action on their part.

(h) Government understand that foreigners with or without foreign quali-
fications can practise in Germany; but that only those persons who have
passed certain examinations and obtained a license of Government are entit!-
ed to describe themselves as physicians, surgeons, etec.

. 8. §. Jog: Are Government aware that a meeting was held in
Bombay and resolutions were passed on the 18th March, 1934, and is it &
fact that a, copy of the resolutions passed st that meeting has been forwarded
to the Government of India?
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Mr. G. S. Bajpai: I have already answered that part of the question,
‘Sir. A meeting has been held in Bombay. Government have received a
.set of these resolutions, and I msy inform my friend that the second resolu-
tion extends hospitality to these German doctors.

Mr. ¥. E. James: Are Government aware that licences to practise the
medical profession in Germany are granted only to those of the Aryan
-stock ?

Mr. @. S. Bajpai: It is quite conceivable that Nazi enthusiasm may have
reached limits of this restriction, but I could not speak with any authority
on this point.

Dr. Ziauddin Ahmad: May I understand then that Indians holding Indian
.or British degrees can practise in Germsany ?

Mr. @. 8. Bajpai: I have already stated, Sir, that so far as the right
of practice is concerned, that is not regulated by any law. The only question
is whether a person can describe himself as an expert physician or surgeon.
That is regulated by a law, and for that purpose a licence of the German
Government is necessary. '

Mr. S. O. Mitra: Do Government realise that these persecuted scientists
-and medical men are deprived of their German nationality, and any sin
against the Government of Germany should not be inflicted on these scient-
ists ?

Mr. G. S. Bajpai: That, Sir, is an expression of opinion which, I hope,
will be duly appreciated by the conveners of the meeting in Bombay.

_ Dr. Ziauddin Ahmad: May I know if any person, who holds a regular
certificate from Indian or British Universities, can practise without any
‘permission whatsoever from the German Government in any German town ?

‘Mr. @. 8. Bajpal: My information is that, so far &s practising medicine
is concerned, there is no law in Germany to restrict it.

‘Dr. Ziauddin Ahmad: There is a law; you cannot practise freely.

Mr. G. S. Bajpai: According to my information, there is no restriction.
But if my friend has more recent informstion, I should be very glad to have
it.

Dr. Ziauddin Ahmad: If it is discovered that Indians holding British or
Indian degrees cannot practise without the permission of the German Gov-

ernment, will the Honourable Member be prepared to enforce the same con-
dition in the case of the German doctors who have come to India?

Mr. G. 8. Bajpai: I may remind my friend that a General Medical
Council has been set up in this country, and if there are any disabilities to
which Indians in Germany are subject. it will be for the General Medical
Council to take up the question.

Mr. 8. @. Jog: In view of the fact that there is no authoritative informa-
tion on the subject, will the Honourable Member be pleased to make further
inquiries from the German Government as to the exact position in regard to
Indians practising in Germany ? )
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Mr. @. S. Bajpai: I am not prepared to concede that the information,
which has been given to me by my medical advisers, is less accurate than
the information which my friend gathers from newspapers. If my friend
is able to supply me with a copy of the German law on the subject, I shall
consider if any action is necessary.

Mr. M. Maswood Ahmad: May I know if these German doctors have come
here to settle down in this country permanently ?

Mr. @. S. Bajpai: Whether they will settle here to their last day or go
back earlier, I cannot suy.

Mr. S. G. Jog: May I know if the Honourable Member will refer the
whole subject to the General Medical Council for their information and let
us know what action theyv provose to take in the matter ?

Mr. @. S. Bajpai: It is not necessary for me to refer the matter to the
‘Medical Council. Their functions are pretty well defined in the Medical
- Council Act.

Mr. O. S. Ranga Iyer: Will Government be pleased to state whether they
will take steps to give every encouragement to these exiles from Germany,
as encouragement was once given to the Parsis who fled from the tyranny
of Persia, and enable them to find a home in this country?

Mr. G. S. Bajpai: So far as Government are aware, there is no handicap
anywhere to these people getting all the hospitality that the people of this
hospitable land are prepared to extend to them.

REPRESENTATIONS OF THE MEMBERS OF THE CENTRAL LEGISLATCRE TO
THE RAILWAY ADMINISTRATIONS.

603.*Dr. Ziauddin Ahmad: (a) Did the Railway Board issue any
lettes to Railway administrations in September, 1933, or on any other
data, about their paying no attention to the representations of the Mem-
bers of the Legislative Assembly or of the Central Legislature?

(b) Are Government prepared to lay a copy of that letter on the table
of this House?

Mr. P. BR. Rau: The answer to part (g) is in the negative, and part (b)
does not arise.

Pandit Satyendra Nath Sen: Have the Railway Board, during recent
years, respected any formal recommendation made by any Non-Official
Member of this House ? )

Mr. President (The Honourable Sir Shanmukham Chetty): That question
does not arise. )

Dr. Ziauddin Ahmad: Does the Honourable Member remember that
expressed this view on the occasion of the general discussion on Railways,
end the Honourable gentleman did not contradict it at that time?

Mr.-P. B. Rau: It has been contradicted now, Sir, at any rate.
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COMPLAINTS AGAINST THE SECRETARY OF THE TEXT BOoOK CoMMITTEE,
DEeLa1.

255. Seth Liladhay Chaudhury: (a) Are Government aware of the com-
plaint, which has appeared against the Secretary of the Text Book
Committee, Delhi, in the local Tej of the 9th March, 1934, and the daily
Watan of the 8th March, 1934, regarding his repeated irregularities and
thereby causing great loss to authors and publishers of Delhi? If =0, will
Government please state what steps they propose to take in this matrer?

(b) With reference to the first and the last part of the reply given to
question No. 96 by Bhagat Chandi Mal Gola in this House on the 26th
February, 1934, are Government aware that there are complaints of his
partial treatment towards Muhammedans in his capacity as District
Inspector of Schools, Delhi?

(c) Are Government aware that questions are continually being put
in this House against the District Inspector of Schools in this respect?

(d) If the reply to the above parts be in the affirmative, will Govern-
ment please state why he has been detained in Delhi? Is it a fact that
orders of his transfer to Multan as Deputy Inspector of Schools were issued
in October, 19332

Mr. G. S. Bajpai: (a) Yes; after enquiry, Government have asoer-
tained that the allegations made in the communication to the Watan ali
refer to publications by a certain local apthor who has been accused
of certain irregularities, and whose action is under consideration by the
Text Book Committee.

(b) Yes; but no complaint has been substantiated.

(c) Some questions have been asked.

(d) The final orders of the Punjab Government are awaited, the post
in question being included in the Punjab cadre.

ArLRGED PREFERFNTIAL TREATMRERT TOWARDS MUSLIMS IN THE
EDCOATION DEPARTMENT, DELHT.

256. Seth Liladhar Ohaudhury: With reference to the reply given to
question No. 97 of Bhagat Chandi Mal Gola in this House on the 26th
February, 1934, regarding alleged preferential treatment towards Muslims
in the Education Department Delhi, will Government please lay on the
table a copy of the report if it has since been received? If not, will Gov-
ernment please state when the report may be expected ?

Mr. G. 8. Bajpai: Government have enquired into the allegations and
have ascertained that they have no substance. The papers submitted by
the enquiriag authorities are confidential and cannot be laid on the table.

COMPLAINTS AGAINST AN ASSISTANT DIsTRIOT INSPECTOR OF THE
EDUCATION DEPARTMENT, DELHI.

257. Seth Liladhar Chaudhury: Are Government aware of the com-
Plaints appearing in the Tej of the 9th March, 1984, against an Assistant

( 3001 )
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District Inspector of Education Department, Delhi, who, against Govern-
ment circular, on the 25th March, 1933, as Chairman passed a resolution
for some unauthorised books for Delhi recognised Patshalas? If so, are
‘Government aware that it is a serious irregularity? What action do they
proposc to take in this matter?

Mr. @. S, Bajpai: Yes; the Government of India have ascertained,
after enquiry, that -the resolution was passed by an association of the
teachers concerned at a meeting which the Assistant District Inspector
was invited to attend and was voted to the chair. Books Nos. (1) and (8)
had already been approved by the Text Book Committee. As the names
of the author or publisher of No. (2) have not been stated, it is not possible
to say what series of books are referred to.

DUTIES OF THE SECRETARIES OF THE WORKS COMMITTEES OF THE
GOVERNMENT OF INDIA PRESSES.

258. Rao Bahadur M, O. Rajah: (g¢) Will Government be pleased to
enumaerate the duties of the Secretaries of the Works Committees of the
@Government of India Presses?

(b) Is it a fact that invariably the Reading Branch representative is
appointed as Secretary of the Works Committee in the New Delhi Govern-
ment of India Press? If so, will Government kindly state the reason
therefor ?

(c) Is there any specific provision in the rules debarring other mem-
bers of the Works Committee from holding this office ?

(d) How much time has the Secretary usually to devote to
-discharging the duties of his office?

The Honourable Sir Frank Noyce: (a) The Secretary assists generally
in collating the agenda, in conducting the meetings of the Works Com-
mittee and in writing up the minutes of the meetings.

(b) The members of the Committee elect from among them a Secretary,
and his appointment is subject to the approval of the Manager. For
the past three years the member representing the Reading Branch on the
Works Committee has been elected as Secretary.

{¢) No.

(d) The time varies with the work, and I have no record of it.

ACCOUNTANTS IN THE RATLWAY CLEARING ACCOUNTS OFFIOE AND STATE
RATLWwAY AocouNTs OFFIOES.

259. Mr. 8, G. Jog: Will Government please lay on the table a state-
ment giving the following information sepsrately in respect .of Railway
Clearing Accounts Office and _all State Railway Accounts Offices taken
together:

(i) total number of employees who have qualified themselves for
the posts of accountants by passing S. A. 8. Part TI, Ap-
pendix T' and Appendix E examinations;

(ii) total pumber of posts of accountants; and
(iii) the percentage of (ii) to (i)?
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- 'Mr. P. R. Rau: .
M Railway Clearing All SBtate Railway
Accounts office. Acoounte Offices.
TG 42 85
(,‘(,-')) | 15 133
(s2¢) . 47% 1576%

EMPLOYERS IN RATLWAY ACCOUNTS OFFICES QUALIFIED FOR THE PosTs
OF AOCCOUNTANTS.

260. Mr. S. G. Jog: (a) Are not Government aware that the number
of employees in the Railway Accounts Offices, qualified for the poste of ae-
countants, is far in exccss of the posts of accountants ?

(b) Are Government also aware that the number of qualified hands
not yet provided in the posts of accountants, is so high that there is no
likelihood of the railways requiring any more qualified hands for many
years to come ?

(b) Are Government also aware that the number of qualified hands,
Appendix D examination for some years to come to avoid unnecessary
expenses to the railways in holding such examinations and giving en-
hanced increments to the unprovided qualified hands?

Mr. P, R, Rau: (a) and (b). The figures have been supplied in reply
to the previous question, and I leave it to my Honourable friend to
draw his own conclusion.

(¢) Government do not consider it advisable to hold the examination
in abeyance. Passing the examination is calculated to increase the effi-
<ciency of the staff.

PERSONS QUALIFTED FOR THE POSTS OF ACCOUNTANTS IN THE RAILWAY
CLEARING AcCOUNTS QFFICR.

261. Mr. 8. @. Jog: (a) Is it a fact that some highly educated men,
M.A.'s, LL.B’s, B.A’s and B.A’s with Honours, etc., who have qualified
themselves for the posts of accountant are rotting in lower clerical grades
(class II or ITI) on ks. 80 or 90 in the Railway Clearing Accounts Office ?
Is it also & fact that they have put in five to seven years’ service, and
that they do not stand any chance of promotion to higher clerical grades
for many years to come in the natural order of seniority and can draw no
benefit for passing Accountants examination ?

(b) If so, are Government prepared to give the assurance that such
oasfs?wﬂ.l be duly considered when making promotions to class I of clerical
scale? -

Mr. P. R. Rau: (d) There are some graduates who have qualified for
accountant’s grades at present in lower grades.

(b) Promotion in the Railway Acccunis Department is based on mert '
and efficiency and not merely on seniority.

ArPENDIXD ExAMINATION.

262. Mr. 8..@. Jog: (a) Is it a fact that unlike other sister depart-
ments, such as Railway Audit, Civil, Posts and Telegraphs, and Military
Accounts, no benefits for passing Appendix D examination earlier is given
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in spite of representations having twice been made to the Financial Com-
misgioner of Railways on the subject?

(b) If so, do Government propose to consider giving this benefit to the
people who have passed Appendix D, and S. A. S., part II examinations
so far against those who will pass Appendix D examinations hereafter
(while maintaining intact the present seniority of existing qualified
hands) to ameliorate their extreme hardship?

Mr. P. R. Rau: (o) Yes.

(b) No. 1 would also invite my Honourable friend’s attention to the
answer I gave on the 20th March, 1933, to question No. 784, by Mr. K. P.
Thampan, on the same subject,

PROMOTIONS IN THE RATLWAY AcCCOUNTS DEPARTMENT.

263. Mr. S. @. Jog: (a) Is it not a fact that Sir Arthur Dickinson in
his reports on the Indian Railways deprecated the practice of attaching too
much importance to length of service and seniority in making promotions
in accounts department and strongly insisted on making promotions
chiefly on basis of efficiency and merit?

(b) Are Government prepared to consider adopting a poliey
of making more rapid , promotions of qualified hands to encourage efficiency
and merit in the Railway Accounts Department?

Mr. P. R. Rau: (a) Yes.

(b) The rules in the Railway Accounts Department already provide
for promotion being made at every stage by selection based on merit and
not merely with reference to seniority.

SeLrCTION FOR THE PosTs OF TICKET COLLECTORS IN THE MORADABAD
DrvisioN OF THE East INDIAN RamLway.

264. Mr. 8. @, Jog: (a) Is it a fact—

(i) that a selection for the posts of ticket collectors was held last
vear in the Moradabad Division of the East Indian Railway;
(ii) that a large number of candidates from far off places were
called and interviewed by a properly constituted board of
officers; and .
(iii) that three or four days were spent in interviewing candidates
and then a final list of successful candidates was made out?
(b) Is the Honourable the Commerce Member prepared to give the
fssurance:
(i) that efforts will be made as far as possible to provide all selected
candidates in future vacancies; if not, why not; and
(i) thkat no further selection will be held till the present list of
selected candidates is exhausted; if not, why not?

(¢) In case fresh selection is held before providing all the hands alreadv
- selected, are Government prepared to give the assurance:

(i) that the nawmes of the candidates already selected will be in-
cluded in the list of candidates selected in subsequent selection
without requiring them once again to appear before Selection
Board; if not, why not; and

(ii) that candidates already selected will be given priority over
those selected in subsequent selections? '
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(d) Will the Honourable the Commerce Member please state how far

this rumour is correct that the authorities intend to hold another written

examination of the hithe )
selection on the occurrence of vacancies &
provided ? If so, why?

(¢) Was any understanding of holding such examination given to the
candidates at the time of selection? If not, why not?

(f) Are Government aware that the rumoured condition of holding
written examinations subsequently imposed without giving prior notice is
causing -great discontent amongst the selected candidates and the public
and they regard it as a mere pretext to provide only those candidates in
whom the officers are interested by condemning others at the examination?

(9) Are Government prepared to consider the question c¢f not holding
any further written examination of the already selected hands for this

gelection at least?

rto selected candidates in the above mentioned
nd only successful hands will be

Mr P. R. Rau: Government have no information. The power to
recruit subordinate staff has been entirely delegated to the Local Adminis-
trations, and Government do not see any necessity to interfere.

IssoE or Loan3 BY RAmLwaAYy EMPLOYEFS.

265. Mr, M. Maswood Ahmad: Is it permissible for a railway
employee to issue loans on exorbitant rates of interest to other railway
employees ?

Mr P. R. Rau: I would invite the Honourable Member’s attention to
rule 8 of the Government Servants’ Conduet Rules which defines the posi-
tion of Government servants in the matter of lending money,

RESOLUTIONS PASSED BY THE MUSLIMS OF GODHRA.

266. Mr. M. Maswood Ahmad: Has the attention of Government
been drawn to resolution No. 1, passed by the Muslims of Godhra on the
15th January, 1934, protesting against the orders to admit the children
of Railway servants in service on the Bombay, Baroda and Central India
Railway? If so, what action have Government taken or propose to take
in the matter?

Mr. P. R. Rau: With your permission, Sir, I propose to reply ques-
tions Nos. 266 to 269 together. Copies of the resolutions referred to have
been received by the Government of India. These resolutions relate to
recruitment to service on the Bombay, Baroda and Central India Railway,
and the Government of India are not directly concerned in the matter;
they have, however, forwarded copies of these resolutions to the Agent ot
the Bombay, Baroda and Central India Railway.

RESOLUTIONS PASSED BY THE MUSLIMS OF GODHRA.

1267. Mr. M. Maswood Ahmad: Has the attention of Government
been drawn tc resolution No. 2, passed bty the Muslims of Godhra on the
15th January, 1934, regarding adequate vepresentation of Muslims in
service on the Bombay, Baroda and Central India Railway? If so, what
action have Government taken or propose to take in the matter?

— +For answer to this question, sec answer to question No. 266. -
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RESOLUTIONS PASSED BY THE MusLmmMs or GODHRA.

4268. Mr. M. Maswood Ahmad: Has the attention of Government
been drawn to resolution No. 8, passed by the Muslims of Godhra on the
15th January, 1934, regarding promotions to higher posts of Muslims m
gervice on the Bombay, Baroda and Central India Railway? If so, what
action have Government taken or propose to take in the matter?

RESOLUTIONS PASSED BY THE MUSLIMS OF GODHEA.

$269. Mr. M. Maswood Ahmad: Has the attention of Government
been drawn to resolution No. 5, passed by the Muslims of Godhra on the
15th January, 1984, demanding an increase in the agricultural Muslim
percentage i1: Sheds on the Bombay, Baroda and Central India Railway?
If so, what action have Government taken or propose to take in the matter?

CoMMUNAL COMPOSITION OF THE STAFF OF THE NEW DELHI MuN1OTPAL
COMMITTEE.

270. Mr. M. Maswood Ahmad: (a) Will Government kindly lay on the
table a statement showing the total number of Hindu, Sikh and Muslim
clerks employed in the offices of the Secretary, Electric and Water Works
Engineer, and the Health Officer, of the New Delhi Municipality ?

(b) What was the strength of this staff according to communities on
the 1st of Aprit 1933? How many appointments have since then been
made, and how many of them have gone to Muslims ? ’

(¢) What is the total strength of the Municipal:

(i) Inspectors and Sub-Inspectors,
(ii) Water and Electric Meter Readers,
(iii) Water and Electric Meter Checkers,

(iv) Health and Sanitary Inspectors and Sub-Inspectors,
(v) Vaccinators, and
(vi) Daroghas ?

How many of them are Hindus, Sikhs and Muslims ?

(d) What are the qualifications of the men referred to in parts (c) (ivj
and (v)? Is it a fact thati the majority of them have no qualifications ?
If so, what steps have the Municipality taken to secure qualified per-

sonnel ? If they do not propose to do so, are they satisfied that the
sanitary needs are adequately met ?

() Is it & fact that the strength of the Muslim staff is hopelessly
inadequate ? If 8o, what steps have been taken to bring up their number
to the required proportion ?

(f) Is it & fact that the Municipal Committee employs no Muslim as
an officer? If so, what steps have Government taken to employ a Muslim
as an officer? If none, are they satisfied that the Muslim community is
getting its due share of appointments? If not, how do they propose to
secure representation of Muslims ?

Mr, G. 8. Bajpai: The information has been called for, and will be
furnished to the House on receipt.

+For answer to this question, see answer to question No, 266.
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RETRENCHMENT IN THE METEOROLOGICAL DEPARTMENT.

271. Mr. M. Maswood Ahmad: (a2) Will Government be pleased to
gtate how manyv men were retrenched froin the Meteorological Departments
at Poona, Agra, Delhi and Calcutta, during the econmomy campaign of
1930-31?

(b) Will Government he pleased to state how many of them have bezn
taken back end how many men were recruited from outside, disregarding
the waiting list at each station separately?

(c) Will Government be pleased to state how many Muslims were re-
trenched at such stations and how many of them were taken back?

(d) Will Government be pleased to state what was the proportion cf
Muslims at each station before and after retrenchment and at present?

|
The Honourable Sir Frank Noyce: Information is being collected. and
will be placed on the table of the House in due course.

CREATION OF A POST OF SUPERINTENLENT FOR CO-ORDINATION OF PER-
SONNEL BraNcnes ox Various DiIvisioNs oF THE NORTH WESTERN
RArLway. .

272, Mr. M. Maswood Ahmad: (a) Is it a fact that a special post of
Superintendent has been created for a period of six mnyonths for the
purpose of co-ordination of personnel branches on various Divisions and
extra Divisional offices on the North Western Railway?

(b) Is it a fact that Mr. Guran Ditta Mall has been placed on this
special duty?

(c) Is it also a fact that several orders relating to re-organisation of

personnel branches have been issued from time to time during the last
ten vears (since 1924)?

(d) Is it also a fact that Head Clerks, second men and other semior
clerks of personnel branches of all the offices of the North Western Raii-
way were given training in each sub-section of the personne] branch in
the Headquarters Office, North Western Railway ?

(e) If the reply to the above parts be in the affirmative, will Govern~
ment please state the special circumstances which warranted the appoint-
ment of a Superintendent on special duty for the purpose of co-ordination of
personnel branches during this period of financial stringency?

(f) Will Government please state to what extent the work of co-ordina-
tion has heen accomplished since the appointment of the said Superin-
tendent on this special duty and how many offices he has visited during
this period and with what result?

(9) Will Government kindly state whether some more Superintendents
posts will he created to co-ordinate the werk of other branches, for exampls
Works Branch, Transportation Branch and Commercial Branch?

Mr. P. BR. Ran: I have called for information, and will lay a reply on
the table of the House, in due course. :
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CREATION OF THE PosT oF DEPUTY AGENT, ORGANISATION, ON THE NORTH
WESTERN RarLway,

273. Mr. M. Maswood Ahmad: (a) Is it a fact that the post of the
freputy Agent, Organisation, has been created on the North Western
Ttuilway with a view to effect saving by job analysis?

(b) If the reply to part (a) be in the affirmative, will Government please
state if the job analysis of the Head Clerk of the Copying Branch in the
Headquarter office has been made, and if so, how much work is actually
done by the Head Clerk, und do the duties entrusted to him justify tha
retention of his post?

(c) Is it a fact that the said Head Clerk has nothing to do except general
supervision and the actua] work of distribution and checking is done by
his assistants?

(d) Is it also a fact that his assistants also supervigse the amount of
work done by each typist?

(e) If the reply to part (d) be in the affirmative, will Governinent please
state what other general supervision is exercised by the Head Clerk who is
holding grade VI (285—15—330)?

Mr, P. R. Rdu: (a) Yes—as a temporary measure.

(b) to (¢). These are matters within the competence of the Agent,
North Western Railway, to decide. Government have no information.

WORK OF DISTRIBUTION OF PUBLICATIONS ON THF. NORTH WESTERN
RAmLway,

274. Mr. M. Maswood Ahmad: (a) Is it a fact that the work of distri-
bution of publications has been transferred from Central Registry Head-
quarters Office, North Western Railway, to the Printing Press, North
‘Western Railway? .

(b) If the reply to part (a) be in the affirmative, will Government, please
state if this transfer of work has reduced the work and rcsponsibility of
the Superintendent, Central Registry?

(¢) Is it also a fact that the different sections of the Central Registry
(receipt, despatch and record) have their respective Head Clerks to super-
vise their work?

(d) If the reply to parts (a), (b) and (c) be in the affirmative, will Gov-
ernment please state whether the recent job analysis has justified the reten-
tion of the post of Superintendent, Central Registry, in grade VII (Rs
400—20—500) and if so, will Government please give the details of the
remaining duties of the said Superintendent?

(¢) Do Government propose to consider the advisability of retrenching
this post in view of the present financial stringency and sntrusting the
work of general supervision to the Office Superintendent, like other Sections
which have no Superintendent, or to the Head Clerks of his Sub-Sections?
It not, why not?

ﬁx_. P. R. Bau: Government have no information. These are all within
fhe competence of the Agent to decide, and I am sending a copy of the
question to him. Government are not prepared to interfere in the matter.
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REDUCTION OF THE POST OF SUPERINTENDENT, CONSTRUCTION, ON THE
NORTH WESTERN RAILWAY.

975. Mr. M. Maswood Ahmad: (a) Is it a fact that the post of Super-
intendent, Construction, was brought undgr reduction last yvear owing to
there being only 12 clerks working under him ?

(b) Is it also a fact that the Superintendent of the Medical Branch.
North Western Railway, has now only eight clerks under him as a result
of the recent re-organization of that Branch?

(c) If the reply to parts (a) and (b) above be in the affirmative. do
Government propose to consider the advisability of llkevnse.retrenchmg the
post of the Superintendent, Medical Branch. and reverting one of the
officiating Superintendents for the sake of economy?

Mr. P. R. Rau: (a) and (b) Government have nc information.

(¢) I am sending a copy of the question to the Agent for his informa-
tion. . -

OrFIoIATING HEAD CLERKS IN CERTAIN GRADES ON THE NorTH WESTERN
RAILWAY.

276. Mr. M. Maswood Ahmad: (a) Is it a fact that there are sorne
officiating Head Clerks in grades V and VI on the North Western Railway ?

(b) Is it also a fact that there are several men in grades V and VI
on the surplus list of the North Western Railway?

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern-
ment please state if there are special circumstances or reasons for allowing

the officiating men to continue, in the presence of the present surplus staff
of the same grade?

Mr. P, R. Rau: (a) and (b). Government have no information.

(¢) T have sent a copy of the question to the Agent, North Westermn
Railway, for considering the suggestion.

DISCHARGE OF ONE NASIB ALI OF THE DRAWING BRANCH, HEADQUARTRRS
OrricE, NORTH WESTERN Ramway.
277. Mr. M. Maswood Ahmad: (a) Is it a fact that one Kishori Lal
of the Personnel Branch of the Headquarters Office, North Western Rail-
way, was discharged on account of insubordination and for his addreesing

his appeal to higher authorities direct, and that he was subsequently re-
instated on his appeal for mercy? '

(b) Is it also a fact that another clerk named Nasib Ali of Drawing
Branch of Headquarter office, was similarly discharged for an identical
offence, and that his appeal for mercy was rejected ?

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern
ment please state why such differential treatment was meted out in two
gimilar cases in the same office?

Mr. P. R. Rau: (a) Government have no information.

) (b). Government have no information bevond that an appeal against
-his discharge was received by the Railway Board from Mr. Nasib Ali,
which was returned to him for submission to the proper authority.
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(¢) Government are not sware of the details of the cases referred to,
but full powers in these matters have been delegated to the Local Rail-
way Administrations. and Government are not prepared to interfere.

NON-APPOINTMENT OF ANY MusriM PERSONNEL OFFIOER IN THE LLAHORE
DivisioN, NortE WESTERN RalLway.

278. Mr. M, Maswood Ahmad: Is it a fact that since the re-organi-
sation of the divisional scheme on the North Western Railway, no Muslim
Personnel Officer (D. P. O. or A. P. O.) has ever been pasted in Lahore
Divigion? If so, will Government please state whether there are special
reasons for keeping off Muslim officers from these poste in particular?

Mr. P, R. Rau: Government have no information, but I would remind
the Honourable Member that postings cannot be arranged on a communal
basis. As regards the latter- part of the question, I am sure he is aware
that there are Muslilm officers working as D. P. Os. or A. P. Os. on the
North Wesgtern Railway. .

ABSENCE oF MusrLiM COMMERCIAL OFFICERS ON THE NORTHE WHSTFRN
RAmLway.

279. Mr. M. Maswood Ahmad: (a) Is it a fact that there is not a.
single Muslim Commercial Officer in the Headquarters Office or on the
different Divisions of the North Western Railway?

(b) If so, are Government prepared to consider the advisability of posting
an adequate number of Muslim commercial officers in these offices?

Mr. P. R. Rau: (a) No.
(b) Does not arise.

ProMOTION OF BINDERS AND WAREEOUSEMEN IN THE QOVERNMENT OF
Inp1a PrEss, New DELHI.

260. Kunwar Hajee Ismail Ali Khan: (a) Is it a fact that binders and
warehousemen of the Government of India Press, New Delhi, were on
piece rates prior to 1927? If so, will Government be pleased to state the
number of classes, with rates, and whether the promotion to the next
class was given annually or biennially?

(b) Will Government be pleased to state what procedure, of promotion
of binders and warehousemen of the Government of India Press, New
Delhi, from junior to higher grade is being observed now-a-days?

(c) Is it also a fact that no officiating allowance is given to a binder
or a warehouseman when acting in place of a binder or a warehouseman
getting higher pay?

(d) Is it a fact that there are four fixed grades for warehousemen and
five fixed grades for binders ranging from 18-25 and 80-50, respectively,
and in each case promotion to the next grade is given only on the death
or retirement of a higher grade man and thus the future prospects of
binders and warehousemen remain blocked till any death or retirement
occurs ?

- (¢) Is it & fact that there are certain men in the Binding and Ware-
house Departments of the Government of India Press, New Delhi, who
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he last 15 or 20 yesrs and are drawing Rs. 25 per
mensem? If so, will Government be pleased to state whet!:er there is
any possibility of these men reaching the maximum of their grade till
their retirement under the existing procedure of promotion ?

(f) 1f the replies to the preceding parts be in the affinnative, are
Government prepared to amalgamate al]l the nine fixed grales ranging
from Rs. 18-50, and form two grades i.e., 18-25 for warehous.emen and
Rs. 30-50 for binders, in which they may be allowed to get increments
annually like other Government emplcyees?

The Hondurable Sir Prank Noyce: (a) The reply to the first part is in
the affirmative. There were eight classes on rates varying from one anna to
three annas five pies per hour. No annual or biennial increment was
allowed.

(b) Promotions are made as vacancies occur on the basis of seniority
and efliciency.

(¢) In the case of binders, the position is a8 stated. As r ware-
housemen, the matter is under examination by the (ontrollersof Printing
and Stationery.

(d) The reply to the first part is in the affirmative. But the grades
for new entrants in the case of binders vary from Rs. 25 to Rs. 45. As
regards the second part, promotion on a system of grades depends on the
occurrence of vacancies.

(¢) There are three warehousemen on Rs. 25 per mensem who have
rendered 15 years’ service. Their future promotion depends on their
seniority, efficiency and the occurrence of vacancies in higher grades.

(f) No.

RECRUITMENT OF MUSLIMS AS COPYHOLDERS IN THE GOVERNMENT OF INDIA
Press, New DELn1.

281. Kunwar Hajee Ismail All Khan: Will Government be pleased to
statc whether the recruitment and appointment of Muslims as ecopy-
holders, since 1928, in the Government of India Press, New Delhi, is being
made according to the Home Department letter for reservation of ome-
third of all vacancies to redress the communal inequalities? If not, whyv
zot, and what action do Government propose to take to make up the defi-
ciency in the number of Muslim copyholders? Is it a fact that there are
four posts of copyholders lying vacant ? -

The Honourable Sir Frank Noyce: The instructions issued to the Con-
troller of Printing and Stationery regarding the application of the Home
Department orders to the industrial staff do not provide for the appoint-
ment of any specificd number of Muslim copyholders. The second part
of the question does not arise. The reply to the last part is in the
negative.

are working for t

DUTIES PERFORMED BY THF. ROTTINE CI.RRKS OF TRE Rarnnway CLEARING
AcoounTs OFFrce.

2°2. Mr. 8. @. Jog: (a) Will Government please state the nature of
duties performed by the routine clerks of the Railway Clearing Accounte
Office, Delhi?
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_(b) Is not the despatch, receipt and other similar work in other Govern-
ment Offices generally intended for clerks?

(c) What is the system in force in respect of such work in the office of
the Chief Auditor, Railway Clearing Accounts Office, Delhi, and the
Controller of Railway Accounts?

(d) Will Government please state the reasons why the routine clerks,
doing the above duties, are not even given the status of clerks in the
Railway Clearing Accounts Office?

{e) Is it not a fact that under the present rules routine clarks are given
the promotions to the regular clerical grade at the rate of five per cent ?

(f) What are the reasons for fixing such low percentage in respect of
promotions of routine clerks?

(9) Is it not a fact that when doing the duties of clerks class I,
11 and III, the routine clerks of the Railway Clearing Accounts Office are
denied the officiating allowances?

(k) What steps have Government taken, or propose to take, to
encourage the routine clerks with good and advanced ability and necessary
qualifications ?

(i) Will Government please lay on the table a statement showing :

(i) the number of routine clerks promoted to clerkship since the
year of 1926 and the rate of percentage; 4

(ii) the number of men appointed in the grade of clerks since 1926;

(ili) the number of non-matriculates recruited in the grade of clerks
since 1926; and

(iv) the number of matriculate routine clerks?

(j) Is it not a fact that in the past years crewmen, caretakers and
mechanics were given the clerical jobs and no steps were taken to provide
routine clerks who were actually doing the duties of clerks class I, II and
2 .

Mr. P. B. Rau: (e¢) and (d). There is no sanctioned grade of routine.
clerks in the Clearing Accounts Office, but thefe are some punchers, dak
distributors who are generally and loosely called routine clerks. Their
duties are punching machines, cards operation of accounting machines and
distribution and registration of dak.

(b) and (¢). 8o far as I know, receipt and despateh of dak in Govern-
ment offices is generally done by the lowest grade clerks, regular clerks or
routine clerks or by both according to the nature of the work and organiza-
tion of the particular office.

(e) Yes.

(f) and (k). The proportion is fixed in the interests of efficiency and is
designed to meet the case of deserving men. )

(9) T would refer my Honourable friend to the reply I gave on the 5th
February, 1934, to question No. 69, by Pandit Satyendra Nath Sen.

() The information is not easily available.

(f) The matter is being looked.

REPRESENTATION FROM THE ROUTINE CLERKS OF THE RAILWAY CLEARING
- AccouxTs OFFicE. } '
283. Mr. 8. @. Jog: (¢) Has the Financial Commissinner, Railways,
received any representation from the routine clerks, duly forwarded by
the Director, Railway Clearing Accounts Office, Delhi? T1f so, what
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grievances were stated in the memorials, and what steps were taken to
yedress them?

(b) Is it a fact that most of the routine clerks have been continuously
discharging the duties of clerks for a number of years, and that in case of
vacancies occurring in the respective grades, outeiders are directly
appointed ?

(c) Is it not g fact that the waiting list of the ref.renchcd persons is
practically exhausted? If so, why are not chances given to the routine
clerks who have been efficiently discharging the duties attached to high-r
grade posts for the last seven or eight years?

(d) What has led Government to overlook the recommeéndations of the

present Director, Mr. K. R. 8. Rau, in respect of modification of five per
cent rule?

Mr. P. R. Rau: (a) and (d). A memorial was received by the Controller
of Railway Accounts reyuesting chiefly that the prospects of promotion as
clerk should be improved. I understand that they were informed that in
view of the long waiting list of employees discharged in the economy
campaign the question of improving the prospects was not practicable.

(b) T would ask my Hor surable friend to refer to the reply I have jusb
given to clause (g) of question No. 282. The reply to the latter part of
the question is in the negative.

(c) There is still & fairly long waiting list of discharged men.

INTERPRETATION OF ARMY PENSION REGULATIONS.

284. Mr. 8. @. Jog: (a) With reference to their answer to unstarred
question No. 196 parts (a). (b) and (c), of the 14th March, 1984, stating
““The Pension Regulations are issued by the Government of India, with
whom rests the ultimate responsibility to interpret them’’, will Government
please state whether their interpretation includes the interpretations of (i)
the Military Accountant General, and (i) the Auditor General?

(b) Are these interpretations made, and have been made, witk refer-
ence to Gavernment’s day-to-day intention, or with reference to the
Regulations and Army Instructions, approved by the Secretarv of Stale for

India, and the recent orders of Government on the Recommendations of
the War Pensions Committee ?

(c) Are Government prepared to follow the example of Great Britain

where Appeal Tribunal’s interpretations and>adjudications as regards War

Petrﬁl;om are binding on the Ministry of Pensions as well as on the claim-
ants? :

(d) Are Government aware of their repeated statements in
reply to questions that Regulations allow full arrears where a claim is
mude within the time prescribed, vide paragraph 44 of the Financial Regu-
lations and their recent orders on Recommendation No. VIT of the War
Pensions Commniittee admitting full arrears in such cleims and is it a fact
that the Army Department, Government of India, have set examples dis-

allowing arrears, and that this practice will be folowed by the sanctioning
authority in similar other cases? a S

c2
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(e) Is it the intention to go back on the right of appeal accepted under
Recommendation IT of the War Pensions Committee ?

Mr. G. R. F. Tottenham: The question is being examined, nnd a reply
will be laid on the table in due coursa.

DisaBruiTry PENSION To MILITARY EMPLOYFES INVALIDED DURING THE
GREAT WaR.

285. Mr. 8. @. Jog: (¢) Will Government be pleased to state if the
right of appeal against the finding of ‘‘not attributable to military service’’,
recognized under Recommendation No. IT of the War Pensions Committee,.
is intended to apply for peace disablements and deaths also?

(b) Did not 'the right mentioned in part (a) exist in Regulations, Army
Justructions, or Army Orders prior to the issue of the aforesaid Govern--
ment orders ?

(¢) If the reply to part (b) be in the negative, will Government please
state the extent to which they would act up to their answer to unstarred
question No. 143 (c) of the 9th March, 1932, in which they stated: ‘‘There
is, however, nothing to prevent an appeal being preferred against the-
decision of an original board either on the point of attributability to-
military service, or in regard to the degree of disability’’ ?

(d) Have the Officers Commanding been apprised of this view of
Government ?

(¢) Are Government aware that in hard cases such as amputations of
both legs certified as ‘‘not attributatble’’, appeals against attributability
are not being forwarded to the proper authorities?

(f) If not, will they be pleased to refer to letter No. 1208/40/I.M.E.,
dated the 8th February, 1934, of the Kirkee Arsenal?

(9) What procedure is laid down in the Regulations for the redress:
of grievances agsinst a finding of *‘not attributable’’ when the Officer Com-
manding persists in not forwarding an appeal to the proper quarters?

Mr. @. R. F. Tottenham: The question is being examined, and a reply
will be laid on the table in due course. -

DisasmuiTy PENSION TO MILiTARY EMPLOYEES INVALIDED DURING THE
GREAT WaAR.

286. Mr. 8. G. Jog: (a) With reference to Government’s answer to-
unstarred question No. 182 of the 10th March, 1934, given in bracket
(There has been no such decision as is referred to. ‘Old age’ and ‘debility’
are not recognized as diseases,and may not bhe used by Tnvahdmg Boards)
and state if the Adjutant Genora] has not ad]udlcated a War-unfitness, no-
menclatured by the Medical Board as ‘old age’ to be inadmissible for a
disabilitv pension as per letter No. If/Pen./12876~34. dated the 7th Feb-
ruarv, 1934, of the Roval Artillerv Training Centre, Muttra?

(b) Has the attention of Government been drawn to the Ministry of
Pensions’ Review. given on pace 829 of the ‘official Historv: of the War,
casualties and Medical Statistics of the Great War, published bv Hxs
Majestv’s Stationery Office, London. in which 12456 stabilized awards for
‘debility’ have heen shown to have been made bv the Ministry of Pensions:
in the United Kingdom?
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(c) Will Government state why there is a4 fundamental difference

Jbetween the view taken in England as regards ‘debility’ being a pensionable

-disability and the view taken by the Medical Directorate ((in India) as
regards ‘debility’ being nc¢. disease snd not pensionable?

(d) Has not the term ‘disability’ used in Recommendation No. V of
the War Pension Committee, been regarded to include ‘debility’ and ‘old
#age’ if they necessitate an individual's discharge preventing him from
putting in further service to earn an ordinary or service pension?

(e) Have Government not allowed to such persons their accumulated
‘War and Privilege leave?

(/) Have not they allowed any medical furlough, .ha.lf-pay_ or without
pay leave, so that the minimum number of years service required to earn
an ordinary pension may be supplemented and completed? If so, what
periods did they allow in the case of Indian combatants and of the fol-
Jowers? ‘

Mr. @. R. F. Tottenham: The question is being examined, and a reply
will be laid on the table in due course.

DisaBrnrry PrNsioN To MILITARY EMPLOYERS INVALIDED DURING THE
- GREAT WaR.

287. Mr. 8. @. Jog: (a) Wil] Government be pleased to refer to their
-answer to unstarred question No. 143(c) of the 9th March, 1982, stating
that *““India Army Order No. 130 of 1927 contains provision for assembling
medical boards, not in cases of appeals, but in cases in which a previous
medical bourd had not been able finalty to assess the degree of the disability.
Sueh boards cannot go into the question of origin of the disability, as that
was decided by the original board’’, and state if it is a fact that the Army
Department, Government of India, have decided that the decisions of the
fresh medical board should prevail in the cases:

(1) where owing to loss, destruction or misplacement of records,
formal sanction to pension by the Controller of Mili
Accounts was withheld in cases where the adjudication of
a disability as ‘‘attributable to military service’ is barne out
by such an entry on a discharge certificate as ‘‘granted an
injury pension by a medical board’’; and B

(i) where the finding of the original medica] board as attributable to
military service is borne out by the fact of the grant of a Last
Pay Certificate, duly signed by a Divisional Disbursing Officer
showing a provisional advance of six months pension pending
formal sanction to a disabilitv pension by the Controller of
Military Accounts concerned?

) Is it a fact that the aforesaid' decision of the Government of Indis
1s arrived at in cases where thc original medical board’s proceedings, medioal
history sheets, etc., are missing?

(c) What is the basis [or the decision?

(fl) Wi]]_ Government be pleased to state whether the deeision in part
{a) is not in contravention of Recornmendations Nos. XIT and XIII of
the War‘Pensxons Committee and India Army Order No. 130 of 19279

Mr. G. R. ¥. Tottenham: The question is being examined, and a reply
will be laid on the fable in due course. ‘ " "
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Pay oF TRAVFLLING TicRET EXAMINERS ON THE EaST INDIAN RATLWAY.

288. Sardar Sant Singh: With -reference to the answer given vwo
starred question No. 387 of the 1st September, 1933, regarding the pay of
Travelling Ticket Examiners on the East Indian Railway, will Govern-
ment be pleased to state the name and the nature of duty of the separate
organisation of which the Travelling Ticket Examiners are part?

Mr. P. B. Rau: I would refer my Honourable friend to the Report of
the Committee composed of Messrs. \{oody and Ward which enquired
into. the system, a copy of which is in the Library of the House. The
- present organisation is based on thair recommendations. g

SUPPRESSION OF INDIAN ASSISTANT STATION MASTERS BY EUROPEAN AND
" ANGLO-IND1AN (UARDS ON THE EAST INDIAN RAILWAY.

289. Sardar Sant Singh: With reference to the answer given to starred
question No. 889 of the 1st September, 1938, regarding supersegsion of
Indian Assistant Station Masters by European and Anglo-Indian' guards
of the East Indian Railway, will Government he -pleased to state the
percentage of promotions to (a) Station Masters’ grade (300—10—350)
from qualified guards on Rs. 215 and from Assistant Station Masters,
respectively, during the preceding seven years or less; (b) the posts cf
Assistant Station Masters, Class ““A”’, “B”’, “C"”, “D"”, “E”’, and “F"’
from guards and from lower class respectively durmg the preceding seven
vears or less as may be available?

Mr P. R. Rau: [ lay on the table a statement oontaining the
information required.

Percentage of pro-
motion from
‘Percentage of Station Masters
(a) Grade. ) promotion from |or Assis‘ant Station
’ qhnlrﬁed guards. Masters or
Asgistant Yard
Masters.
Station Master Rs. 300—10—350 . . Nd 100%
. . Posts filled by Posts filled by
(b) Class of Assistant Station Masters, promotion from promotion from
guards list. lower classes,
Clpgs ‘A’ Re. 40—3—56 . . . .} Nil 100%,
Class ‘B’ Rs.60—3—75 . . . .| Nil 1009,
Class ‘C’Rs. 78—3—90 . . ., .| N 1009,
Clase ‘D’ Ra. 100—5—140 . . | Nil Nl
Class ‘E*Rs. 1801025 . .| N ’ Na.
Class ‘F’ Rl. 260—10—290 . . . 6% .. 25%
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Regarding Class ‘F’ Aésistant Station Masters, there were only four
vacancies in this grade, one of which was filled by promotion from lower
class Assistant Station Masters’ list and the other three from Guards’ list.

INCOME-TAX ASSESSEES WHO HAVE GOT THEIR PLACE OF BUSINESS
TRANSFERRED TO OTHER PROVINCES.

290, Mr, Sitakanta Mahapatra: (a) Will Government please lay on the
table a statement showing the nuinber of assessees who havg got their
principal place of business transferred from Orissa (Cuttack, Puri, Balasore,
Sambalpur, Ganjam) to other Provinces between the years 1922 and 1933
and the total amount of income-tax revenue lost to Orissa in such cases
and the provincial quota of the Orissa Province under Meston Settlement,

therefrom ?

(b) What is the amount of tax such assessees, who have got their
principsl place of business transferred out of the province, had finally paid
from year to year from 1922 so long as they were in Orissa and what is tne
amount of tax assessed on these particular assessees from year to year in
other Provinces to which they got themselves transferred since after such
transfer ? ’

(c) What is the total number of applications filed for transfer of principal
pliace of business which have not been granted in Orissa (district by district)
between the years 1922 and 1933 ?

The Honourable Sir George Schuster: The question refers to the oper-
. ation of Devolution Rule 15. There is at present no separate Orissa Pro-
vince, and, even if one were to be formed, there is nothing to show that
it would come into cxistence; before a date when constitutional changes
ook place which would include the supersession of Devolution Rule 15.

or this'reason, little purpose would be served by obtaining the information
required, and, as the information could not be compiled without a very
considerable expenditure of time and labour, I do not propose to call for if.

REALISATION OF INCOME-TAX DEMANDS BY CERTIFICATES OR DISTRESS
C WARRANTS IN ORISSA.

291. Mr. Sitakanta Mahapatra: (a) Will Government please lay on the
table a statement showing the number of cases in which the income-tax
demands had to be realised by certificates, or distress warrants each year,
In each district in Orissa, including Ganjam and Sambalpur, during the
period 1922 to the end of 1938, and the amount of income.tax revenue
realised by such processes each year?

(b) What was the total number of persons against whom warrants of
arrests had to be issued and who were put in civil jail in Orissa, inclusive
of Ganjam and Sambalpur, district by district during the above period and
what was’ the amount of revenue involved in such cases and the cost in-
curred?n such arrests?

-~ The Honourable Sir George Schuster: With your permission. Sir, I

_Propose to answer questions Nos. 291, 294, 295 and 206 together. The
mformatlox_;‘,\;s bpmg _qollected,{ and will be laid on the table in due course.
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AVERAGE TIME TAKEN IN THE FiNaL DiSposaL or PETITIONS FOR
REMISSTON OF INCOME-TAX TN QRISSA.

202. Mr. Sitakanta Mahapatra: Will Government please lay on the
table a comparative statement showing the average time taken in the final
disposal of petitions for remission of income-tax as were unsuccessful and
of those which were successful in the Orissa Circle?

The Honourable Sir George Schuster: The information is not on record
and could not be obtained without an expenditurs of time and labour
that would be incommensurate with the value of the results.

PETITIONS OR APPEALS AGAINST ASSESSMENT OF INCOME-TAX IN ORISSA.

203. Mr. Sitakanta Mahapatra: Will Government lay on the table a
statement showing the number of cases in which assessees who had filed
petitions under section 27, or appeals under sections 80 or 82 or review
under section 33 or references under sections 66 (2) or 66 (3), were allowed
to withhold payment of the income-tax demanded, without incurring any
penalty, till the disposal of such petitions or appeals or reviews or references
in the Orissa Circle ?

The Honourable Sir George Schuster: The information cannot be com-
piled without an inordinate expenditure of time and labour.

CONCELLATION OF THE ASSESSMENTS OF INCOME-TAX IN ORISsA.

1294, Mr. Sitakanta Mahapatra: Will Government please lay on the
table a statement showing (i) the total number of such cases in which
assessments of income-tax were cancelled during the years 1928-29, 1929-30,
1930-31, 19381-32 and 1932-83, (ii) the amounts of tax already paid on
account thereof, (iii) the amount of interest accrued at current bank rate
during the period between the date of original psyment and the date of
cancellation of the assessment, and (iv) the date of final disposal in the

Orissa Circle ?
D1srosaL oF INCOME-TAX CaASEs ™8 BmHAR AXD ORIssA ON GAZETTED
HoLinays.

1295. Mr. Sitakanta Mahapatra: (z) Are Government aware that the
income-tax assessees in Bihar and Orissa have been required to comply
with the requisitions of the Income-tax Officers even on Sundays, and
public and gazetted holidays, during the years 1931-32, 1932-33 and 1933-34,
against their consent and that any non-compliance on such dates have
been dealt with as default?

(b) Will Government please lay on the table a statement showing the
number of cases fixed by Income-tax Officers during the, Christmas
holidays of 1931, 1932 and 1933, district by district, in Bihar and Orissa and
the number of those which were assessed under section 23 (4)?

CasEs UNDER SECTION 23 ({) OF THE INDIAN INCOME-TAX ACT IN ORissa.

$206. Mr. Sitakanta Mahapatra: Will Government please lay on the
table a statement showing the number of cases disposed of under section
23 (4) in each district during the years 1931-32, 1982-88, and 1938-84, and
bow many of them were re-opened by Income-tax Officers, Assistant
Commissioner of Income-tax, Commissioner of Income-tax and H. C.
respectively, in the Orissa Circle ? ’

tFor answer to this question, see answer to question No. 291.



STATEMENPS LAID ON THE TABLE.

The Honourable Bir Brojendra Mitter (Law Member): Sir, I lay on the
table the information promised in reply to starred question No. 432 asked
by Birdar Harbans Singh Brar on the 10th March, 1934.

BriTisH INDIAN DELEGATES OR SUBSTITUTE DELEGATES TO THE LEAGUE 0¥
NATIONS.

*432,

Hindus. Muslims. | Europeana. Parsis. | Christians.  Sikhs. 01:1“

: . .- | i .
64 22 ] 72 1m ! s | 101
; . i . i

Nore 1,—Advisers to delegates have not been included in the above statement.

2 —In addition a place in the Indian tion to the Assembly of the
v of N&ions was offered to Sir Sunder Singh Majithis in 1932
but owing to private affairs he was unable to accept.

hY

The Honourable Sir Harry Halg (Home Member): Sir, I lay on the
rable the information promised in reply to starred question No. 523 asked
by Mr. 8. C. Mitra on the 19th March, 1934.

RuMourep ILLNEss o MR. SATIN SEN, A STATE PRISONER IN THE
CAMPBELLPUR JAIL. ’ .

*523. (a) The answer to the first part is in the negative. An X-Ray examination
prior to this transfer to the Campbellpur Jail showed that his hip joints were clear
and free of disease. He was also examined in November, 1833, by the Civil Surgeon,
Rawalpindi, who recorded the opinion that the only positive signs of any defecy in
Mr, Sen were low blood pressure with high diastolic pressure and pulse rapidity
and that his body was suffering from loss of tone owing to lack of exercise and that
what was necessary to improve his gemeral health was that he should take more
exercise. He is shortly to undergo a thorongh examination by X-ray and otherwise.
I should add that he is a detenu and not a State prisoner.

(6) I have no knowledge of this.
145(;:{) His weight on arrival at Campbellpur was 159 lbe. His present weight is
8. Y
(fl), (¢) and (f) A representation from Mr. Sen for a transfer was received im
April, 1933, by the Punjab Government who transmitted it to the Bengal Government.
The representation was not supported by the. Deputy Commissioner and was rejected
by the Bengal Government.

(9) His correspondence is dealt with under the ordinary rules in force and no
other restriction is placed on it.

_ The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, T lay on the table the information promised in reply to parts (b)

and (c) of unstarred question No. 220 asked by Mr. §. C. Mitra' on the
21st March, 1984. . .

( 3109 )
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MoNEY ORDERS IssurEp aND Parp.
220. (b) The information is given below :+ — ’

- Percentage Percentage
. Number. .. of (a) on Value, - of (b)on
e (a) the total of ) the total of
India. India.
BN E Re.
Bengal and (Issues 8,213,000 24:05 | 14,70,54,000 | 21-69
Assam (Circle
(excluding
Caloutta). { Pay- 6,127,600 17-04 | 12,02,41,000 16-10-
.  ments. ' ’
Issues
2,139,000 6-27 | 3,93,72,000 5-81
Calcutta . . - ]
. | Pay- | N SR B .
ments. 2,858,000 795 8,06,64,000" 817

.- (c) At the end of the year 1932-33, there were 148,552 active Savings Bank
Accounts at Calcutta and the percentage of this number to the total number of accounts-
in the Bengal and Assam Circle is 21-54. ’

- Mr. B. J. Glancy (Political Secretary): Sir, I lay on the table:
(i) the information promised in reply to unstarred question No. 145-
asked by Khan Bahadur Hasji Wajihuddin on tbe 6th Mareh,
1984; and

(11) the inforination promised in reply to unstarred question No. 217
asked by Maulvi, Sayyid Murtuza Saheb Bahadur on the 19th
March, 10s4.

Uzs oF KHAWJA SAHIB IN AJMER.

145. (a) Government have not classified any fairs according to their importance.

(6) Holidays are declared by Local Governments at their discretion under the
power vested in them by the explanation under Section 25 of the Negotiable Instru-
ments Act, 1881, and Government see no reason to interfere with the exercise
of that discretion.

(¢) This question has been considered by the Agent, Bombay, Baroda and Central
India Railway and discussed with his local Advisory Committee and the conclusion
arrived at is that the issue of concession tickets will result in a loss of railway
earnings. :

(d) In view of the replies given to parts (a), (6) and (c¢) above, Government do not-
propose to take any action in the matter. )

ALTERATION IN A FirsT INFORMATION REPORT RECORDED AT THE GOVERNMENT
RArLwAY PoLicE BTATION AT SHAMGARE TN ‘CENFRAL Tibfa.

217 (@) No. i ’
(d) to (9). Do not arise. .
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Mr. G. S. Bajpal (Secretary, Department: of Educ:,gtion: Health and
Larids): Sir, I lay on the table the information promised in reply to
starred question No. 434 asked by Mr. Nabakumar Sing Dudhoris on the
10th March, 1934.

ARRIVAL OF DoCTORS FROM (GERMANY TO SET UP PracTICE IN INDIA.

*434. (a) It is understood that since the _beg'in:ping of this year some 6 or 7 German

doctors have arrived in Bombay to set up in private practice.
b) and (¢). Government have no information. . .
Ed)) Medi(ca)l practitioners who are on the register of the General Medical Council
of Great Britain or on the register of the Provincial Medical Councils of India are
tiable to-be removed from such regisier if they resort to the practice of advertising
with a view to their own gain." oo
. (e) Government have no information. . ) .

"(f) .According to infarmation which was published by the General Medical Council
of Great Britain in 1829, foreigners with or without. foreign qualifications can practise
in Germany; but only those persons who have passed certain examinations and
obtained a license of the Government are entitled to describe themselves as physicians,
surgeons, etc.

(9) Government do not consider it necessary to take any s'eps in the matter at

Ppresent, : .

~ Mr. G. BR. F. Tottenham (Army Secretary): Sir, I lay on the table
the -information promised in reply to unstarred question No. 229 asked
by Mr. 8. G. Jog on the 27th March, 1934.

DisaBiLiTY PENSION To MiLITARY EMPLOYEES INVATIDED DURING THE GREAT
Ce Wak,

229. The word ‘‘permanently”” used in the Government orders on Recommendation
No. XIIT of the War Pensions Committee is not to be interpreted literally. Of the
three documents specifically referred to by the Honourable Member, hospital cards
are not maintained for Indian troops and followers. Medical History Sheets and
-easnalty forms are retained for twenty-five years after the soldier becomes non-effective

by discharge, death, etc.

Mr. P. R. Bau (Financial Commissicner, Railways): Sir, I lay on the
table: '
(i) the information promised in reply to unstarred question No. 74
asked by Mr. S. C. Mitra an the 13th September, 1933;
(i) the information promised in reply to starred question No. 1859
asked by Mr. E. H. M. Bower on the 11th December, i953;
(i) the information promised in reply to unstarred questions Nos.
155 and 156 asked by Mr. 8. . Jog on the 6th March,
1834; and ‘
(iv) the information promised in regiy to starred question No. 334
;zkedhbylﬁan Sahib Shaikh Fazal Haq Piracha on the 6th
arch, .

RECKONING OF SENIORITY ON THE NORTH WESTERN RAILWAY,

on the date of confirmation in that grade and bet d individual
higher' scalo'of pay ranks senior to on go 1 Promotion. from. grade ¢ do is
dependent un Slnons a8 well ay sem'o;-ie o 8 lower. Promotion from grade to grade is
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RATCLES FOR THE RECRUITMENT AND TRAINING OF THE SUBORDINATE STAFF ON
STATE RAILWAYS.

*1359. (6) and (¢). On the North Western, Great Indian Peninsula, and Eastern
Bengal Railways no drivers were recruited as probationers or appointed direct since
1831. On the East Indian Railway, one Hindu was recruited as a probationer for
training as a driver and one European and 4 Muslim drivers were appointed direct
as they had previous experience on that railway.

RE-INSTATEMENT OF ‘‘B’’ GRADE GUARD EX-STRIKERS ON THE GREAT INDIAN
PENINSULA RAILWAY.

155. The Agent, Great Indian Peninsula Railway, reports :—No ‘B’ (Guard)
grade ex-strikers have been reinstated in their former grades. There have, how-
ever, been no vacancies which required to be filled.”

TREATMENT OF RE-INSTATED EX-STRIKERS ON THE GREAT INDIAN PENINSULA
RamLway.

156. Ex-strikers of the Great Indian Peninsula Railway borme on the waiting list
of reinstatement and taken on after the 16th July, 1931, have been engaged in an
officiating capacity in accordance with the orders under which all vacancies which
might occur after that date were to be filled in an officiating mpa.citly or on &
temporary footing. Existing orders provide that a railway servant re-employed in an
officiating capacity who would, but for the decision referred to above, have been
appointed on a permanent footing will be eligible to subscribe to the Provident Fund.
The latter part of the question does not therefore arise.

SYSTEM OF RECRUITMENT OF PERMANENT WaAY INSPECTORS ON THE NORTH
. WESTERN RAILway.

*354. (2) Permanent Way Inspectors are not recruited direct. They are promoted
from Assistant Way Inspectors on the following basis: -

75 per cent from Assistant Way Inspectors, Grade 1I (recruited from apprentices).

25 per cent from Assistant Way Inspectors, Grade I (promoted from Mates,
Time-Keepers etc.).

(b) There is no such designation as ‘‘Assistant Inspector Grade II'’. An Assistant
Way Inspector, Grade II, qualified for the post of a Permanent Way Inspector, is an
employee who has been recruited as such on the successful conclusion of a four years’
apprenticeship- as an apprentice Permanent Way Inspector and who is recommended
as fit for the post of Permanent Way Inspector, whereas an apprentice P, W. I.
working as an Assistant Way Inspector, Grade II, is still an apprentice undergoing
a four years’ apprenticeship, during the last year of which he is required to be in-
charge of a section of Railway line, a large station, permanent way renewals, etc.,
under the instructions of the Permanent Way Inspector.

(¢) (d) and (e) As already explained in the reply to (b) above, apprentice
Permanent Way Inspectors are recruited on the successful completion of their
apprenticeship as Assistant Way Inspectors Grade II, as vacancies permit. Vacancies
of Permanent Way Inspectors are filled from Assistant Way Inspectors, Grades II and
1, in the proportions given in the reply to part (a) of the question above.

(f) The Agent, North Western Railway considers that the present system gives
adequate consideration to the claims of Assistant Way Inspectors, Grade I, for promo-
tion to the post of Permanent Way Inspectors. No change is proposed. '



FLECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS. :

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
wavs): Sir, I beg to move the following :

“That this Assembly do proceed to elect in such manner, as may be approved by
the Honourable the Pr);sident, 11 members from the Apsembly who _shall ge_reqmred
to serve on the Standing Finance Committee for Railways, as provided for in clause
6 of the Resolution adopted by the Legislative Assembly on the 20th September, 1924,
on the subject of the separation of Railway Finance.’

Mr. President (The Honoursble Sir Shanmukham Chetty): Motion-

moved :

“That this Assembly do proceed to elect in such manner, as may be agsroved. by
the Honourable the President, 11 members from the Aksembly who shall be required
to serve on the Standing Finance Committee for Railways, as provided for in clause
6 of the Resolution adopted by the Legislative Assembly on ihe 20th September, 1924,
on the suhject of the separation of Railway Finance.”

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty)): I ‘may
inform Honourable Members that for the purpose of election of Meinbers
to the Standing Finance Committee for Railways, the Assembly Office
will be open to receive nominations upto 12 Noon on Thursday, the 5th
April, and that the election, if necessary, will, as usual, be held in the
Secretarv's Room on Saturday, the 7th April, 1934. The election will be
conducted in accordance with the principle of proportional representation
by means of the single transferable vote.

THE SUGAR (EXCISE DUTY) BILL.

Mr, President (The Honourable Sir Shanmukham Chetty): The House
will now resume consideration of the motion* moved by the Honourable
Sir George Schuster on the 29th March, 1934, and the amendment} moved
theresn by Mr. M. Maswood Ahmad.

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): Sir, yesterday
I was narrating to the House what benefit the sugar industry has conferred
on India. I have already told you that last yesr the Railway Department

*“That the Bill to provide for the imposition and collection of an excise duty on
sugar he referred to a Select Committee consisting of Diwan Bahadur A. Ramaswami
Mudaliar, Mr. 8. C. Mitra, Mr. Muhammad Azhar Ali, Seth Haji Abdoola Haroon, Lala
Hari Raj Bwarup, Mr. Jagan Nath Aggarwal, Mr. Bhuput Sing, Lala Rameshwar
Prasad Bagla, Mr. R. S. Sarma, Mr. A. Das, Bhai Parma Nand. Mr. C. S. Ranga
Iyer, Mr. F. E. James, Mr. G. Morean. Nawab Maior Malik Talib Mehdi Khan
Sardar Nihal Singh, Maior Nawab Ahmad Nawazr Khan, Mr. G. S. Bajpai Mr.
tG}‘; 8. H:rdy. ftmd th}f Mov;r. with inetrm:fii:ﬁs bm report within scven days and that

e numher of memhers whose presence s e necessary itute i
of the Committee shall be five.” P to sonditate & mecting

+“That the Bill bhe circulated for th liciti ini
16t of Amiost. 1954, or the purpose c;f eliciting opinion thereon by the

( 33 )
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increased their income by Rs. 2} crores, s big portion of which must be
attributed to the suga: industry. To my knowledge, 400 tons of sugar
‘machinery were imported, the railway freight on which was between
Rs. 50,000 and Rs. 60,000. Moreover, the factories have to get cement,
lime, concrete, and hundreds of other things, and, according to my calcula-
tion, each factory has paid railway freight to the extent of not less than
one lakh of rupees. Last year, 75 new factories were established in differ-
ent parts of India, and each factory has spent, including railway freight,
atout Rs. six lakhs, and, in the shape of wages to labourers, artisans, and
others, they have paid about RBs. 4} crores which has minimised the
depression in India. The sugar industry has helped in solving the unem-
ployment in the country. At present about 140 factories are working, and
each factory employs about 1,000 men. It means that 150,000 people get
cruployment from the sugar industry. Besides that, not lees than 5,000
educated people are employed in these factories as technical men, such as
chemists, clerks, accountants, and so on. Again, according to this vear's
estimate. about 53 million tons of sugar-cane will be crushed in these
factories. In India, the average yield is ten tons per acre, and that means
about 5% lakhs of acres are cultivated by the agriculturists. I do not know
how many agriculturists will be required to cultivate 5% lakhs of ucres of
land, buat it cannot be less than 5} lakhs of men. I may remind the House
that this so-called protection duty was levied by the Finance Member as a
revenue duty.
Let me now come to the question of profits which these sugar manu-
facturers are supposed to be making. There is & loud cry outside this
House, in this House and by the Finance Member that the sugar manu-
facturers are making huge profits. Unfortunately, up till now nobody
has cited figures to show that such and such a factory has made 50 per
cent, or 100 per cent, or 20 per cent, or 80 per cent, profit. but only
vague allegations are made that because it cost five rupees to make sugar
and it is selling at ten rupees, therefore, the manufacturers have made
five rupees per maund as profit. I cannot deny that, on account of the
high revenue duty between 1929 to 1932-33. the old established factories
have msade profits, but I may explain—I am sorry I am not fluent enough.
to express myself properly, but I may put the facts before the House in
my owa way. It must be remembered that the sugar industry had been
in existence for a long time, but it came to be properly organised since
1929-30, and, from 1929-30 to 1932-33, only 57 factories commenced to
work end thev produced about 3,50,000 tons of white sugar, whereas the
consumption in India is about 11 or 12 lakhs of tons. If these #50,000
tons had been imported from Java, the price of Java sugar for the last two
years is Rs. 10 a maund at the ports, and they have to pay a freight of
Rs. 1-8-0 per maund, and so, in the interior part of the country, zay, the
United Provinces, Western Punjab, Northern Punjab, Eustern Bengal and
Bihar, they could not purchase sugar for less than 11-8-0 per maund. But
these factories erected at these centres are able to sell their sugar at
Rs. 10-12-0, or Rs. 10-8-0, or Rs. 10-4-0, or even Rs. 10 a maund. Because
the people of those places cannot purchase sugar for less than Rs. 11 or
is. 11-8-0, those factories are able to sell their sugar at Rs. 10, but as
the production of these factories commenced to increase and these places
are unable to consume all the sugar, the sugar manufacturers have to sell
their sugar in far away places to dispose of them. On account of this,
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. heavy freight to the railways. I want to give you ome
":u]?:gar?c?e '}3:'(‘)11’:11,:1"V the I}}nitec% Provinces to Madras, the railway freight
charged is Rs. 1-4-0, sometimes Rs. 1-6-0 sometimes Rs. 1-4-0 am}
sometimes Rs. 1-3-0. Up to Ig'a.rachl, 1-8-0, 1-4-0, 1-8-0, and soon. Al
these people have to send their sugar to these ports, because all the sugar
cannot be consumed in the territory where it is manufactured. .In many
foreign countries, such as Germany and England, they are selling their
cugar at Karachi at Rs. 10 and they are also selling in Cawnpore where
sugar is manufactured at Rs. 10, because they have a big organisation.
In Java also, they fix the price for the different countries. Today they
want to compete with India, because India l?as commenced to manufacture
sugar. But unfortunately we are not organised well. Later on, the sugaf
market went down, with an average priee of 7-12-0.

Now, I want to draw the attention of the House to what the 'l?ariﬂ
Board say on page 69. They show two prices, the present price, that is_ f.o
say, when the report is written, and snother, the price during the period
of protection in which you find that they have put all the costs separately,
such &s the raw materials, labour, power, fuel, supervision and office
charges. repairs, packing and miscellaneous. For the first period, they say
that sugar will cost Rs. 8-3-1 per maund and have deducted 1-10-8 for the
molusses, leaving 7-8-5, they put overhead charges and profit at ten per
cent 1-13-4, and they say that 9-5-9 is a reasonable price, but, at the end
of the protection, thev consider that 7-12-5 is a reasonable price. I want
to inform the House that, within a year or two, the sugar manufacturer
brought down the price to 7-12-0 which the Tariff Board considered reason-
able at the end of the period of protection, and, besides that, we do not
get anything from molasses. I have given these figures to show to the
House what these figures represent and what are the profits. These are
the figures given by the Tariff Board on more profitable rates. If this is
true, then we are losing six annas nine pies as the molasses price, and now
our Honourable friend, the Finance Member, comes forward with one rupee
excise duty. Can any Honourable Member .imagine that the sugar

manufacturer can make a profit? If this is the condition of things, then
the svgar manufacturer will sustain loss.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): We have got these dgures. May I ask the Honourable
Member to give a certified copy of the figures of certain factories actually
at work at Gorakhpur or Pilibhit or some of the places in the United Pro-

vinces, bacauss wc manufacture there 50 per cent of the sugar in the
country?

Seth Haji Abdoola Haroon: I am bringing these figures, and I do not
know whether the Honourable the Finance Memniber or the House will
-acceptl them. I want to give you the instance of a few factories. They

are all shareholders companies. First is the Basti Sugar Works under
the management of an Indian.

Dr. Ziauddiz Ahmad: That is sn expensive factory. That is in my
own constituency.

‘Seth Hajl Abdoola Haroon: The Dootor Sshib is always expensive.

He gives tea parties and dinners. T em not giving so many parties. The
Doctor Sanib is giacrcus. T cenrct consider it as very expensive. For
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the Basti Sugar Works, the share capital is Rs. 7,86,000 and block capi-
tal Rs. 27,71,000. What is the profit they have gained? In 1932, 30
per cent, in 1933, 25 per cent. The average 18 not more than ten per
cent on the block capital. 1 shall give another instance—the Cawnpore
Sugar Works which was established 25 years back. The Company is
managed by the well-known European firm of Begg Sutherland and Co.
15 lakhs share capital and block capital of €8 lakhs. They have built up
their reserves and so on. They gave 35 per cent in 1982, and 80 per
cent in 1933. Tn 1934, they cannot give more than 20 or 25 per cent
according tc my calculation. It is six per cent on the block capital and
80 per cent on tie chare capital. Then, the Punjab Sugar Mlls, con-
ducted by an Indian gentlemsn. Jt is ten lakhs paid up share capital,
16 lakhs of rupees paid-up capital account, 40 per cent they gave in
2932, 20 per ceat they gave in 1938—average 11 per cent. Another Com-
pany, John Findlay, an English Cempsny, had 11 lakhs paid-up capital,
20 lakhs block capital, and they gave 15 per cent in 1932. 12} per cent
in 1933—average 6.6 per cent was paid to the sharcholders. These are
all old comparics—some were started five years ago, some ten years ago,
scme 25 yocars back.

1 shall now give vou somc facts and figures regarding some of the
new Compynies. The Bers Sucor Company, established in 1922, com-
menced to work in 1932, five lukhs ot capital, 845 lakhs block capital,
gave 10 per cent in the two rears, average 59 per cent. The Ganesh:
Sugar Compary eigkt Jakhs share capital, 947 lakhs block capital,
ten per cent dividen:!s, average 8'5 per cent. The New Swadeshi Com-
pany, ten lakhs capital, averag: 48 per cent dividend. The Diamond
Sugar Comniity. ten lakhs capital, Rs. 10,385,000 block capital, 2:'6 per
cent dividenl. Besides that, there ie always a general argument sought
to be made.

Yesterday, my friend, Mr. M:zhummad Yamin Khan, told us that
within two vears the Daraula Factory made ur all their capital. I have
been three times to ‘hat Factory. and some few miles away there is a
Factory in Mansurpur which belongs to my friend, Lala Hari Raj Swarup.
I have been there s'sc, and, Sir, T was quite astonished when I heard
that within tw: yearr the Darauin Factory made all this cent per cent
profit. I alsc have cxperience of my cwn Factory, and I think that the-
Daraula Factyev is owned by Tiala Shri Ram. Now, he has got his
big works in Delki, I inean to sav the workshop in Delhi, and he has got
one or two cloth mills and he hos a lot of experience of machinery, and
what I say ic that, as regards that Company, there were lots of trouble
with regard to machinery. but he kept three motor cars and one lorry
ready 1mme=:lmtclv to =ond back parts tc the works for repairing them or
putting in new parts. Well, this Mansurpur Factory of my friend, Lala
Hari Raj Swarup, has got no works, and I am “afraid that Factorv is
not workmg and may have to close. I asked my friend—how is this?
He said: “‘T have got thesc difficulties and T have sent my men here
and there, and. therefore, 1 am unable to work’. I want the Govern-
ment and the House to know that if we are unable to work our sugar
factory for one minnte we incur a loss of three rupees per minute. If
w-.are unabls to work our factorvy for -ome -bour, we ‘lose about Rs. 200
and if we are unable to work our factory for 20 hours;, we stand to lose
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Rs. 5,0(1)0 ; and all my Honourable friends know that we, who have estab-
lished thesc mew sugar factories, have had pc previous experence, and,
unfortunatel;, in our country, there is no supply of an 'adeqnaze-number
«f technical men or of trained labour—chemists or engineers—who have
to run the sugar fuctories. Sc, nobody can imagine what sort of ‘c‘hth-
culties we are experiencing in these days. Of course, they say: You
are making lots of profit’’. BSoreetlnes my friend, Mr. Joshi, suggested
to the @overumen: that all these industries should belong to tbe State,
that we should mationalise them all, and so on. Now, if the Government
or the publi; corae forward, and if all these sugar factory owners are
assured of ab least a rewurn of ten per cent, as was suggested by the Tariff
Boatd, then all of us, including my friend Lala Shri Raxp, w111 come
forward and hand over our factcries to some crganisation which will give
us a ten per cent profit. Everybody here or in the Bazar can say
whatever he likes, but no organisation or nc Company comes forward to
take up sll these factories. Sc we bave to organise ourselves. work for
curselves and make the industry as successful as we can, whether we get
ten per cent. or 20 per cent profits, or we have to lose.

Sir, T uope I have now establishcd clearly before the House that the
sugar facteries ure not meking such huge prcfits as has been suggested ;
and, side by side, I have also shown by means of figures that, if the pro-
posed excis= dutics are levied on sugar factories, then, not only can they
not make any profits, but the; will lose utterly.

Sir, now I want lo suggest to the House and particularly (o the Gov-

12 Noox ernment Benches that, before you levy the excise duty, you

. O%%: ghould examine the whole situation. I think no one in this
House nor even ourselves can grudge or can object to that excise duty if a
reasonable profit say, ten per cen. as has been suggested by expert
bodies, is assured to us; and, in that case, I am willing to accept, instead
of Rs. 1-5-0 even two rupees per- hundredweight as excise duty. But
if T find that, after paying this excise duty, mnot only do I not make
any profit, but the industry has been groaning and has been suffering and
thereby the whole country also has heen suffering. then we must oppose
this -excise- duty in this House. Sir., I know very well as a sugar mer-
chant that all over the world the consumers are paying excise duties and
very -heavy: excise duties to their Governmert I also have no objection
to-paying an excise duty, but, first c{ all, we have to consider whether
the industry can at present bear such excise duty or whether it can bear
in one or two or five vears one rupec, two rupees or five rupezs of such
duty. We must consider all these points. I know the time has
come when the Government cannot get much money from the
customs duties. The time has come when, day by day, you will
find that the income from the customs duty on account of high
duties and alsc on account of scine tariff walls all over the world will
diminish, I know. the ‘time is coming very snon when Government will
have to put an excise duty or sugar and matches, and T also know that
in_the near future Gevernment will also have to put an excise duty on
soiton, wheat, rice and other cereals,. becaus: they will be in need of
money. But. at the present inoment, you kave to consider whether the
sugar industry can bear the excise duty or not. 'I myself do not know
whether the Government of . Indin have conrulted the Provincisl Govern-
ments about the levy c! this excise duty or not, whether ther have con-
sulted the Imperial Agricultura] Inetitute or not, and whether they have

D
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consulted the Sugar Technologist or not. I think they ought to consult
all these bodies. Unfortunately I do not know anything about this
matter. I dc not know, for instance, what were the opinions of the Gov-
ermments of the United Provinces and Bihar and Orissa.. These are the
centres where the sugar is mostly manufactured. I do not know what is
the opinion of the Punjab Govermment. But, 1 find from the newspapers
that all thes» Provincial Ceuncils have condemned this excise duty. The
Msdras Councit ilso has condemined thkis excise duty- I do not know the
opinion of the Imyerin] Agricultural Institute. They are very much in-
terested in this industry and they have been working for the improvement
of the sugar-cane, both as regards its quality and quantity, for the last
several years. They have worked very hard at it, and they have got a
Sugar Committee which gives them advice. As s member of the Sugar
Committee, I can say that nobody brought any point about the excise
duty. So, I want to know from the Government whether they have con-
sulted these various bodies, and, if so, whether they will lay those opinions
on the table of the House or put them in the Library or submit them
before the Select Committee, so that we may have the advantage of
perusing themi. After geeing them, I will be in a better position to help
the Government. Sir, I want to know the opinions of the J.acal Govern-
rents. [f this excise duty is levied without consulting the various bodies,
whom I have mentionéd, the résult will be anything but satisfactory,
Sir, I am a layman in’ this industry, and I knew nothing about it two
years ago. But- whatever cxperience. T have gained during the last two
years, goes to show that ihe prices cammot be raised above Rs. 7-12-0,
because we have to sell our sugar in the ports. If we have to sell sugar
st a lower price, then. in my c¢pinicn, as a layman at least, one-third of
the factories are bound to be closed and the remaining ‘two-thirds of the
factories will be able to supply sugar only to the interior of the country,
such as, the United Provinces, the Punjab. Bihar and ‘Orissa ‘and the
Eastern Bengal. They will not be able to supply sugar to the ports and '
they cannot get sugar from foreign countries, especially from Java. Sir,
Government might be catisfied with the arrangement that half the sugar
consumed in thi: country might be rroduced by the local factories and the
rest might be imported from foreign countries. But will my country-
men be satisfied with 4his arrungement? Will this House be satisfied
with this arrangement? I have already said that I am a layman in this
industry, but myv own idea is that {he sugsr industry in Indin has a
hright future before it. My own cpinion is that India can supply sugar,
not only for our cwn consumption, but also can supply the United
Kingdom witkin the ncxt five years.

Mr. President, you know that when we were at Ottawa, I brougﬁt this
point before our Committee that India must have a preference on any
article which she is not exporting &t present. But, in future, India might
come forward and export those things to the United Kingdom which are
today being supplied by the dominions and the .colonies. Immediately,
somebody asked me a question and wanted to know what was my opinion
about it. I said that in my opinion sugar could be exported to the United
Kingdom, say, within the next five years. 8o, I wanted. preference on
sugar also. Thank God, on ageount of other things, they have entered clause
18 in the Ottawa Pact according to which. I am now entitled to approach the

a4
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“Government whenever I like and ask them to correspond with the United
Kingdom Government that India must get Rs. 3-9-0 per cwt. as a preference
.duty as is given to the dominions. Sir, today the position in India is this.
There is a talk in some newspapers and also among the Members of this
House that when Java is able to produce sugar at three rupees a msaund,
why should we give such a heavy protection to the Indian sugar, say about
five rupees per maund ? They are right that Java ie selling st present at
three rupees a maund c. i. f. Calcutta and Karachi. I want to inform the
House that .this price is not profitable to Java but, on account of the heavy
-stock lying in Java, they are compelled to dispose of their sugar ai three
rupees per maund. Because I have dealings with Java, I know their cost
'is not less than Rs. 4-8-0 per maund c. i. f. whereas, our cost is not less
than Rs. 7-8-0 per maund. The Government of India know very well that,
"25 years back, Java was in the same position as we are today. I[he Java
‘land could not produce cane more than 300 maunds per acre as we in India
-are producing today 300 or 400 maunds per acre. But, within the last
'25 years, through the organisation of labour and through scientific enquiries
-and through the backing of the Government of Holland, they are now able
“to produce in Java 1,700 msunds of cane per acre. They have not only
improved their quantity, but also the quality of the cane, so that they are
“now able to recover sugar to the extent of 9°5 to 118 per cent. and this is
the result of 25 years’ hard struggle. Are you allowing us to work like this ?
‘You do not allow the sugar industry, even to live. We started the industry
~only a few years back, and you cannot expéct so much perfection from us
“immediately. Give us some time, and, as I told you, within the next five
. years, India will be able to export sugar to England. Today I am glad to
‘informm the House that, not only the Government of India, but also other
Provincial Governments are doing their best to improve the quality and
-quantity of eane and especially the Imperial Council of Agricultural Re-
- search is doing its best, and I believe that, within the next few years, Indis
will come to the level of Java, and India, though she cannot compete with
-Java in all respects, can at least reduce the cost of manufacturing sugar
very much below whsat it is today. The manufacturers of sugar in India
-cannot oppose this excise duty, because all over the world it is the consumers

who pay the excise duty.
My request is only this that Government should enquire into the matter
“thoroughly and find out whether the immediate imposition of the excise
~duty is profitable to the country, or whether a little mcre time, say, one
-or two years, should be given before levying this excise duty. The Govern-
‘ment of India should also consult the Provincial Governments before coming
“to a final decision. I know the Honourable the Finsnce Member is in
-difficulties and he wants money immediately. On account of that only,
_the Government consider it proper that the sugar excise duty must be
levied. Of course, I cannot do anything except to appeal to the Honourable
‘the Finance Member to consider what will be the fate of the industry in
tuture if this duty is levied immediately. (Interruption.) I hear comebody
:8gying that there is over production of sugar in India today. Bot this is
‘not correct. In my opinion, there is room in India for 140 more factories.
First of all, we must try to oust the foreign sugar imported from foreign
‘countries, and, after succeeding in that attempt, we must try to reduce the
price of sugar for internal consumption, and thus the consumption of sugar
"will increase. I want to inform the House that at present ten tons of eona
-can produce hardly one ton of gur, and two tons of gur can produce one ton
~of stgar, and from about 12 tons of cane you csn produce one maund of
white sugar from thess factories. In my opinion, the time is not far off

2
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when people will eat more white sugar if the price is made to be less than
the gur.

I want to bring to the notice of the Government one o: ~10re point. Ihave
read in the newspapers that a few weeks back & Sugar vonference was held'
in London where the producers of all Governments met together. There is
a move in the world that those countries, which are not producing sugar,
should try to produce them, and those countries, which are not producing
sugar in large -quantities. should increase their production. I also read in
the newspapers that a deputation of Lancashire people went to Holland and
negotiated that in exchange for the textiles of England, Holland should send
sugar from Java, and I also read that Holland was going to send two lakhs
of tons of sugar to the United Kingdom. I do not know whether this is
correct or not, but I do not think the Government of India are taking any
steps in that direction to send something from India in excharge for some
other thing from England.

There is another point that T want to bring to the notice of the Govern-
ment. I want to know whether the Government of India have consulted
the Provincial Governments and the Imperial Council of Agricultural Re-
search and the Sugsr Technologist, and, if so, will the Government place
on the table of the House or before the Select Committee all the opinions
received with regard to the sugar excise duty? Are the Government also
prepared to lay on the table a list showing the amount collected by way of
income-tax from sugar mills, and what percentage of profit these mills have:
made on their shares? This information is very important, because there is
a general belief that the sugar industry is making huge profit. But the real
truth is known to the Income-tax Department of the Government of India.
If the Government should supply all this information, then we can under-
stand whether the sugar factories are working efficiently, and, if they are
not efficient now, they can try to improve the condition of the industry.
In this way, the country also would know the real position of the industry

" at present.

.Sir’ I again appeal t6 the Honourable the Finance Member that, before
deciding to impose this excise duty on sugar, he must consider all these
things. He should consider what the -cultivator will have to suffer, how it
will affect the income-tax, unemployment and labour, and all these things.
[f, after considering all these things, the Select Committee or Government
think fit to put this excise duty, I think everybody will agree to it.

Sir Abdur Rahim (Calcutts and Suburbs: Muhammadan Urban): Sir,
‘U should like to put the case of the general public. We have listened with-
considerable attention and patience to the case that has been put forward on
behalf of the manufacturers of sngar. It was the duty of the House to hear
what the sugar manufacturers. have got. to say, and then come to a con-
clusion how far the policy which the House is going to adopt in the interest
oi. the public is compatible with the claims put forward by the manufacturers:
of sugar. . C
As regards the general policy, I take it there is no question. The deve-
lopment of the sugar industry in the last four years has been a most remark-
able: phenomenon, and I for one rejeice.at the great development that hss:
taken place within such a short time. It almost looks as if this country
may become entirely.self-contained and self-sufficient, so far.as the. supply
~of sugar is concerned, within a.very.-short:time.indead; that is to say, if
£ a
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things pursue their normal course and if those who are carrying: on- the
industry prove their efficiency of management and can refrain from unfair-

«competition with each other.

So far as protection is concerned, as I have been sble to follow the
‘speech of the Honourable the Finance Member, who has put forward this
Bill, he does not intend to reduce that protection in any way and Rs. 7-12-0,
as proposed by the Tariff Board, will remain. The proposal that he has
made and which has been so seriously objected to on behalf of the industry
in this country is the excise duty of Rs. 1-5-0. As I have been able to
follow the case of Government, they say that, owing to the protective and
the high revenue duties, the revenue from import duty has seriously declined.
The revenue derived from the import duty in 1930-31 was, I believe, some-
thing to the extent of ten crores. And now the Honoursble the Finanee
‘Member has been able to ‘budget only for two crores for 1934-35. I know
‘those figures have been disputed by my Honourable friend, Mr. Morgan,
‘but that is & matter of calculation and drawing the right inference from the
‘trend of the trade within the last four or five years; and I think it is a
‘matter which can only be settled by the Select Committee. But there can
he no doubt, and nobody denies it, that there has-been a very substantial
decline in Government’s revenue since the development of this industry in
the last four years, and of course the Government would naturally look to
some source for supplying this deficit. Their proposal is that in order to
.compensate for this decline in the revenue of Government owing to the
rapid development of the sugar industry in the country under the shelter
-of a high tariff wall, it is fair and equitable that an excise duty should be
Yevied of the amount proposed. As I have said, my Honourable friend,
‘Mr. Morgan, has questioned the figures of the Honourable the Finance
‘Member. He is not satisfied that the decline in the revenue will be so much
a8 Sir George Schuster puts it. He is inclined to suggest that for 1934-35
‘Government may very well look forward to four crores instead of two crores,
—if I followed my Honourable friend correctly. That is & matter for the
‘Belect Committee to decide, but, anyway, even if my Honourable friend,
Mr. Morgan, is correct to some extent in disputing the accuracy of the
figures of Government, even then there will have been a very substantial
«decline. We who represent the public of this country will only rejoice if
‘the industry established in this country supplies the entire demand of the
-country. In that case, Government will be faced with the total dissppear-
-.ance of revenue from import duties.

It has been asked, supposing that happens, have Government no other
remedy ? I think it was suggested that Government might resort to direct
taxation, and the revenue that would be derived from increased income-tax
and otherwise will make up the loss that the Government revenues may
suffer through decline in foreign imports. Ncw, Sir, I do not think those
Honourable Members who make suggestions of that sort have been able to
satisfy the House that it will be possible for Government to make up for this
loss of revenue by incpeased income-tax. My Honourable friend, Haji
Abdgola Hsroon, has asked Government,—in fact challenged Government,—
1o give figures showing how much increased income-tax has been paid by
these sugar concerns. I daresay, they will be supplied to the Select Com-
mlttee:tteThst, again, is a matter which can only be gone into by the Select
Committee.

. At present it seems to me that what we are concerned with is to see
whether on general principles this imposition of excise duty is justifiable
<n the part of Government or not. It seems to me that when an industry
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like this rises up under protection and the result of it..natur;ally is that"
the general tax-payer has had to make enormous sacrifices in r?rder to-
gecure protection, it is only reasonable to expect that, when the industry
prospers, it should be called upon and it is its duty to make a fair contri-
bution to the general exchequer. I think that is a general proposition which-
cannot be disputed by any one. We have heard a great deal of argu-
ment as regards the encrmous profits that the sugar industry has been
making. The sugar manufacturers, who are represented in thls.House.A
and their friends and advocates have disputed the fact that the industry
has bheen making such large profits. I happened to look into onz of the
representations that was made by, I believe, a fairly big concern in the
United Provinces—the Saraswati Mill. Their claim seems to be that at
least 15 per cent, after meeting all the charges, depreciation, interest on.
capital, and all that, should be allowed as dividend to the sugar industry.
It is not disputed that the old established industries have been making -
very large profits, 100 and perhaps 200 per ccnt in some cases, and their
chares have gone up. So far as we are concerned,—so far at least as I
am concerned,—I do not think that is a matter which need disturb us
at all. The only guestion is that if the factories have been making such
large profits under protection, we the genera. public that have been making
such large sacrifices should be entitled to call upon them to share in the.
sacrifices that we have been making. I know these factories and com-
penies, which are business concerns, are out to make as much profit as:
they can. It is natural, and I do not think thero is really any Lusivess
house that will be inclined to accept any counsel of moderation in that
respect from outsiders, whether the Government of India or anybody else.
I do not think that is an advice likely to be accepted. But whils thut
is a natural attitude on their part, the natural attitude on the part ¢f
others like us, who are not specially interested ir this industry or any
other industry, is that we have got to reconcile the two interests, their
interests and of the public, as far as possible, and that is really a tusk
which faces this House in a matter of this sort. It is not a very easy
matter to come to a conclusion npon. In this House special intrests
are sPeclally represented under the Constitution; they are represented not
only in person, but also through agents. We have got to bear that in
mind. That is the Constitution; and, therefore, it is certainly expected
that they would put forward the case as strongly as they can, and that
case has to be carefully examined to see how far it is justified.

* My Honourable friend, the Finance Member, raised some very inter-
esting general questions as regards certain trends of the policy of proteo-:
tion. He used rather strong language in describing what the reactions
might be, if care was not taken, on the industries themselves and on the
public. It is perfectly true, and nobody can deny it, that if the industries
are not able to manage their concerns with that efficiency which is expe~ted
of all industries now-a-days in the world, when there is competition awisng
the different countries all over the world, if they are too greedy, amf
therefore, invite competition to an unusual extent, if they are unalle to
come to some arrangement among themselves in, order to regulate the-
output, in that case, I am afraid, what my Honourable friend, the
Finance Member, has told us may come to pass. ‘We are just beginning:
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i ies i italised and managed by

have large-scale industries in this country, capitalise
"}odi:r:'s a.ndge also others in certain classes of commodities. .So far as tze
" ¢ not to be much difficulty in the

sugar industry is conce«.'ne.tl. there ough > . which
way of those engaged in it, because, sfter S aeh 2 e industrios
does not require any specialised technical s such as ¢ s
may require; and we know, as a matter of facte there is at present I
lack of adequate skilled labour in the country. The processes, 80 fﬂ:tasa“,
know, are perfectly simple. Labour is very cheap and it is not o
technical as T have said. There is no laf:k .of cane available in the
country. The soil in many parts of India is varticularly guited to the
growing of cane, and, therefore, it ought not to”be very difficult for enter-
prising business men like my friend, Seth Haji Abdogla Haroon, and_
others, to see that the entire want of India is supplied by indigenous-
industries. But they have to bear in mind, as has been pointed out in
such forcible language, that even then they cannot :gnore world competi--
tion. If that is borne in mind, there is no reason whatever why they
should not go ahead and establish the industry on a firm footing. .t
seems to me, the crux of the matter in these cases is what should be the
criterion which the Select Committee should adopt in fixing the rate of
excise duty, in arriving at which they have necesesrily to take into consi-
deration how it will affect the industries which have already been estab-
lished and the new factories that are being started. What profits. for
instance, should be allowed for, whether profits should be allowed in
addition to interest on capital. . claim the force of which T have not been
able to grasp yet. If there are shareholders’ companies, for instance, or
if there are proprietory interests, and if you say they should be secured
a return of six per cent as interest on capital, and, on the top of that,
there should be secured to the concerns dividends or profits of another
ten per cent or 15 per cent allowing for the working expenses and depre-
ciation and also Reserve fund, it seems to me the position becomes ridi-
culous. 8ir, people find it very difficult now-a-days to get even four or
five per cent for their money, and I should think that the sugar companies
themselves will realise or ought to realise that if they place their demands
too high, it ennnot be accepted by the public or Government, and, in
their own interest, it is extremely inadvisable for them to put their demand
so high as has been put.

Then, Sir, my friend, the Diwan Bahadur, who, I find is not here
at present, verv elojucntly pleaded the case of the new companies. He
said that & number of new companies. not enly in his Province of Madras.
but also in my Province of Bengal, have been started, and this excise
duty would mean thati many of them may have to be closed down. because
they will not be able to pay their way or make anything out of the busi-
ness. Sir, I have not been quite able to follow hic reasoning. I take it
that in anv business or in ‘any profession, when a new competitor enters
the field, he generally finds himself verv seriously handicapped. Take
my own profession of law. We know what hard struggle everv junior
barrister or pleader has to go through. Take the case of medicine: it is
just the same there. In any industry, therefore, T suppose a new com-
petitor has got to go through a certain amount >f difficulties. He cannot
expect to make the same profits so easily as the older established com-
panies with their established reputatior behind them make. But, Sir,
if there is anything in the proposal that this duty will unfairly hamper
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the new concerns, then I take it that is a matter which can be very well

threshed out in the Select Committee. I have not been able to ‘follow
the case very clearly of the new companies at this stage.

. I have dealt so far with the case of the factory produced sugar. Now,
we have got to deal with the case of what are -called khqandsaris. These,
[ understand, are small concerns,—I do not know whether they employ
steam power.or not, but if they do employ steam or electric power, they
employ it on a small scale. The limit that has been laid down in the
Bill applies to concerns. which employ 20 ‘men or more, that is, the
factories; those ~oncerns which employ less' than 20 men do not ‘come
under the purview of this measure. The Finance Member said that it
would be for the Select Comimittee to consider whether the khandsaris,
who produce white sugar on a small scale, should not also be asked to
pay the excise duty. 1 could not gather from the speech of my friend
opposite or from the speeches of the Honourable Members who have spoken
30 fully on the subject on this side of the House whether these concerns,
called khandsaris, supply any particular class of people with sugar of an
inferior quality at a lesser price, that is to say, whether they cater for

the poorer people while the factories cater only for the more well-ta-do
clagses . . . .

An Hononrubie Moember: That is correct.

8ir Abdur Rahim: Well, if that is correct, as I am told it is, in that
case I am not so sure that it would be in the public interest to impose
the same sort of excise duty on these people, because, after all, sugar is
a necessity of life as much as salt is, and I do not see why the poorer
classes should be deprived of their sugar, or their supplies of sugar should
be curtailed to any substantial extent. There may also be administrative
difficulties in bringing in the khandsaris within the purview of the law. as
these are small concerns run by less than 20 labourers, it will not only
be a great hardship on them to comply with all the requisitions of the
law, but it will be very difficult for the Government to see that the Act
is properly administered in their case. and it may lead to a cost out of

proportion to what the Government may expect to realise from these small
concerns.

Now, there is another proposal of the Government in connection with
this measure which requires consideration at this stage, and that is fixing
the price of cane or rather giving the Local Governments authority to fix
the price of cane. That will only apply in the case of factories buying
cgne. I understand, Sir, from the representations received that the fac-
tories consume about ten per cent of the sugar-cane grown in the country.
If that be so, there may be a difficulty in seeing that the cultivators do
really benefit by this measure. I entirely agree with the Government
that the cane growers must be protected as far as possible. Every pre-
caution ought to be taken to see that those poor men who cultivate the
cane and who have verhaps no other means of earning their livelihood are
not compelled to sell their produce to the nearest factory at whatever price
they can get. They ought to be assured of a reasonable living wage, so
far, therefore, as policy is concerned, I am entirely in agreement with the
Governmegt' in this respect, but' I do think the rules and regulations by
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ich this obligation is to be enforced on the factories have to be very
Z;lilecf}:ﬂly thougﬁ out. There is on the one hand a great danger of .the
regulations being made too oppressive for the owners of the factories;
on the other hand, it may be possible for the factories to evade su_ch
regulations without 'much’ difficulty, because, as T have said, the factories
~nnsume only ten per cent of the cane grown in the country. Therefore,
90 per cent of their cane the cane growers will have to sell to outsiders
und the price in these cases cannot be regulated and will not be regulated.
‘But, Sir, so far as the principle is concerned, I am entirely at one, as
1 have said, with the Government, and I believe further the time ha:s
‘been reached when we ought to extend the principle to other comq\odl-
ties as well. I am specially thinking just now of jute in my Province.
I believe the jute manufacturers in my Province themselves have now
realised the necessitv of giving a fair price to the cultivator.of jute. My
Honoursable friend, Mr. Morgan, knows very well that there is considerable
dissatisfaction in the Province as regards the way the jute growers have
suffered. In a case like that, it ought to be possible for the Local Gov-
ernment or the Government of India, whoever is in charge of it, to fix a
suitable price, and I may say that in the case of jute it would be much
-«easier to do this than in the case of sugar-cane.

Sir, as a last thing I feel compelled to make one general observation.
It does seem to me that matters of this sort.cannot be usefully deter-
mined in this House unless there has been a very sifting and reliable
enqunry into the subject beforehand. The Tariff Board has made an enquiry
and the protective duties have been fixed in accordance with that enquiry.
But we know in another connection, for instance, that the findings of the
Tariff Board have not been accepted by the different parties. 1 suggest
to the Government verv etrongly that thev ought to see that the Tariff
Bnard's enquiries are so conducted, and, if necessary, their personnel ro
selected, as to command the highest confidence in the country. Their
status ought to be as high as you can make it, say, the status of High
Court Judges. They must be men in whose judgment, and, above all,
in whose impartiality the public will have the most implicit confidence.
U that is secured, and if, in every case, there is a sifting enquiry, in
conducting which the Board is fully authorised to call for all the docu-
ments and information that may throw light on the subject, then in that
case I feel that our task would be considerably lightened. As I have
been listening to the debate since yesterday, I admit freely that T have
felt extremely uncomfortable—not only during this debate, but during the
debate on some other similar occasion. This House, which represents
the whole of India and the interests of 850 millions, should not be turned
into an exchange murt. We should see to it that the larger interests of the
public are kept constantly before us, that we dc not have unseemly
wrangles between different parties differently interested. That is only
poesible if there is a responsible body to assist the Government and whose
voice will coramand the utmost confidence of the public and that we
in this House, who are not interested in any particular industry or concern,
:shpul.d have materials before us upon which we can rely implicitly and say
his is the right course for the Government to sdopt.

Mr. Jagan Nath Aggarwal (Jullundur Division: Non-Muhammadan):
A great deal has been said on this question during the last few days,
1 fact, during the tast few weeks, from the point of view of the indus-
trialiste and ogrieulturiets. from the point of view of the general publie,
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from the point of view of doctors, philosophers and mathematicians and'

others, but 1 shall try to look at the question from the point of view of
the general public among whom the agriculturists come first.

An Honourable Member: Lawyer!

Mr. Jagan Nath Aggarwal: 'The lawyer has no interest in it or that ie
absolutely infinitesimal. It is from that point of view of the general
public that I wish to examine this question. It seems to have been taken
for granted that protection was granted to this industry as if in a fit of
absent-mindcdness by the Assembly. It seems to have been assumed that
a group of capitalists, financiers like my Honourable friend, Seth Haji
Abdoola Haroon, or my Honourable friend, Lala Hari Raj Swarup, and
others, got the ear of the Government of India and got them to pass the
Sugar (Protection) Bill of 1932, and, as s downright capitalist measure,
that Bill was placed on the Statute-book in the interests of a certain
minority of the people of this country, and, having got up from our
slumber after two years with the help of mathematicians and doctors and
philosophers, we have discovered . . . .

An Honourable Member: And lawyers!

Mr. Jagan Nath Aggarwal: The lawyer does not come into the show—
having got up from our slumber and having discovered that we have made
a mistake we are trying to rectify it. If it were so, I should have been
the first to admit it . . . . .

Dr. Ziauddin Ahmad: The mistake was the surcharge of 25 per cent.

Mr. Jagan Nath Aggarwal: It is a calamity, and not merely a mistake:
1 pae that there was this surcharge of 25 per cent. My Honourable
’ friend, the learned Doctor, should have gone on his knees before
the Finance Member and begged that it ought to be taken off all round.
Bul what is the point in my Honourable friend tinkering with this 25 per
cent surchargs cnly with regard to sugar? 1 wish to examine the question,
Sir, how it was that protection was granted to the sugar industry? Was
it in the interests of the small body cf sugar refiners and manufacturers,
or was it in the interests of the general body of the people of India and
the agriculturists of this countrv? If Sir, it was in the general interest,
including that of the agriculturists, has that interest been satisfied now,
or is it because onlv a few people have been left to make money out
of it that we are now changing our attitude? If not, either it is the
result of ignorance or of perversity that we are going now to change horses
in mid-stream.

The House will permit me to take their memory back a few years
and remind them that after the Great War India found herself in th.
position the: she had to depend for her white sugar upon supplies from
outside. There were considerable difficulties during the War in ensuring:
that supply, and it was considered to be a measure of national importance.
thet India should be self-sufficient in the matter of sugar. Was it because
of tie War when we found it difficult to ensure that supply because ot -



THR SUGAR (EXCISK DUTY) BILL an

the difficulty in the command of the sea, or was it & sentimental plaasure:
thet we wanted to see India self-gufficient, or was it our economus.
necessity? I wish to subject that matter to some analysis. If it was.
only a question that during the War we were in difficulties, we might jusé.
pass over it; wars are few and far between, and it may be a matter of a
decade or two when that kind of contingency will arise, and if it was 3.
sentimental pleasure, perhaps we may give the go by to _that also or
perhaps like my friend, Diwan Bahadur Ramaswami Mudaliar, who says
it is a sentimental pleasure, perhaps we may indulge in it to a certam
extent, but 1 submit that it was in the national interest that the Govern-
ment of India felt that we should be self-sufficient in the matter of sugar.
I wish to inform the House even at this late hour why that need was.
felt. In the year 1919, the Government of India appointed a Sugar Com-
mittee with a view to devising means to suggest remedies and to see if
India could not develop her cane production and secure the improvemenst.
of her cane 85 a means for making herself self-sufficient in the matter of
sugar. Mr. McKenna of the Government of India was placed oa special
duty as President. A valuable report was produced which we had a look
at the other day from the Library and it pains me to say that from 1920,
for ten years it was pigeon-holed. The House need hardly be reminded
that sugar-cane is, so to say, a native of this soil. The cane from which
we produce all the sugar originally started from this country. In fact we
have been told that the word ‘‘kand’’ and ‘‘sharkara’’ are natives of this
soil, and they have ‘travelled into foreign lands in the form of words: like
sucrose, kand, candy, and so onm, and it was felt that we have here the-
raw material of this industry in' the sugar-cane. We have a very valuable
market for the consumption of the finished article and we have cheap
labour, and what is more, we are cngaged practically in converting this
raw material into the finished product by absolutely out of date methods,
and, therefore, it was felt that if we could improve our methods of manu--
facture, if we could utilise the raw produce, it would be all to the good.
In fact, one might as well point out that sugar cultivation plays an important-
part in the agricultural economy of this country, and that is the point that I’
wish to emphasize, because this crop is ready at a time when the agricul-
turist is not employed; in the interval during the pericd of the sowing of
the principal crop and the ripening of that crop when the agriculturisy:
is only looking on, this crop affords him valuable employment. What »
more, this crop can very soon be converted into money at a time when
he has to vay the revenue of the Government. The produce of this crow-
comes in verv handy in cash. There are various other advantages which.
the Committee had in view. One of them was that the cultivation ot
sugar leads to a much better outturn of other crops in rotation, either
due to the use of manures or due to better aeration. or. as a result of
the deeper cultivation, it is a much greater advantage to the agriculturist
to have another crop in rotation on a sugar-cane field, so that from these-
various points of view it was felt that it was all to the advantage of the
agriculturiss. Now, Sir, what was the situation which we found at the time
of the Sugar Committee and a few years afterwards. A million tons -of
sugar were imported from outside. It brought in a verv handy revenue to-
our Chancellor of the Exchequer and it brought in in the year 1930-or
1931 something like ten crores of rupees. but: there is no use in crving:
over spilt . milk. When the Finance' Member-was a partv:to the -passing
of that “Bill, he ‘very clearly" visuslised a situation when this handsome-

Ciae



3{38 . LEGISLATIVE A§SBMBLY. . . [8rp APRIL 1934.

»{Mr: Jagam:Nath Aggarwal.] e
'fvvenue wili disappear, and, if that time ‘has come t0o ea.rly the funda-
+mental conditions have not changed, the fundamental conditions being
'that it is 7 the interest.of the general public in India and to the interest
of the agrieulturist that this cane crop should be utilised in making the
‘best kind of- sugar out of it, that all the cane crop that can be grown
should be taken up and that the agriculturist should get sufficient for hie
tabour and sufficient for his crops during the slack season of his agricul-
ture. Those conditions have not changed

Then, in response to an inquiry from the Council of Agnculttual
Research this matter went to the Tariff Board, and the Tariff Board pre-
-gented a very valuable report some time ir 1930 when only 29 sugar pro-
ducing factories were in operation in’ this country. Now, the details of
‘these recommendatlons and various matters connected with thlS report have
'been furnished to this House in some detail, and I have no desire to travel
-over the same ground again, but what I wish to poirt out is that, before
-action could be taken on the report of the Tariff Board, the tariff situation
An this country was that in 1981 we had raised the customs duty on sugar
to Rs. 7-4-0 per cwt., and, by the supplementary Finance Act of 1981,
we raised 25 per cent surcharge on these duties. This was done as a
‘purely revenue measure. The House will remember that we began as &
‘Tevenue measure of 7-4-0 plus 25 per cent surcharge, bnnglng the figure
t0 9-1-0 per cwt. as a purely revenue measure. It was six months after-
‘wards that the House considered the Sugar (Protection) Bill and passed
‘it, so that it adopted the existing scale of duties at the time and granted
protectloﬁ for seven years up to 1938 at the rate of 7-4-0 and on inquiry
‘thereafter up to the vear 1946. What has been the posxhon since? The
Tariff Board visualized that, in the course of seven years, or in the course
of 15 years, we will be able to supplv all the sugar we want and that the
‘growth of factories will be gradnal in the senae that it will take about
ten vears or so before we could supply all the sugar we wanted. If the
Tariff Board proposals had been put in operation as they themselves
visualized then, possibly the progress would have been steady. but, due
‘to mistake, mischance. or, T might say, misfortune, we had at that time
a duty of 9-1-0 instead of 7-4-0. My friend, the learned Doctor, may
-quan:el and say this is bad arithmetic or this was merely a chance but
‘then the world must take things as thev come. The Sugar (Protection)
Bill ensured to the sugar manufacturer 2 continuance of 7-4-0 for seven
years, but he actually found that he had. in operation before the Sugar Bill
‘came into force a duty of 9-1-0. Is he to take the word in the Bill or
i8 he to take the conditions as they existed? He chose to trust to the
wonditions as they existed, and trusting to the conditions as they existed
and to the declared intentions of the Government of India and of this
House that the fostering of industries in the national interest is the
paramount duty of this Government, the sugar manufacturers turned to
‘it at a time of acute depression to this country. That the progress has
*been rapid and very rapid indeed, the followmg figures will show.

At the time when the Tariff Board undertook their inquiries, as I have
-said, the number of factories for producing sugar was 29. In the next
-year, it was 34. In the year 1932-33, we had 57, and, in the year, 1933-84,
the present year, we are having 187. It is 77 factories in a year. The
-growth wds remarkable because of the fact that although we had guarantesd
«only protection as the Tariff Board recommended at the rate of 7-4-0, the
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existing conditions were, in the words of the Honoursble the Finance
Member, such as to give an extraordinary stimulus for the growth. of this-
industry. The result was that the progress of a decade was achieved:
within two years. If this was a matter of national concern, the growth.
of these factories, for the general welfare of the agriculturist and the-
general public and of the industrial enterprise of this country, it should
have filled the heart of every person interested in the national concerns-
of this country with pleasure. The Tariff Bosrd, I am sure, would have
been happy to feel that the progress which they visualised would take
place in a decade had taken place in two years. The Commerce Member,
who piloted that Bill in this Assembly, would have felt happy, in fact Sir
George Rainy might have felt happy that what he had visualised would
take place slowly did in fact take place in a few years, and, what is more,
that the starting of these factories has afforded occupation to thousands
of people—agricultural labourers, mechanics, chemists, engineers and others
which was al! to be welcomed. Judging it from that standard, the
Honourable the Finance Member might well pardon these factory owners.
if they think there has been a breach of faith with them. Of course
technically cne might say there is no breach of faith. So far ag things go

technically, in the sense that the Honourable the Finance Member baving
vassed this Bill in 1982 was careful enough to utter a warning in 1938.
and is levying the duty only in the year 1934. But, Sir, if you put
yourself in the position of those people who were told that it was in the
national interest that these factories should grow up, that the interests.
of the acriculturist and of the general public would be served by the
growth of these white sugar factories, then I do not see how anybody csn.
deny that they are being treated roughly, unfairly and in a different manner
. from any other concerns in this country.

-8ir, I wish to take up one or two mattérs to which the Honourable
the Finance Member drew the attention of this House. The first was tha$
the sugar concerns reaped vrofits in the appreciation of the capital value
of their shares and in dividends the like of which this country had never
seen. Now, Sir, the Honourable the Finance Member took one  sugar
concern, and this T have with some little difficulty traced in the Bombay
market—the Belapur sugar concern—as being a concern whose shares were
previously selling, or rather it was a case where some unfortunate owner
was out to sell his shares, at Rs. 2-8-0 per share and who finds at this
time that his shares are valued at Rs. 186 per share. Granting that this.
was 80, I wish to place these figures before the House. Does that show
an extraordinary state of affairs? This is the quotation which I read from-
the Capital, dated the 29th March: .

. "“Under the Miscellaneous section of the Bombay market thix Bell.ﬁnr SUgar company
18 supposed to have a paid-up canital of 18 lakhs, a reserve of 23 lakhs, a block account:

of 29 lakhs, and a share of Rs. 50 paid-up” .
—a share of Rs. 50 which is now quoted at Rs. 186, i.c., a little more:
than three and a half times. '

. Now, T wish to present to the House a number of concerns whose shares
have risen more than ten times; and if the appreciation of share values:
‘8 any test, my friends from Bombay and other places, if that prineiple-
1 applied to half of them, will find it hard to stand that test.”

- Mr. B. V. Jadhav (Bombay Central - Division: - ‘Non-Mubammadan,
Rural): There are heaps of shares whose values. are reduced. - 1Y
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. Mr. Jagan Nath Aggarwal: Unfortunately I am not an archmological
aeholar and I do not know the ancient history of these concerns. A
Rs. 50 share has a present value of Rs. 186; profit and loss carried
forward, Rs. 27,000; year 1929, no dividend; year 1930, no dividend; year
1931, six per cent; year 1932, 12§ per cent; year 1933, 18 per cent. Now,
there is nothing to shock the conscience, because one finds on this very
page various concerns of which I shall mention a few.

Mr. President (The Honourable Sir Shanmukham Chetty): The
Honourable Member will resume his speech after lunch.

The Assembly then adjourned for Lunch till a Quarter Past Two of
‘the Clock.

- The Assembly re-assembled after Lunch at a Quarter Past Two of
the Clock, Mr. Deputy President (Mr. Abdul Matin Chaudhury) in the
“Chair. |

. Mr. Jagan Nath Aggarwal: When the House rose for lunch, I was
drawing your attention; Sir, to the fact that whereas the chares of the
Belapore Bugar Works were standing at 186, the original price being
Rs. 100, there are various other concerns where the appreciation and the
'dmdends have been much higher. I just turn a page and I find that
‘the shares of a concern lmown as the Bengal Paper Mills worth Rs. 25
stand at Rs. 71. The dividend has been from 1928 onwards Rs. 17} per
cent and, from 1929, 20 per cent all along. Then, in the case of the
Tltagarh Paper Mills, a share of 24 stands at very nearly 16, more -
thin six times and a share of one stands at 6}. The dividends have
been from 1925 onwards 25 per cent, 40 per cent, 35 per cent, 35 per cent,
45 per cent, and 22} per cent interim. Now, Sir, I have particularly
‘drawn the attention of the House to these paper mills and my friend,
Mr. Joshi, would be very much interested in this matter, because paper
is a concern to which this House has granted protection. Has anybody
-ever turned his attention to the gubject that here are these mills which
are making profits and whether they should be allowed to do it? Has
anybody's conscience been stirred that this is unconscionable or has the
-grasping hand of the Homourable the Finance Member turned in that
-direction? I say it is all to the good that these concerns are making
“profits.

_ Mr, N. M., Joshi (Nominated Non-Official) : There 18 not much revenue
in it

Mr. Jagan Nath Aggarval: Why not? You can leave 10 or 15 per
-vent profit and take fhe rest with your socialistic instincts. That is not
‘very extraordinary. But you are up to taling over even the whole mill.
‘But'you are incompetent {0 manage them. This is one point. Then,
Sir, T need hardly point out that the shares of various Banks stand
&t three times their value. The share of the Imperial Bank. valued
-at Rs. 500, now stands at Rs. 1,250; a share of Rs. 100 Allahabad Bank
‘now stands st Rs. 360. And, what ia more, I wish to invite the attention
-of the House to the various Jute Mill shares where it is not uncommon
‘to see the value gene up by three times.
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I just turn the page of jute mill shares. I find that a share of Rs. 100
stands at Rs. 827. In another concern, a share of Rs. 100
gtands at Rs. 877}, and, n another concern, the share of Rs. 100 stands
at Rs. 398. A share of Rs. 100 stands at Rs. 508 in the case of the Cale-
.donian. A share of Rs. 30! stands at Rs. 865 in the case of Gandopara, and
80 on. So far, then, as the charge of profiteering is concerned, it is clear
that this industry has not made cither extraordinary profits nor has
it enjoyed that extraordinary appreciation of shares which some of my
4riends on this side of the House seem to mmagine that these concerns
have. As a matter of fact, it is only a matter of three years that this
favourable state of circumstances has arisen and some of the concerns
are barely on their feet. They have enjoyed one working season. Others
are in their first working season, and it would be strange indeed if, during
this short interval, there had been any very great appreciation of shares
al] round. It is quite true, as has been pointed out, that in the case of
some concerns which were lucky enough to have been in the field at the
time when protection was granted there has been appreciation; but that
js an accidental circumstance. If a concern came into existence eight
years before this House thought of giving protection and it enjoys the
benefit of that protection, you cannot take much credit for that. It has
been there already, and it has taken the chance of being there just as
it 1night have faced adverse conditions if protection had not been given
to it. We were told that the Basti Sugar Mills had their shares standing
well over Rs. 200. That is perfectly correct. But does the House know
that the shares were standing at Rs. 270 at the end of the last working
season? They are now standing at Rs. 207 or even Rs. 200. Does the
House know that the Punjab sugar shares which stood at Rs. 330 last
summer (say June) are now slanding at Rs. 230 with hardly anv buyers?
Further, that the shares of the Nawabganj Sugar Factory which were
quoted at Rs. 1,000 are now standing at Rs. 750. The shares of the
Jagatihit Mills which stood at Rs. 810 are now available for Rs. 700.
The share of a newly started concern—and there are about a dozen of
them—will not be looked at in the market. '

Mr, N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): Why so? '

Mr, Jagan Nath Aggarwal: Because of the blighting effect of this
-contemplated duty and because of interna] competition. If I may be
pardoned for mentioning it, that ig the reason why my friend, Mr.
Anklesaria, and his friends in Bombay have not looked at this proposi-
tion, because it is not yielding high dindends. It is the agriculturist
Provinces like the Punjab and the United Provinces that have turned
to the utilisation of the agricultural produce. It is not a profiteering
concern, and that is why my friend does not care for it. o
. Now, Sir, it was pomted out that these people have no justification
for calling this a breach of faith. It was rather sa unkind remark from
‘the Government of India and especially from: o ‘British financier in charge
-of the finances of the Government of India. The House gave protection
in the year 1932 and we find that the Exchequer profited considerably
-during these two years by the import of machinery over which. against
‘the wishes of this House, an import duty of ten per cent was levied.

"Now, we find that in the year 1082-83, Rs. 9148000 was the value
?f sugar machinery imported into this country. In the year 1938-34,
it was Rs. 1,66,89,000. This is the value of the machinery which the
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public bas paid for and on which a handsome duty has been levied, and
it would be interesting to note that the majonty of plants ordered were
British. I find that out of 27 plants ordered in 19382-38, fourteen were
British, and, out of 47 ordered in 1933-34, twenty-seven were British.
It does look a bit unkind to feel that after having all these crores invested
in rnachinery and after having given the Government in the way of duty
these huge sums, the very next year when these industries are struggling
on their feet, you have this excise duty threatening. them in the face.
One might almost at this stage try to look at the proposition from another
point of view. The House must remember that protection has been
granted not only to white sugar, crystallised sugar, but to the sugar
industry including therein gur and molasses. The House will remember,
the whole point of this Sugar Act was that the interest of the cane
grower should 'in all phases be protected. Protection, therefore, extends
to the import of gur and to the import of molasses and to the import of
sugar, and the point underlying it was, 1n the words of the Tariff Board,
that the predominant industry of this country, agriculture, should bs
protected. For this I crave the indulgence of the House to read one
or two extracts from the report of the Tariff Board of 1981. At page 89,
the report says: '

‘““We desire to emphasise that the strongest aspect of the case for protection is that
based upon mational importance of promoting the cultivation of sugarcane. Iy is of the
utmost importance that the area under cane should not diminish and the real problem

before us is to provide an outlet for the larger quantities of cane which may be
expected from the introduction of improved varieties.”

.1 need hardly pause to point out that one of the chief problems before
the Government and the people has been that our variety of cane should
improve and also the yield from every acre of land and for that purpose
the Coimbatore Research station has done a good deal of work on this
question. With the improved variety of cane, the yield of cane will
ncrease, and, therefore, we should not allow any diminution in the ares
of cane which existed at the time when the Tariff Board examined this
question. Then, the Tariff Board report says:

“The price of most staple crops in India depends on world causes since the home
market is not sufficient to absorb the total production. But in the case of sugarcane the
position is different. The imports of white sugar into India amount to nearly one

million tons. There is thus a market for a considerably increased production of cane
in India provided that it can be made available for the manufacture of white sugar.”

‘Tt is with that object that we designed that sugar industry be promoted

8o .that it may absorb the extra cane in the sugar factories. 'The report
proceeds : ) -
. “‘There is perhaps no other agricultural product of equal importance in regard to
which Government has the power to afford substantial relief by ensuring that so far as
possible the home market shall be reserved for the Indian agriculturist, so that
however greatly he may be affected by world causes as regards his other crops, one
squrce may remain from which he may) hope to obtain the wherewithal to pay his rent
and .irr;'ution dues and provide those necessaries of life for which cash payment is
required.”’

. Looking at it from the point of view of Provincial Governments, T am
glad to find that there is no provincial jealousy here. The Tariff Board
remark : b ‘ T .

<" “Most” of the local Governments siress the importance of caré cultivation in Indis
not only from the point of view of the agricultural classes but also in connection with
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e provincial Governments’ financial commitments. In view of the record fall of
;‘l;te pprices, & crop which in the past has been the mainstay of the Bengal
agriculturist, the maintenance or extension of sugarcane cultivation, which may to
eome extent provide an alleviation™ for the present depression, is a matter of great
importance to that-provincé. In-Bombay also any large contraction of the cane ares
must seriously embarrass the Government.. A very large sum of Government money
(Rs. 9 crores) has been sink in the construction of the Deccan irrigation canals. The
revenue derived by way of irrigation dues is about Rs. 26 lakhs of which sugarcane

pays over Rs. 10 lakhs.”

This is with regard to the two Provinces of Bengal and Bombay which
are at once in the promotion of sugar-cane, and, therefore, of sugar-cane
industry. I need hardly refer to the Provinces of the U. P., and the
Punjab which bave the largest area of cane or of Bihar and Orissa. Now,
Sir, the Tariff Board sum up in paragraph 32 their conclusions with
regard- to the importance of sugar-cane -cultivation. On this subject
they say:

“It will be useful here to summarize our conclusions regarding the importance of
cane cultivation in the agricultural system of India. Sugarcane occupies a definite

place in the crop rotation of this conntlg which it would be difficult to fill if any
considerable reduction in the area occurred.”

—That is important from the agricultural point of view—

“Its cultivation is followed by increased vields of other crops sown in rotation-
with it, partly as a result of the residual effect of the manure used in cane cultivation
but largely also on account of the thorough stirring up and aeration of the soil which
is a feature of the intensive cultivation required if heavy crops are to be obtained.
It is also of great importance as a source of cattle fodder at a time when the supply
of grass has begun to decline. At all times it occupies a prominent position in agri-
cultural economy as being one of the few crops on which the cultivator relies to meet
his' cash requirements and at the present time, when the prices of other agricultural
products have fallen to very low levels, the importance of maintaining the area under
cane and its prices cannot be over-estimated.’’ '

Further on, the report says: . ’

Finally it is the one crop for which if it can be utilized for the manufacture of
white sugar, the home market is more than sufficient. While it is beyond the power
of ‘Government to control the prices of other agricultural products, since these depend

on world cenditions, in the case of cane it is possible to ensure the maintenance of
a reasonable price level by protecting the gur market agaivst foreign competition
and by providing an outlet for any surplus cane produced by the development of the

white sugar industry.” X . .

. Now, Sir, it has been sufficiently made clear to the House that the
real question for the protection of sugar industry is the protection of cane
growing and of gur manufacture, and, as a last resort, of white sugar
pro'd_'uctlon: If that is so, then my submission is that several of ;ny
Hohourable friends on this side of the House have really missed the. point
when they talk of any conflict between the interests of the agriculturists
and the interests of the white sugar producer. On this point, I am tempted
tQ place an"othfar set of facts before the House, but I wish tq preface them
with one preliminary observation. Ag T have said, protection has been
gzrtx:ggoto ';he. sugalxlr-cf:aneﬂgrower, and if he does not get full benefit of

etion, I am all for the proposition, f ition whi i
ensure the full benefit of protscti?)ni to him?r #17 proposition which will

[At this stage, Mr. President The Honourable Sir S 5
Chetty) resumed the Chair.] ( avle ‘#"Shanmukhanx

Tt is primarilv 1n hig interests that i
bis ! protection has been granted and
::1] Thedsures deysnm"eAd for the purposa of giving to him or securing to him
o fall vaiue for his pmdA'ucel will have imy hearty support. It is a matter
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of regret that on that point the Sugar Committee of 1933 in July last
did not yield any practicable result, but these two matters are, if I may
say so, not connected, so to say, by means of this excise duty. You can
have protection assured to the sugar-cane grower, and you may have’
your Bill and your enquiry if you like without bringing thig odious excise
duty on sugar. I may be pardoned for saying that my Honourable friend,
the Finance Member, has thrown an apple of discord into this House by
promising seven lakhs for promoting a Bill for ensuring the price of sugar-
cane to the cultivator in this measure. I put it that the two things are
entirely disconnected, and, by putting on an excise, you cannot promote
the interests of the agriculturists. If I may put it the other way, supposing
the excise leads to the closing down of the factories, does i1t mean that
the cane grower will be benefited in any way? The factories may afford
to be closed for a year, but the cane grower certainly cannot afford to
indulge in the luxury of throwing away his produce. We must remember
that cane is not cotton or wheat, and we cannot store cane for any length
of time. After ten days lying in waggons or in the fields, cane becomes
useless, and, therefore, one must get what price he can. But, as I said,
there is no connection except perhaps for the purpose of passing this
* ‘mcasure through the House, between the excise duty and the provision
-of seven lakhs for Local Governments for looking into this question of
sugar-cane rates. That measure stands on 1ts own feet, and I have
-every sympathy, and, I am sure, the House will have every sympathy
with any measure that is designed to give the producer of the raw cane
his due share in the protection, because it was in his interest that ths
protection has been designed.

Now, as I say, we are out to give ful] value and adequate value to
‘the producer of cane. But are we doing it? We must know what this
man does with his cane. By abusing the factory owner and by bringing
in a measure to secure value to the producer of cane, we only touch the
fringe of the subject. I will invite the attention of the House to this
matter and to a chart which I find in this book of Mr. Gandhi at page
54; and the House will notice that in 1923-24, only 18 per cent of the
cane grown in India was used in factories, 71-4 was used for the making
of gur and the rest in other processes. And, coming down to the year
1932-33, I find that 6'6 per cent of the cane grown in this country was
used in factories, 11 per cent in chewing processes and 69 per cent in gur.
Bo that, we find that it is only a sixteenth of the cane produced that
is used by these factories. The real problem is to see that the gur
manufacturer gave good value to the agriculturist. The estimate for
the present year is of ten per cent, that ten per cent will be used in
the factories. 1 have grave doubts if that figure wil] be reached, because
of the catastropbe 1n Bihar a good deal of the cane would have been
wasted. To take the best of those figures, the utmost that has been
-absorbed will be anything between six to ten per cent and if we are
going to secure to the cultivator the best value that he can get from
the factories, we will be touching the problem only to the extent of
six per cent. Well, Sir, T have no quarrel with any measure that may
he desioned to secure that purpose. but we have to see that the aori-
cultunst gets his full value for his produce all over. And the difficulty
is that for his gur, which also has heen protected against Java, he does
not go to anybody to sell it. As T reminded the House. this is the time
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when he is unemployed and free; he crushes hjs. cane, .boils hig juice
.and ether makes gur of it or takes it to the neighbouring khandsari
Tnanufacturer and he makes sugar out of it. Nobody has ever suggested
that we should fix the prices for the cane which he will be utilising
in the manufacture of gur or for the juice which would be taken to the
khandsari manufacturer. Therefore, this proposition, as I said, really
does not touch the whole question.

‘Now, Sir, my Honourable friend, Dr. Ziauddin, with all his cal.cula-
tions and facts and figures, went into this question yesterday and reminded
the House that we made a mistake in the year 1931 and that we were
out to rectify that mistake. I should very much like to be told where
the mistake lay. If the mistake lay in the levy of the surcharge, that
had been levied before the Sugar (Protection) Bill was passed by this
House. If the mistake lay in protection, nobody has suggested that
protection should not have been given. Where was the mistake then?
1t was an emergency measure that we levied the surcharge and it 18
still there. If you want to rectify the mistake, I for one do not quarrel,
‘because a surcharge of 25 per cent has been levied on customs, on
income-tax, on super-tax and on every other thing, and we will be only
too glad to have that surcharge removed. Well, Sir, that is the point
which Dr. Ziauddin suggested which makes me think that the whole
of this question has been looked at from a wrong powmnt of view. Now,
Sir, if the proposition was, as I have submitted to the House, that it is
the protection of the agriculturist, of his care, of hig gur, of s molasses
and of his sugar industry, in so far as it utilises the surplus of hig cane
for which we wish to see that not an inch of land is left unoccupied and
not a single cane is left unused, then my point is that my Honourable
friend, the Doctor, is mistaken. ’

Now, Sir, one proposition further we may examine. Who is it that pays
for this white sugar? Upon whom as the consumer is this duty levied?
My friends on this side seem to think that it is the poor agriculturist who
is made to pay for it. It is a wholly mistaken idea. The agriculturist does
nothing of the kind. He is far too shrewd a fellow to go near any white
sugar made in the mills. He is content with his gur. He makes his own
gur and sells it. Sugar is left to the town dwellers. well-to-do and middle
class people to make and to buy.

(Interruption by Mr. B. Das.)

My friend, Mr. Das, says that he suffers from all diseases. May 1
‘remind the House that Mr. Das is a man without a Province and without a
factory? Tt bas heen shown in the report of the Sugar Committee and the
report of thq Tariff Board that Orissa is & Province which is only fit for
growing rice; it cannot grow sugar-cane, and I can verv well understand
‘why Mr. Das has no sympathy with this measure and this protection. He
1s incapable of grasping the full significance of this thing. But I was out
to examine whether Mr. Das was one of the consumers of sugar and
whether this duty of Rs. 9-1-0 per hundred-weight is in any way contri-
butgd hv hl.m. On this subiect, the House will bear with me if I invite
then‘; attention to page 90 of the Tariff Board report. It says:

‘“As regards the incidence of the duty on ti i rati
1;5:;)?&11; does no:. entirelv supnort the mlfcl:sio;nir:?x: '::r;yotfh:u'l‘q:m:?:n' lé“:?;‘:):‘;t‘::l
el ppears that the poorest, namely the agricultural classes, consume little sugar,

quirements in this direction being met by gur, while even in the smaller towns

grur is consumed to a very large extent. There are also indication i
R ) ent. s that imported
is used largely by the well-to-do and middle classes, partly because these classes as::g:;;

z 2
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process of discarding the prejudice, which is to some extent.sentimental, against the-
use of imported sugar and partly because they are in the habit of co! tes,
coffce and other beverages sweetened with sugar to a far greater extent than 1s the-

case with the poorer classes.”

Well, Sir, if tea and coffee and sweet drinks are responsible for the
consumption of white sugar, then the agriculturist is in no danger of paying.
anything for this duty:

“We have found, and on this opinion trade opinion supports us, that the price
of white sugar is not the determining factor in the price of gur and throughout ll:rp
portions of India the price oi gwr is practically independent of that of imported sugar
and is regulated in the main by the character of the season and the output of cane.
1t appears, therefore, probable that the burden of the sugar tax falls to a greater
extent on the well-to-do classes than the Taxation Committee sapposed.’’

The opinion of the Bihar and Orissa Government was quoted to the
House yesterday. I will now point out the opinion of the United Provinces

Government. They say:

“It will be observed that, though estimates show considerable differénce in various-
parts of the country, the conclusion can be substan:iated that very little sugar is used
in the agricultural areas (except those parts of the United Proviuces wheie khandsari
sugar is made) while in the towns the consumption of sugar exceeds largely that of
gur. More than one officer expresses the opimion that. sugar is mainly used by the’
well-to-do classes, the middle classes use about half sugar and half gur and the poorer

classes in the main still use gur.”

If one were to be guided by that consideration, the fears of the agricul-
turist are certainly allayed, because the agriculturist is in the happy position.
of being a man who has all to gain and nothing to lose by the well being
of the sugar factories, hecause he makes gur for himself and sells his cane
to the sugar factories which turn it into sugar and sell to the town people
and make money: he has had his share of the money, because he gets good
value for his cane. If that is so, the attack on the poor man’s sugar is only
to be found in the imagination of my learned friend, Dr. Ziauddin Ahmad,
who unfortunately is not here now. Talking of the poor man’s salt is all’
rigkt: you cannot.go on taxing it; but to talk of the poor man’s sugar is -
meaningless- he has gur in place of sugar, and if you were to tax his gur,
then you may talk of the poor man’s gur. To the same effect one finds at
page 92 of the Tariff Board's Report: quoting from the Punjab it says:

“In no case is sugar a part of the dietary. In the case of the two Jats, the
landholding class, the daily consumption included 67 and 8-9 oz of gur. but no gur
is included in the consumption of the three other families ... We believe we are-
justified in assuming therefore that the agriculturists, who are the poorest as well as
the largest class in India, will incur very little if any additional exgpendi:vre as a -
result of the protective duty on sugar. On the other hand the gain which will accrue
to agriculture from the extension of white sugar faciories, the exclusion of foreign
sugar and the prevention of the mannwfacture of imiiation or adulterated gunr, should
far outweigh any disadvantage resulting from an increaee .in the price of imported
sugar above the prevailing low levels. The dutv will we believe be borne in the main
by the urban population, bnt even here te incidence of taxation will be higher per
head in the case of the well-to-do and middle classes. . . . . .

This is the first occasion on which proposale for protection will be of direct advantage
to the rural classes. both agriculturists and lahourers, and there ir therefore perhaps a
rough fjustice about the proposals which shnuld appeal to the nnbhiasced ohserver . . .
In the towns the incidence of the duty per head will be higher in the case of the
ricker and middle class consumers who are best able to bear it. while it is not
unreasonable to expect that the nrhan ponulation who have mainlv benefited from
the adontion of a policy of protection, shonld in turn be prepared to bear some-

burden for the benefit of the agricmltural classes.”
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. If that is so, then my submission to the House is that the proposition
%has to be looked at from the point of view that the incidence of this tax,
‘g0 to say, affects the small class of people who are well able to look after
their own interest. I wish to draw the attention of the House to the figures
-of the prices of sugar which have prevailed during the last few years. On
this subject, it is a matter of satisfaction to know that the prices of sugar

now prevsiling are the lowest that we ever had. We find at page 61 of
. Mr. Gandhi’s monograph, that the price which in 1923-24 was Rs. 18 a
_maund has been gradually coming down till it was Rs. 9 in 1929-30,
. Rs. 10-10-0 in 1932-33, and, in February, 1934,—1I believe—Rs. 10-2-0

An Honourable Member: This is Java sugar.

Mr. Jagan Nath Aggarwal: I find that the prices of indigenous sugar
~are lower by Rs. 1-12-0 to Rs..2 due to internal competition. If that is
80, then there is no comparison of the imported prices with those ruling
inside the country, because the imported article has ceased to be a com-
- mudity which rules the prices of sugar inside the country. Due to internal
-competition, we are having sugar produced in the country selling at Rs. 2
‘a maund less than the imported product, and that, I submit, takes off a
-great deal of the objiction of the cost of protection which has been

-granted by the Legislature.

" 1 may also invite the attention of the House to one or two subjects.
‘One is that the production of sugar in this country at the present
moment, according to the most favourable calculations, is somewhere in
“the neighbourhood of 9,00,000 tons, something like what we would be con-
‘suming in a normal year; and the consumption of sugar from all sources i3
_three times that much. The demand is satisfied by sugsr produced by
indigenous methods and by gur as I have said already. The question is,
_if it was a matter of paramount consideration to the Government to afford
iprotection to white sugar industry, so that it might utilise the cane and
Eive relief to the agriculturist, and we are going to levy this excise duty
on the cane sugar produced in these factories, are we acting fairly by these
‘Dewly started concerns? In cther words, the amount of sugar produced
by indigenous methods, some of which may be employing power and
engaging labour, comes to a substantial figure of one-thirj >f the amount,
gbout 250,000 tons of sugar produced by Khandsari and other methods.
It would work like this: sugar produced in these central factories or m’ls
‘would be subjected to a dutv of one rupee per maund, -while sugar pro-
-duced, by these other methods will enjoy a protection to the extent ~f one
tupee per maund. The result of it would be that the output of khandsaris
-or other sugar producing concerns will be cons’derably increased. Is that
ithe_ lntentlonvof the Legislature, that we should go back to old methods?
Is it the. policy of the Legislature that we should go back to the old
-khandsari method and encourage the manufacture of sugar produced hy old
‘world methods, or is it our attempt to bring in the methods of producing
‘sugar by the factory method? If not, I do not see any justification for
not brlpgmg in the production of sugar bv the khandsari method into the
tariff ring on which we are going to levy this excise duty.

At this stage T may trv to remove one or two misapprehensions with
;;f‘g:erd to this khand.cari svstem. Tt mav be suggested trlr:’;t the khandsar
‘n"é vermblsta cottage industry .and that the agriculturist’s occupation should
- e taxed, that the agriculturist is the man who grows his cans and
A0y occupation, to which he can turn his leisure hours, should not be
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taxed. If that is so, if this was a cottage industry, I am fully
prepared to give it all the protection we can, subject to one consideration.
tc which I will presently refer. If khandsari production of sugar was a
cottage industry of the agriculturist, by all means, I say, give it protec-
tion. But is it so? The facts and figures supplied by the Tariff Board,.
and the other documents we have, show that it is an industry of people:
in the Rohilkund Division of capitalists and others in the towns to whom:
tha agriculturists bring their rab, and it is by a certain process of passing
the cane juice through wood bushes stacked together and other things that.
they prepare their sugar. If that is so, I do not see any justification for
excluding them from the scope of this measure. 1 further learn that they
sometimes use oil mill machinery, and though these processes may be:
acattered about in several establishments, it is just possible that they may
not have 20 men working in a place and they may escape coming under
tha purview of this measure on that account. If the development of the-
cane sugar industry is the chief concern of the Legislature, and if we
want this industry to grow, if the growth of this industry was the chief
concern of the Government in the year 1982, then what has happened in
the year 1934 that the Government and the Legislature should go back
upon the protection that has been granted to the industry? Is there any
country in the world which grants protection to an industry and in a
couple of years’ time puts an excise duty on it? After all, you cannot go
back upon your policy within so short a time by an indirect method. If
qur was competing with this and we wére imposing this excise duty in the-
interest of gur, then I could understand the position, but that is not the
case. The consideration which we have to bear in mind before we grant
protection to an industry is that the industry should produce a commo-
dity of good quality and by economical methods. It is well-known that
the gur that is produced by our agriculturists involves a waste of 33 per
cent. to 50 per cent., snd that is the reason why refineries which use gur
as raw product are coming to grief. They are all being converted into-
sugsr-cane crushing plants, and if the gur industry goes on, in which our
agriculturists are engaged, our endeavour should be either to give them
modern methods or give them gur value for their cane, so that they may
have it converted into sugar, but I do not see how this khandsari system
of production of sugar, which is neither agricultural nor modern, is entitled:
to any protection.

-~

Now, Sir, what I find is that the sugar industry, even within the
limits of the protection granted to it, is in the position that
its products should be subject to a tax of one rupee per maund
or not. Now, the incidence of the tax can well be judged by the fact that
ficures have been quoted in detail in the House $o show that the margin
of profits left to the factory owner is something in the neighbourhood of
Rs. 1-8-0 or so per maund after meeting working expenses. T have figures
for one or two factories, and I find that in one factorv, the production of
suzar was 2.76,000 maunds in the year 1932-33, and the profit was Rs.
1-7-6 per maund. That is very favourable indeed in a most favourable
year and in a concern which has been in existence for several vears.
Similarly, in another concern, where thev made two lakhs of maunds of
sugar, the profit was in the neighbourhood of four lakhs of rupees. or pub
it at two rupees a maund. If that is so, out of this profit,—I am taking the-

3 p.M.
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most favourable figure for my argument,—if the profit was in the peighbouro
hood of Rs. 1-8-0 to Rs. 2-0-0 in a tactory which has been wor]nng.for the
lagt eight or ten years,—from this profit you have to take away income-
tax, super-tax, surcharge, and all these things come to about 26 per cent,
—you have then also to provide for various charges like profits, deprecia-
tion and the rest of it, the depreciation comes to & fair amount,—if you
are going to eat into the profit of Rs. 1-8-0 a maund, I really do not see
what is left at all for these factories in the way of profit or for surplus,
and 8o on. And this is the case, mind you, Sir, of a factory which has
‘been in operation for the past gseveral years. Factories which have
been at work for only one or two seasons could have no margin of profit
at all for handing over to the exchequer anything in the nature of Re. 1-0-0
per maund by way of excise duty. Therefore, the proposition is that if you
-want the industry to grow, let them first find their feet. When the indus-
try has grown and has had s few working seasons, then would be the time
to consider whether the excise duty should be levied or not. In fact,
the Tariff Board itself proposed that in the year 1938 the question would
arise as to how far this protection should continue and whether we should
‘be on safe ground to grant the same amount of protection.

Then, Sir, my learned friend, {he Finance Member looked into the
case of old established factories in the United Provinces and Bombay.
Would it not have been better if he had cast a glance across the Jumna
from Delhi to Saharanpur and seen that there was not a single railway
station which had not a factory or semblance of a factory somewhers
which had either been erected already or which was in course of erection?
I do not know if the proposed excise duty is put on whether any of these
sugar factories will ever be able to pay any dividends for the next few years.
The real test for this question would be to look at the sugar concerns that
have come into being during the last two years or so and see how far they
have been able to make a large profit or if they would be able to make
any profit at all. Of course, there might be extraordinary cases; just as
hard cases make bad law, there might be a few extraordinary cases which
!1,\! a fluke might have made a good fortune. but that certainly does not
illustrate the po'nt. My friend, Mr. Yamin Khan, mentioned the case
of a sugar factory which had earned in one year half their capital. Well,
Sir, the explanation of it is, here was a most favoured man, he kad &
workshop to himself and the whole area was also at his disposal. There
was no competitor for him. But does that concern tell the same tale this
year? He will be a bold prophet who said that this concern would be
able to pay this vear even half as much as it paid previvusly. In this connec-
tion T may as well say that, before this excise duty was levied, there was a
Conference he]d last year. We had an interesting discussion there; and
cne would like to know if this matter was ever placed before the Sugar
Conference, anfl. if all the experts were called there at the expense of
the tax-pa{ver, if expert advice was taken on various matters, whv was not
the question of excise duty and the extraordinary profit, which some of
thn sugar concerns were making, referred to them? Tf this matter was
placed before the Conference and if their advice had been taken, we might
haye been on safer ground. Then, there are the T.ocal Governments. Was
this matter ever referred to them? Certainly, the Local Governments
would be in a position to say if profitsering has gone on in such a hopeless
way that it was time for the Government to interveme. . . .
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Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): It was not referred to them.

An Honourable Member: The market has fluctuated.

Mr, Jagan Nath Aggarwal: The market has fluctuated even during
this one month. As I said, it is time that you proceeded on some well
considered basis and not on the opinion of dilettante philosophers or
_misguided philosophers . .

Mr. B. Das (Orissa Division: Non-Muhammadan): Do you say then
that Sir George Schuster is a dilettante philosopher?

- Mr, Jagan Nath Aggarwal: There are people who forget that in s
matter of this kind any step taken in a hurry may lead to disaster, and
‘& disaster in the industrial tield will re-act on every one in the country,
‘the sagricultunist, the town dweller, poor man, villager, the lubourer, in
fact on every one in the land. One might almost feel that the real line
of inquiry, as was foreshadowed -by the Tariff Board, wouid have been
for my triend opposite and for those of his way of thinking who hold that
the sugar people have done better, to have suggested to the Government
of India an inquiry into the utilisation of molasses, a product for which
the Tariff Board thought a value of Rs. 1-8-0 per maund would be had,
but which now costs the sugar mills some money for having them thrown
into the river or into the jungle,—to have taken 1ineasures to see that
the bagasses, in which there is still some portion of sugar left, are not
burnt n the mills. But this much must be recogmsed that during the
past few years the sugar industry has made good progress with regard
to the extraction of sugar from cane. Whereas the extraction of sugar
was as low as five per cent before, it is now in the neighbourhood of
nine per cent, and the yield of cane has also improved. But the lines
of enquiry which had been foreshadowed by the Tanff Board have not
been taken up. It is time that an enquiry was directed in these various
directions which would increase the efficiency of the sugar mills, which
would bring more profit to the agriculturist and to the cane grower, and
it would then be time to take stock of the situation and to levy an
excise duty. I am at one with those who feel that if an industry has
grown up and is flourishing and kicking, if I may say so, it would be
time to take a stock of the situation and make up our losses in the customs
revenue by levying a duty on the industry. But the first essential condi-
tion for that purpose 15 to allow the industry to grow up and to allow it
to become a hefty baby as my Honourable friend, Mr. B. Das, would
say, and then it would be time to levy a duty, to put shackles on its
arms, if necessary, and not before. The effect of a duty like this may
emount to infanticide, and I hove those who support the levying of
thir duty will carefully consider this point before they give their support
to it.

Rai Bahadur Lala Brij Kigshore (Lucknow Division: Non-Muhammadan
Rural): Sir, I no doubt will congratulate Government for what they have
done for the development of t{he sugar industry in India and those
responsible for it shduld legitimately feel proud.

But they camnnot afford to rest on their laurels. Thev have before
them the up-hill task of stabilising the industry. India is situated
-exceptionally well in regard to the manufacture of suear, and, if the
industry is properly orgamsed, it may not only be able to supply its
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_own requirements, but may supply 1';he requirements of the other countries
as well. ‘

In fact, what is needed is a bold policy of encouragement both on
the part of Government as well as of the manufacturers. In my opinion,
the- real problem of sugar industry at present is not the problem of reten-
tion of further protection or otherwise of the industry, but reorganising
it by reducing the cost of manufacture by constant researches in chemistry
and engineering and by better utilisation of the py-pMucw. The last
item requires immediate attention. The proper utlhsatan'of the by-prp-
ducts of an industry plays an important part in determining the margin
of profit in the industry and its future development.

Molasses and Bagasse are the two most important by—pro&ucte.of
sugar wndustry and unfortunately the sudden increase in the production
of molasses with the simultaneous decrease in its consumption is a
problem the manufacturers cannot tackle. This important by-product
unfortunately is mot at present a source of profit, but loss as it involves

- expenditure on its disposal.

I shall, therefore, request both Government as well as the manu-
faeturers that, in the present controversy, the factories should not be
ignored. I wish the sugar industry in India should be brought to su¢h
a perfection that it may be an envy of the world. The problem ‘cannot
be tackled individually. Let the entire services of the nation as well
as of the Government, therefore, combine, so that the infant industry
may not be nipped in the bud. '

- As regdrds the question of fixing the prices of cane, the problem is
a .very difficult one and controversial: still 1 shall wholeheartedly accept
any proposal that ensures the payment of a fair price for their produce
to the cane growers. India is predominantly an agricultural com
and we should have the interest of the cultivators foremost and I thi
this will be in the interest of cultivators.

The factory owners may well argue that the instances when cane
growers are paid low rates have been only a few and isolated, but I wish
that such few and 1solated cases should not recur. But, at the same time,
mn our zeal to help the cultivators, we should not go too far and ignore
the impartant principle of economics. The problem, therefore, requires
a very careful examination and I hope that the Select Committee,
mnder the leadership of such a competent and experienced person as the
Homt)urable Bir George Schuster, will deal very efficiently with the
-question.

In conclusion, I should also like to draw the attention of the Govern-
ment as also of the House to the problem of the factories that produce
sugar from gur. I know there are about four such factories working in
Iny Province and they are some of the oldest factories in the country.
Being adversely situated in the matter of location (at a distance of over 100
to 150 miles from big cane producing sreas), they have not been able to
convert themselves into cane factories or to add cane crushing sets to
_their plants. The capital sunk in them exceeds over half a crore. There
18 no ,.arguing the point that tha cost of production of sugar by these
fapt_ones is higher than in cane factories, and. in my opinion, the proposed
excise @uty will greatly handicap these factories. In fact, I am doubtful
if 1t will be possible to work them vrofitably when the proposed excise

duty is imposed. Their problem, therefore, requires special considera-
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tion and I hope their problem would not be overlooked or ignored by~
the Select Committee.

In my opinion, it will be advisable that at least those factories, which.
are purely refineries, may be exempted from the operation of the Bill,.

or some other measures may be suggested in order to save them frcm
destruction. 1

With thesc suggestions, I sit down.

Mr. S. 0. 8en (Bengal National Chamber of Commerce: Indian Com--
merce): 1 believe that this is the first time that an excise duty is placed
on g foodstuff within two years of the industry having been given pro-
tection. The Finance Member himself was doubtful as to the attitude-
to be taken in this matter, but ultimately he made up his mind to fight
the propagandist who made loud representations against this imposition.
The first charge against thig measure is that it is a breach of faith on the
part of the Government. Two years ago, the Government thought it
best to give a protective duty to foster this industry and to make India
self-sufficient in the matter of sugar. Within two years, the angle of~
vigion has changed, and the Finance Member now wants to put an excise
duty on the industry. People, on the faith of this protective duty,
have put their money—some say 20 crores, some say 15 crores—in the-
industry, and naturally they resent the interference by the Finance
Member against the promise made in the Bill that the protective duty
would remain for 15 years. Sir, on the faith of that assurance, this-
money has been put in. The Finance Member has also his defence that.
he warned, in his Budget speech last year, people against relving upon
the duty. Tn his speech introducing this Bill, he referred to this subject
and stated that last year he gave a warning, and if people had not heeded’
his warning, he could not help. These are the words he used on that
occasion : ‘ ; |

“On the other hand, it would be highly imprudent for those who are investing -
money in the sugar business to forget that present conditions are more favourable

than those on which according to the recommendations of the Tariff Board they have
any right permanently to rely.”

I rely upon the word ‘‘permanently’.

His warning was that the industry should not rely permanently for -
protection, because things have turned out to be more favourable. Nobody
thought of permanently retaining the tariff duty in the Statute-book. Tt
was a duty for 15-years only, but the Finance Member must be mistaken -
if he thought that it was not going to remain in force even for one yesr,
for this was stipulated 1n the Statute itself. Then he goes on:

“For that reason a due proportion of the profits that are earned on the present hasis
ought to be accumulated as reserves, for no right can become established to a continu-
ance of the present position.” '

What is the warning in these words? The warning ig that you cannot
expect the Tariff Bill to remain permanently, that it is time that you
ghould keep a reserve against future contingencies. Does he think that
within one year the industry has sufficiently grown as to be able to-
keep a reserve and to accumulate a reserve? It is open to criticism
whether this is a warning or not. It is merely an advice given to the

+ industry that they should not expect the tariff to remain for ever, .an&’
that, so long as the tariff remains, they should keep a reterve against
future contingencies. That 18 not a warning, if T may say so, but it is
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an advice 'given by the Finance Member. Does that enable him now t>
come within two years with a proposul for a tariff or rather an excise duty
against this commodity? Does he think that an excise duty is to be
treated as a reserve by the industry or is it not an imposition against the
“industry itself which, according to his own words, ought not to be done,
but, instead, a reserve should be created? The change of attitude has
"been explained by the Finance Member in this way that the industry
has made enormous profits in the meantime, within one year, and he
‘goes on to quote some instances where shares have gone high. I have
nothing to do with the speculation, but one of the motives which the
Finance Member has stated for introducing this measure 18 to prevent
speculation. =~ That is a very laudable object, and I wish the Finance
. Member had taken this tounsel some time before. We know that in
Calcutta, Bombay, Madras, Karachi and Cawnpore, speculations are rifs
every day and no step has yet been taken by the Government or by
any person to stop speculation, nor do I think that any step can ever
be taken to stop speculation. Speculation must go on, and it will go on
irrespective of the present measures. Then, what is the motive of this
Bill? As has been pointed out by some speakers and particularly by
‘Mr. Aggarwal, the Finance Member’s information about the extraordinary
profits made by the industry is not founded on facts. It is only six or
ten per cent that the industry has goi, and that is only in the case..of
concerns of long standing and not the new concerns. The older @éncerns,
.which started their business in this country 30 vears asgo, haw®e made
.enormous profits, but what about the infant institutions which have come:
into being by reason of the Tariff Act nassed by this House? In the
Investors’ India Year Book, T find the following passage:

‘‘Sugar producing companies enjoyed a boom during the year 1932, and here again
.this was almost entirely due to the working of the Sugar import duties. Innumerable
new factories under both private and public ownership have been pu: up. during the:
year and the principal danger to this industry in the future seems to be over-produc-
tion. Efforts, however, are being made to se: up an organisation to check cut-throat
competition and though this will be more difficult than in the case of Cement and Jute
Fabric, owing to the number of small privately owned mills in exietence, the task is
not impossible. It cannot be said that at the present time there is over-production
and with Lhe existing protective duty scheduled to remain in force until March, 1938,
prospects for this industry may still be described as favourable.”

The real reason for the favourable condition of tbe industry at the
present moment has been stated to be the fixity of the tariffi for the
next 15 years. If a duty is now inflicted upon this infant industry, it is
bound to ruin the industry.

Then. the Finance Member has said that the new industry cannot
expect in one year to pay terest on the capital, expenses, depreciation
and also dividends. I do not know of any company which pays both
interest and dividend tc the shureholders at the same time. The interest
may be paid on borrowed ecapital, but not t~ the shareholders themselves.
Therefore, the whole caleulation upon which the Bill has Lkeen based 18
faulty and is incorrect. Under these circumstances, I do not know why
this Bill has been brought into existence at all. I must say one thing in
connection with this. There are certain passages in the speech of the
Honourable the Finance Member which go to show that he is somewhat
afraid of this industry having markets outside India. So far as regards
all other commodities and industrmes in this country, there is no chance
of anv one of them going out of India and selling their commodities outside,
but this industry, 1f everything goes on all mght within the next few
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“years, will have a market outside for the consumption of the products of
the industry. Probably the Finance Member thinks that such a condi-
tion ought not to be allowed to grow, and hence, in his anxiety to put
gome sort of obstacle in the way of this growing industry, he has imposed
this duty. He says: : B

‘“At present, as I pointed out to my Honourable friend, they, in order to secure
-a position 1n the Indian market, will get under our proposals margin of protection
representing something like 200 per ceat ad valorem. If they want more than that, is
there the slightest chance or hope that they will develop their efficiency so as to take
their place competitively in other markets? 1t is quite impossible, and that is the
reason why I said in my Budget speech that taking a long view, our present proposals
which would make the task of the sugar manufacturer not quite so ridiculously easy as
-it is at present is really in the interests of the sugar industry itself.”

Sir, I do not know what is meant by that, unless the Finance Mem-
ber wants to make the position of this industry so hard that it may not
go outside India and engage in any competition in the market abroad,
and this in the interest of the United Kingdom who, as is reported, is
alraady negotiating with Java. I, therefore, oppose this Bill.

Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, my Honourable friend, Mr. Jagan Nath
Agparwal, began by saying that he was going to speak on behalf of the
consumers, on behalf of the industrialists, on behalf of the agriculturists,
on beha¥ of the. tax-payers and on behalf of everybody, but he ended
his speech with a very strong plea on behalf of the industrialists alone.
(Laughter.) Like the brilliant lawyer that he is, he has presentcd their
case in a very convincing manner which would do justice to any able
lawyer or advocata, but, Sir, he has not tackled the most important
point. He admitted, in the first instance, that in the year 1930 the Gov-
.ernment were deriving a customs revenue of ten erores of rupees, and, in
the present year, they have budgeted cnly for two and a half crorea.
There, has thus been a diminution in the customs revenue to the extent
-of seven and a half crores of rupees, and my Honourable friend has not
suggested any means in his otherwise long speech by which he would
make good this serious deficiency.

[At this stage, Mr. President (The Honourable Sir Shanmukham
-Chetty) vacated the Chair which was then occupied by Mr. Deputy Pre-
gident (Mr. Abdul Matin Chaudhury).]

Well, Sir, what is the position? If he is going to convince: the Gov-
ernment or if he is going to fight for the cause that this deficiency
should be met by a reduction in the military expenditure or in the cost
-of the civil administration, then I would agree: with him, and I would
oppose the levy of this excise duty. But, so far as I have heard him, I
‘have not heard any arguments to prove that the agriculturists will suffer
by the, imposition of this excise duty.

Sir, the Tariff Board itself suggested a protective duty of Rs. 7-12.0
as a maximum, and this measure retains that protection. That is to
say. the Bill retains Rs. 9-1-0 protective duty and seeks to levy Rs. 1-5-0
excise dutv. which is the difference between Rs. 7-12-0 and Rs. 9-1-0. Sir,
the Tariff Board has envisaged a perind for the development of the sugar
industry and said that the industry should supply the whole requirements
of the country within a period of seven to ten years. But, what do we
find? Within two years, the industry has so deweloped that it is almost
making India self-supporting. This rapid growth, however, is reslly
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alarming, and I think that is not a very healthy feature. Sir, it-stands
in the same position as the Bombay mills. They are now thriving under
the high protective wall, the cost of which is met by the tax-payer, but
once this wall is removed, then, unless they organise themselves, the
industry will fall like a pack of cards. (Hear, hear.) Our Haroons and
Swarups are in a very comfortable position now under the shelter of
the high protective wall. But, once that protection is removed, for some
reason or other, they will suffer a crash and approach us like the Modies
with beggar's bowl and ask for more and more protection. Sir, I want
to stop such a calamity, and it is only in the interest of this industry
that 1 welcome this excise duty.

My Honourable friend, Mr. Aggarwal, said that khandsari sugar also
should not escape. the excise duty once that was levied. He said he
was doubtful as to whether it was a cottage industry at sll. Sir, the
khandsuri industry stands in the same position to the sugar industry as
the handloom industry stands in relation to the mill industry.

(Interruption by Lala Hari Raj Swarup.)

Well, I do not want to yield; I know what my friend wants to drive
at, Khandgari sugar is really a cottage industry, and it is the agri-
culturist that really takes to this khandsari. I am obliged to my friend,
Mr. Aggarwal, for pointing out statistics from the book of Mr. M. P.
Gandhi, wherein he stated that ‘‘the cane that is consumed in factories.
enjoying protection is 66 per cent in 1932-33 and ten per cént. in 1933-3a"’
and he also pointed out that 69 per cent of the cane had been canverted~
into gur and 11 per cent had been converted into sugar by indigenous
processes. I am not accustomed to this word gur in our Presidency—
the word jaggery is used there, so, if I cannot properly pronounce the
word gur, I must be excused. Thus, nearly 80 or 90 per cent of the cane
has been either converted into jaggery or into sugar bv indigeneus' pro-
casses; it 15 only ten per cent of cane that is converted irto this sugar.
Then, what is" the position of this 90 per cent of sugar-cane? Sir, it
is common knowledge that the price of jaggery has fallen considerably
snd does not even pay the cost of manufacture. I am not basing my
case on mere surmises, but I base my statement on the bulletin issued
by the Department of Agriculture of the Madras Presidercy. This is
what they. say: -

“'I'he present market price for jagaery iz so low that the profits from the sugarcane
cultivatirn have gone down. Except in specially favoured localities, the cost of produo-
tion is hardly covered by the vresent price realized for jaggery. This unsatisfactory
positicn can be improved either by reducing the cost of growing sugarcane or by
making white sugar instead of jaggery.”

Sir, that is the. only course for the agriculturist. He must convert
into sugar the cane which he culivates. Tt is only ten per cent of the
sugar-cane that is consumed in the factories. He must find a market
for the remaining 90 per cent of the sugar-cane. At present, even the
indigenous processes consume only 11 per cent and all the 70 per cent
he has tn convert into inaaern or to gell it at a verv low price. Fe is
entirlev at the merey of the factorv-owners where factories exist or at the
merev of God where no factories exist. Mv suggestion is that he must
nbeessarily convert this 70 per cent. which he is now convertine intn qur,
into countrv.made sugar for which there is some market, and that is
why I say that the khandsari must be protected at all costs.
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Everybody has been raising his voice on behalf of the industrialists
and on behalf of the wealthy factory owners, but very little has been
said in this House on behalf of these khandsari manufacturers or on be-
half of the agriculturists. If this excise duty is also levied on khandsari,
then they cannot stand the competition of this factory sugar which is
now enjoying, even after this excise duty, a protective duty of Rs. 7-12-0.
The reason is this. In the first instance, the white. sugar has got a very
good market and can command a good price, but the sugar manufaciured
by khandsari process or any other country-made process commands a
lower price. That is one handicap. In the second place, khandsari is
manufactured only by the open pan system, and they get only three to
four per cent of sugar.

Lala Hari Raj Swarup (United Provinces: Landholders): They get
wn the average five per cent.

Mr. T. N. Ramakrishna Reddi: In extremc cases, perhaps they might
get even five per cent. But I do not admit it. The Honourable Mem-
ber is entitled to his opinion just as T am entitled to mine. Even if it
is,five per cent, it is very much less than what a factory gets by the
vacuum,. pan system, which comes to about nine or ten per cent.

Lﬂij Hari Raj Swarup: It is only eight per cent.

Mr. T. N. Bamakrishna Reddi: Even there, you will find, Sir, that
nearly 50 per cent more white sugar is manufactured from the same
.amount of cane. Even there, the factory is in an advantageous position.

(Interruption by Lala Hari Raj Swarup.) .
Mr. Deputy President (Mr. Abdul Matin Chaudhury): The Honourable

Member does not want to give way, and he should be allowed to proceed
-with his speech without interruption.

Mr. T. N. Ramakrishna Reddi: Sir, I am treading on the ccrns of my
Honourable friend, and that is why he is interrupting me. Anyhow, 1
am not going to yield to his interruptions.

Besides, Sir, this country-made sugar has to find out a different market.
‘The white sugar has got one market and this khandsari sugar has got
s different market. It caters to the needs of the poorer people who make
-out of it sugar candy and sweetmeats and so many other things. It is
for the consumption of the poor man. If then it is placed in the same
position as the white sugar, it is bound to go to the wall. It may be
asked, why has it not had this experience so far? The answer is that
‘hitherto there was very little white sugar produced in this country and
all the white sugar needed was coming from foreign countries, and the
Trice of Java sugar was very high, and, therefore. the khandsari sugar was
not very much affected by way of competition. But, now, because of the
protection, the country is making its own sugar, and, on account of’
‘internal competition, the price is also going down, and, therefore, it is
going to cut across the price of Khandsari sugar, so much so that people,
who were till now using khandsari sugar, might be inclined te use white
sugar. The khandsari sugar manufacturer will then be reduced to a des-
perate condition. In order, therefore, to protcet these 90 per cent sugar-
cane growers, the khandsari sugar must be protected, and it must be
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excluded from any excise duty that might be imposed upon the factory-
mnade sugar.

Well, Sir, it might be asked that if the khandsari sugar is to be manu-
factured at such uneconomic condition, why should it exist? That is
really a very pertinent question. But, as I have said, it has to supply
.certain markets; it has to supply the requirements of the poorer people
amd at a lower price. That is one reason. Secondly, it is only in Northern
India—the United Provinces and a portion of the Punjab—that the fac-
‘tories have grown up like mushrooms. In the Bombay and the Madras
Presidencies, there, are very few factories. In fact, they can be counted
on fingers’ ends. If there is no khandsari sugar or if the cultivator does
not find any sale for his sugar-cane, he will be in a very helpless position.
As T have already pointed cut, the price of jaggery will not cover the cost
of manufacture. TFor these ressooe, khondasri should be excluded.

Sir, there is only one little point which I might state in passing. My
friend, Mr. Mudaliar; pleaded for the exemption of factories that are
raiged this year from the operation of this excise duty. ‘I'btec Honourable
the Leader of the Independent Party, Sir Abdur Rahim, said that no
-exemption should be given, because, a8 in the field of law, the late comers
must suffer on account of competition, and, therefore, they should not
be given any exemption. But, I am afraid, that analogy is not on ‘all
fours, so far as the factories, that are raised this year, are conterned.
‘When the factories were raised this year, they were expecting;the pro-
tection of Rs. 9-1-0 to ocontinue. It was on that understanding that
these factories were raised, and they will suffer verv much if the
-excise duty is also imposed on them. Of course, by next year they will
be on the same footing as the other older factories, and then thqy might
be brought under the operaticn of this duty. For all these reasons. I
-support this measure being referred to the Select Committee.

Several Honourable Members: The question may now be put.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The question 1s
‘that the question be now put.

The motion was adopted.

The Honourable Sir George Schuster (Finance Member): Sir, at the
-outset, I wish to ask vou to allow me to move a small amendment to my
-original motion. I wish to substitute the name of Sir Frank Noyce for
‘that of Mr. Hardy as a member of the Select Committee. I hope that
would be agreeable to the House.

Sir, we have had a long discussion, and I must confess that one of
‘the thoughts which has been uppermost in my mind, as I have listened
‘to it, is a feeling of relief that I am approaching the end of a task which
means introducing Bills for taxation. I doubt if any Honourable Member
appreciates how unpleasant it is to have to go on making proposals for
new taxation. I do not complain of any criticism, but what I do ask is
that we should have fair treatment, and I do not think it is fair for
Members to say that if they had a national Government thev would not
have had proposals of this kind. I am sorry that mv Honourable friend.
Bhai Parma Nand. is not here, because he is a speaker to whom I have
always listened with attention. He has always seemed to me to speak
honestly what is in his mind, and I would put it to him very seriously
that that is an unfair type of criticism. This is undoubtedly a very difficult
Teasure as I made it clear when I made by speech at the commencement
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of this particular debate; but I do think that it is of the greatest import--
ance that the representatives of the public in the Legislature and the public
itself should appreciate the lessons to be learnt from this particular inci-
dent as regards sugar. If I, feeling the responeibility which rests upon me,
venture to point out what are the dangers of excessive protection, I am

ying to do a public duty. I am not trying to kill an infant industry or
sﬁeé‘king as the representative of an outside power which is inimical to the
development of Indian industries. Those days are all passed, and I should
have thought that if there was one.case, where that charge could not be
levelled, it is the case of this sugar industry where no one can possibly
suggest that British interests are in the least concerned one way or the
other. I think it does a great deal of harm that matters of this kind&
should be discussed in that sort of atmosphere of prejudice.

- Now, Sir, there hayve been a great many irrelevancies, if I may say so,
in this discussion. I rggard all the arguments in favour of protection of
the sugar industry as such as entirely irrelevant and the whole of the
speech,. lasting over an hour of my Honourable friend from the Punjdb,
Mr. Jagan Nath Aggarwal, was entirely irrelevant. It was a defence of the
policy of protection for sugar, a policy for which we are responsible and.
to which we absolutely adhere, and I say at once that, if this measure .
that we are now introducing can be demonstrated to be inconsistent with
that poligy that was introduced by the Honourable the Commerce Member
in 1932, then we must go back on the measure, we must amend the
measure and we must acknowledge our mistake. We still adhere to that.
policy of protecting the sugar industry whatever it costs. That is a-policy
which “we have adopted and we must adhere to our word. Several
speakers have said, and my Honourable friend, Mr. Sen, said just now
that we introduccd this measure two years ago, and that now the angle
of vision has changed. The angle of vision has not changed at all. Our
attitude is exactly the same, I just looked ‘up the speech of Sir George
Rainy when he was introducing that Bill in 1932, in order to see whether
there was anything that could possibly have led to any misunderstanding
on the matter, and I find that he stated quite clearly that the effect of that
messure was to make the revenue duty .of Rs. 7-4-0 a. cwt. permangnt
and that it removed the basic duty of Rs. 7-4-0 a cwt. from the power:
of myself as the Finance Minister to vary it downwards if the financial
exigencies dictated such a course. He made it quite clear. that, so far-
as the surcharge was concerned, that was quite independent, and every
Honourable Member, who has any interest in the sugar industry, knows
perfectly well that the surcharge was a temporary affair and that all that
he could rely on was that basic duty of Rs. 7-4-0 a ewt. I am sure that
my Honourable friend, who spoke so feelingly and eloquently, Seth Haji
Abdoola Haroon, will admit that he came to me and said he expected the
surcharge to go in March, 1983, and another gentleman, who has taken
a great deal of interest in this matter, Mr. Shri Ram, I remember coming
to me early in January this year and saying: ‘“You must stop this posi-
tion of uncertainty. We do not know whas you ure going to do about this.
surcharge. This sword of Damocles must either fall or be removed’’.
Every one, who is interested in this sucar industry, knows perfectly well
that, so far ar the surcharce was coneerned, the position was one of cofnpieto‘
uncertainty and no one could possibly have misunderstood the warning that
I gave in my Budget speech of 1933. -
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Now, Sir, that is the first point that I want to say something about—
the question whether we are going back on our word and whether we are
not, if these proposals are accepted, going to continue for the industry
that measure of protection on which they were entitled to rely. I would
remind Honourable Members that we can only be accused of any breach
of faith if there is to be now a difference between our proposals and those
of the Tariff Board. We accepted the proposals of the Tariff Board, and
the proposals of the Tariff Board were recommendations for a certain
measure of protection against foreign competition. That is the essence of
the case. The measure of protection which they recommended was
Rs. 7-4-0 a cwt. possibly to be increased to Rs. 7-12-0 a cwt. In spite of
the very full flow almost of ridicule with which my Honourable friend,
Mr. Mudaliar, has tried to drown the learned Doctor as regards his arith-
metical basis of calculation, in spite of that, I have no hesitation in
ranging myself beside my Honourable friend, Dr. Ziauddin Ahmad, and
saying that his arithmetical calculation is an entirely correct basis. I put
it to the House that supposing we had worded our proposals slightly
differently, supposing we had said we are going to remove the surcharge,
the import duty is Rs. 7-12-0 a cwt., that is a fixed position, and no one
can query that. And, then, if we had come along and said: ‘“We find it
necessary for revenue purposes to levy a tax on the consumption of sugar
and we are going to levy a tax of Rs. 1-5-0 a cwt. on the consumption of
sugar and we are going to collect that so far as the Indian made sugar
is concerned at the factories and so far as the foreign sugar i concerned
at the port of entry—but it is a consumption duty’'—could anyone
possibly have said that that was not carrying out the recommendations of
the Tariff Board as regards protection against imported sugar? (Hear,
hear.) I defy anyone to say that that is not consistent with the original
proposals and the original policy. But, Sir, certain Honourable Members
say that is all irrelevant, that does not convince us at all, because the
position that has grown up is such that, merely by carrying out that policy,
you are not going to put the sugar industry into a desirable position.
Your consumption duty on sugar is a bad one, and the margin of protection
which you are giving us against foreign sugar does not interest at all any
longer, because the internal Indian made sugar prices are now quite out
of touch with parity in relation to Java sugar. That is the point made
by my Honourable friend, Mr. Mudaliar. That is a point which must be
discussed, but what I have to say in the first place is that, if that is the
case, it has nothing whatever to do with the tariff policy which we
adopted. If Honourable Members come along and say protection against
Java sugar has no interest to us any more, then all that the Tariff Board
recommended is of ne use to them. And, Sir, there is a very important point
underlying this. I think that the fear which lies behind the arguments
of those who are opposing this proposal is this,—that the development of
the industry in India has gone so fast and so far that there is going to be
a cut-throat competition internally, that that is going to put prices down
and make it impossible for the manufacturer to keep up the level of
prices to the margin which would be possible if all that he had to fear
- was competition from outside coming in over the tariff wall. Now, Sir,

that is a perfectly possible position, but I maintain that it is no areument
against our proposals, that it affords no sunport to the charge of breach
of faith, and that in fact, if anything, it strengthens our case for doing
something of the kind that we are proporing to do now, because if the
position is this, that the growth of factories in India has gone so fast

F
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and so far that there is a danger of price cutting within the Indian
market as between Indian made sugar, surely tnose concerns that are
already in the market would welcome a measure which stops this unnatural
attraction to the further increase of production here, and surely that indi-
cates that however desirable it may be eventually to see the production
of sugar go much further than it has gone now, however desirable that
may be, the time at any rate has come to call a temporary halt in that.
Let the industry overhaul its position, let the industry cut out the weaker
spots, and then go forward for a new campaign which will be a campaign
to capture not the home market, but the foreign markets as well. Now,
Sir, that is really the only hope for the industry if there is to be a big
development in the future and a development which we all hope to see.
But if that is to come, then I come back to the point that I originally
made that if we are to march forward to greater efficiency and the power
to compete in foreign markets we shall never develop that efficiency
unless we apply to the industry the spur of a certain amount of difficulty
in making profits. If we keep it permanently in a hot-house which
enables it to make even a ten per cent profit without any great difficulty,
then the industry will never improve itself. And that, Sir, is our position.

At the same time, our position is that with our proposals the industry
will be able to maintain the position promised to it by the Tariff Board.
Now, I do not want to go into a great many figures at this stage. The
time, as I have always said, for examining the figures is in Select Com-
mittee, but I do want to put just a few points to the House. So far as
we have had any figures put forward in this debate—and I have listened
very carefully and have really heard no straightforward convincing state-
ment about the figures from those who have spoken on behalf of the
manufacturers—but, so far as we have had figures, I have found them
governed by two fixed points. On the one side, we are told that the pricc
on which they can rely for sale is Rs. 7-12-0 a maund, and on the other
side the other determining factor is that they pay six annas a maund for
our cane. Now, Sir, I dispute both those points. We have watched
very carefully the prices of sugar. Of course, they fluctuate and anything
that one says in regard to what price can be expected is undoubtedly a
tactor of uncertainty. But so far as we can see on the basis of figures
up to date, & fair price to rely on, taking an all-over price and assuming
that a factory proauces 50 per cent of firsts and 50 per cent of seconds,
a fair price is Rs. 8-2-6 a maund. And, as regards the price of cane, I
defy my Honourable friends to maintain their position tha! they are now
all over the industry paying six annas a maund. I would refer them to
resolutions which were passed by, I forget the exact name of the committee,
but resolutions which applied to the whole of the Gorakhpur district, in
October, 1933, which committed them to paying five annas a maund for
their cane. Now, Sir, our position is this, and this is what we are going
to stand on in the Committee, that recalculating the Tariff Board’s figures,—.
and-they are bound to be recalculated, because many of the factors
have changed, some adversely as regards the price of molasses
and others favourably owing to the greater size of the factories and the
e .m,nl,@#dx d’;ﬁg;pptmpnce of cane just now preva.iling,—recalculating the

ariff;, Board s figures on the Tariff Board’s basis, we reckon that a fair
price for sugar:today is; Re. 7-1-0 per maund and that on that price they
cap.;geﬁ,thqm.@enﬁpcr cent profit.. As against that, we reckon that the
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average selling price, and taking this on a conservative basis, is Rs. 8-2-6
.s maund. Therefore, they have a margin of Rs. 1-1-6 a maund. The
value of the duty is 0-15-7 a maund, let us say, one rupee a maund.
“They can pay one rupee & maund, they can get a fair selling price
.according to the Tariff Board which gives them ten per cent on their money
-and they still have 1} annas over for additional profit over and above that
ten per cent. That roughly indicates the position on which we stand; and,
generally, apart from the figuree our position always has been that it is
possible for the industry to carry on, to pay a fair price for cane and to
pay this excise duty. And that we have to muke good in the Select
sCommittee.

Sir, I do not think I need say any more on that particular point. I only
want to deal with two other points which seem to me to be of
great importance and which affect our whole case. I ventured
in my remarks, which have been very much eriticised as evidencing what
.an enemy I am of India, to say that it is very dangerous for the country to
vet into a way of listening to the demands of an industry for exaggerated
protection. It seems to me that the case throughout this debate has been
argued on the assumption that an industry is entitled to be given condi-
tions in which the average factory, regardless of the standard of efficiency,
is able to earn ten per cent. on its money from the very outset of its opera-
tions. Now, Sir, I feel that I can claim to know something about the invest-
ment of money in industry. In the years of my life before the War, when
| was in business, it was my business to run an investment company whose
sphere of operations was investments in industries in connection with mining
-and metal trading, all industries connected with mining, smelting, copper
-rolling mills, iron and steel,—a very wide sphere of industrial interests.
It is my experience in British conditions, where I think one may claim that
there is a fairly high standard of efficiency in management and enterprise,
it is my experience that any one who embarks on a new venture can hardly
ever hope to establish a position in new business earning a profit except
-after four or five years’ work in building up the position. It is my experi-
-ence that on an average the money invested in industry probably does not
-earn more than four or five per cent. In those cases, where you find com-
panies paying large dividends, you almost always can look back on a
long history of self-restraint during which in the early years they have been
putting aside all their profits to reserves and building up a strong position
‘behind their nominal capital. And there is no field except a highly specu-
lative field like mining ventures where you can ever expect to earn any-
thing like a ten per cent. regular dividend. T would ask any Honourable
Member opposite who is interested in industry to tell mc that he thinks
it fair to expect n ten per cent. assured dividend on any industrizl pro-
position. It is true that at times industrial shares have to show the possi-
bility of a vield of ten per cent. because they are so speculative, and unless
there is possibility of an yield as high as that, no one would put his money
into the business. But. then, that ten per cent. profit has to balance vears
of loss. And, on an average, I say that industrial profit should certainly
not expect more than about five per cent. on the whole capital. And vet
everyone here seems to talk on the assumption that an industry. eéven a
moderstely well managed industry, ought to be assured a position in which
it" can earn ten per cent. o ' o ' o
Now, 8ir, there is another side to that matter to which I should like to
draw attention, and, again, I am sure, it will be supported by any of the
Honourable Members opposite who have any experience of business. Tt
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is very difficult to put your finger on the spot and say exactly where one-
msn is an efficient manager and another is not. To all outward appearances-
oue man may run his show just as well, may keep his accounts just as-
well, may be just as good in engaging his staff, and 8o on; and yet one
man has got a commercial sense and is able to work profitably and another
man is always able to show something like a loss. But, here we seem to-
forget all these differences. If any single factory comes and says that it
cannot mske ten per cent. can that be considered a ground for an appeal’
to Government to go and give a further piece of protection? I do put it to
the House that if the efficiency of Indian industry is to be developed, it
will never succeed if the expectations of profit and the checks on inefficiency
are 8o high and so loose as seems to be the case in the minds of most of
those who have spoken on the subject. Certainly there would be very little
chance of India ever developing herself to a point where she can compete
in foreign markets as regards sugar.

I have mentioned these points, because, as T have already suggested,
I do take very hardly some of the criticisms that have been levelled against
us for introducing this measure or for making the sort of observations which:
T have made ss to what are the real interests of India if one wants to see-
India develop industrially in the future.

There is another side of the matter which I only just want to mention
and shall say very little about, and that is this: I do wish again to call’
the attention of the House to the two-edged nature of the weapon of pro-
tection. It is, of course,—and no one of us denies it—a most satisfactory
thing to see the sugar industry in India developing as it has developed.
But we must not forget that there is another side to this, and, when T
say that, I do not mean to say that it should deter us from the policy of
developing our industries, but simply this: that when any particular pro-
posals come up, they should be examined in all their aspects. We have had
a great deal of talk about rice in the past few months, and it is interesting
to see what are the figures as regards the exports of rice to Java and Sumatra
in the last few years. I do not say that the development of sugar industry
in India is the sole cause of Java and Sumatra having to turn over to rice
cultivation, but certainly it is the most important single factor in the
situation, and nothing has upset the Java position more than the sudden
development of our own sugar industry. In 1982, for the ten months ending
Janusry the 31st, our exports of rice to Java were 1,29,648 tons. In the
ten months ending January the 81st, 1934, thev had come down to 63,9000
tons: that is to say, the exports to Java had diminished by over 65,000 tons
~r more than half; and they will come down still more. That is an inevitable:
development. Java production of sugar has had to be cut down enormously;
so far as I know, even the reduced Chadbourne agreement quota for Java of
2% million tons will have to be cut down to } million tons next vear; and,
of course, they have to find other means of employing their land and are
now growing rice instead. So that that is an illustration of the other side to
this picture, although as I have said, it does not mean that we should not
go on developing ourselves industrially.

T think all the other points that have been mentioned can be dealt with
satisfactorily in 8elect Committee. We shall welcome the opportunity of a
careful examination of all these points, and T trust that we shall be able
to convince the House, after full discussion in Select Committee, that our
measure, however unpopular it may be, is definitely a right measure in the
interests of the country. TFinally, there is one thing which is borne in upon
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me most clearly after this discussion, and that is, that to have allowed this
state of affairs to continue any longer without raising this issue, without
ventilating this issue, and making people understand what is going on in
the sugar industry, would have been the worst possible mistake that we
could have made.

[At this stage, Mr. President (The Honourable 8ir Shanmukham Chetty)
resumed the Chair.]

Mr. President (The Honourable Sir Shranmukham Chetty): The question
is:

‘“That the name of Sir Frank Noyce be substituted in place of Mr. Hardy, as a
member of the Select Committee."

The motion was adopted.

Dr. Ziauddin Ahmad: There is another amendment, Sir, of Mr. Anwar-
ul-Azim for the addition of two more names.

. Mr. President (The Honourable Sir Shanmukham Chetty): He does not
want to move it.

The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the
1st of August, 1934.”"

The motion was negatived.

. Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa : Muham-
madan): Sir, there is one more amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): What is it ?

Mr. M. Maswood Ahmad: That the words ‘seven days’ be omitted. It
has not yet been moved, and I want to move it. It is on the agenda paper.

Mr. President (The Honourable 8ir Shanmukham Chetty): The Honour-
able Member may move it.

Mr. M. Maswood Ahmad: Sir, I beg to move:

“Tha: in the motion, the words ‘with instructions to report within seven days’
bhe omitted.”

I want to make simply a few observations in this connection. One is
this: that we on this side of the House are slways opposed to the idea of
limitation of time for reports of Select Committees. We want that suffi-
ccient time should be given to the Committee and it should be left in the
hands of the Committee that whenever they think fit they may report.
We should not restrict their action by any such clause that they should report
within seven days or some such period. You find, Sir, that the trouble is
that the Assembly is going on from day to day, and there is no time prac-
tically to consider these questions, and the figures, which my Honourable
friend himself admitted, have to be examined in the committee stage; but,
if there is not sufficient time, how will it be possible for the Committee to
-consider this point, and to examine all those figures which have been quoted
by Honourable Members on both sides of the House ?
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Further, you will find that I said in the beginning that two or three more
unportant questions had to be considered and those can be considered in
the light of the opinions which they may receive from the Local Govern-
ments. The main point which may be urged is that the Budget has been
passed and they are not aware what is their position and whether they will
get this duty, and they will want to know where they stand and whether
this income can be expected or not. But when we send this Bill to the
Select Committee, it means that we accept the principle of the Bill; but.
we are not aware of the opinions.of the Local Governments. I have said
that the Government will not lose anything if they postpone this recom-
mendation to get the report within seven days, and they can take this mea-
sure in the Simla Session. We accept the principle of the Bill by sending it
to the Select Committee, but we want that this question should be entirely
open to the Committee that if the Committee thinks that the opinions of
the different Governments should be placed before them, and if the Com-
mittee recommends to the Government that they want to have the opinions
of the Local Governments there should not be any trouble in the Committee,
and the Government should be in a position to circulate the Bill by execu-
tive order to different Local Governments to know their views in this con-
nection.

There is another objection, Sir, Some friends think that if this
measure is not passed, the- Bill, which is in the name of my friend, Mr-
Bajpai, will not see the light of day, and we will not be able to pass the
Bill to regulate the price of sugar-cane. 1 should like to tell my friends:
that nothing would be lost if we do not pass the other Bill within six
months; we shall not be able to give any benefit to the cane grower by
passing this Bill now, because the sugar-cane season is now over, and
whatever benefit the agriculturist will get as a result of the passing of
this measure, will be only in the next sugar-cane season. Thcrefore, there
need be no hurry for passing that measure. My view is that, instead of
limiting the time, it would be better to leave the whole. question in the
hands of the Committee. Let the Committee sit and consider the. whole:
question, and if they think that this Bill should be circulated, then it
should be circulated. But, if, on the other hand, they find they have
sufficient information in their possession, then, certainly, they will not
delay this matter and they will place their views beforer us. My whole
object is that the hands of the Committee should not be tied down in
considering this matter quietly and that no restrictions should be placed
on them. With these wodrs, I move my amendment.

Mr. President (The. Honourable Sir Shanmukham Chetty): Amendment
moved:

“That in the motion, the words ‘with instructions to report within seven days’ be:
omitted.”’

Mr. S. G. Jog (Berar Representative): Sir, my friend, Mr. Maswood
Ahmad, has made the suggestion with the best of motives, but I think
he is a bit out of order, because for every Select Committee they must
fix a' time limit, and if, within that time limit, they are not able to report,
they. will have to come to the House and ask for further extension of
time to report. Any motion with an indefinite arrangement without.
fixing anv time limit is out of order.
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Sardar Sant Singh (West Punjab: Sikh): Sir, I want to make a few
observations on the motion moved by my friend. It is admitted on all
hands that levying of an excise duty, so soon after protection has been
given, is a departure of very great magnitude. Therefore, it is abso-
lutely necessary that we should examine the situation more carefully
and more thoroughly than is usually done within seven days in a Select
Committee- My suggestion to the Select Committee would be that,
instead of hurrying through this measure, in their meetings they should
examine the important interests affectvd by this excise duty. Of course,
by carrying out this motion we accept the principle of levying the excise
duty upon sugar manufactured in India, but there are certain interests
which would like to be heard, and, if necessary, we-may have to examine
certain representatives, so that they may be able to put forward their
point of view, and the House should be able to record its decision on
materials which may be trustworthy and reliable. Therefore, I support
the motion of my friend, Mr. Maswood Ahmad.

Dr. Ziauddin Ahmad: Sir, I have one difficultly which I hope my
friend, Mr. Maswood Ahmad, will clear up. Suppose the Committee
does not report at all. thcn what would happen?

Mr. M. Maswcod Ahmad: My friend has forgotten the Standing Order.
My friend will find that the Standing Orders give sufficient protection in
this matter. .

Seth Haji Abdoola Haroon: Sir, I support wholeheartedly the motion
moved by my friend, Mr. Maswood Ahmad. I do not think, if this
amendment is accepted, the Government will lose any revenue. As all
Honourable; Members know, the cane season is already over. Most of
the sugar factories are to be closed on this side of the country. I think
some factories close to Gorakhpur in the Western U. P. are about to
close shortly, and some will close. before the first half of May. There-
fore, there is only one month left for the crushing season, and half the
number of mills will be closed before the ead of this month. If this
amendment is accepted, we shall be able to know many things. For
instance, the Finance Member just now gave the figure »f Rs. 7-1-0 as
the actual cost of sugar, and if they pay a price of Re. 0-8-0 in the
Gorakhpur district and one rupee as excise duty, there will be a margin
of nearly ten per cemt. So, we shall be able W go through =it thess
matters very carefully, and if the Finance Member agrees to this small
amendment, I think he will not lose much revenue.

The Honourable Sir George Schuster: Sir, I must strongly oppose
this amendment. It seems to me that my friend is merely trying to get
the House to reverse the verdict which they have already given as re-
gards his original amendment. His original amendment sought to send
the Bill for circulation and delay it until August. Now, he seeks to
achieve exsctly that result by another means. Our position is that the
House has got the information before it in order to deal with this matter,
and there is nothing to be gained bv delay. On the other hand, we
must get our financial programme through as is the ordinsry course at
the Budget Session. It was merely by an accident that this particular
Bill had to be taken separately from the Finance Bill, but it must be
passed at the Budget Session. 1 oppose the motion.
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Mr. M. Maswood Ahmad: May I know what is the hurry to pass this
Bill in this Session? Will my friend make the position clear?

Dr. Ziauddin Ahmad: My friend, Mr. Maswood Ahmad, I think, did
not give correct information. The rule says that ‘‘such report shall be
made not sooner than three months’’. Now, ‘‘not sooner than three
months’’ may mean till eternity on thq other side.

Mr. Presfdent (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That in the motion, the words ‘with instructions to report within seven days’ be
omitted.”

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): There is
perhaps another amendment by Mr. Maswood Ahmad, is it not?

Mr. M. Maswood Ahmad: I don’'t want to move it, Sir.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion 1s:

“That the Bill to provide for the imposition and collection of an excise duty om
sugar be referred to a Select Committee comsisting of Diwan Bahadur A. Ramaswami
Mudaliar, Mr. S. C. Mitra, Mr. Muhammad Azhar Ali, Seth Haji Abdoola Haroon, Lala
Hari Raj Swarup, Mr. Jagan Nath Aggarwal, Mr. Bhupu; Sing, Lala Rameshwar
Prasad Bagla, Mr. R. S. Sarma, Mr. A. Das, Bhai Parma Nand, Mr. C. S. Ranga
Iyer, Mr. F. E. James, Mr. G. Morgan, Nawab Major Malik Talib Mehdi Khan,
Sirdar Nihal Singh, Major Nawab Ahmad Nawaz Khan, Mr, G. 8. Bajpai, the Honour-
able Sir Frank Noyce, and the Mover, with instructions to report within seven days and

that the number of members whose presence shall be necessary to coustitute a meeting
of the Committee shall be five.”

The motion was adopted.

THE MATCHES (EXCISE DUTY) BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I beg to
move : ,

“That the Bill to provide for the imposition and collection of an excise duty on
matches be referred to a Select Committee consisting of Sir Cowasji Jehangir, Mr.
Rahimtoola M. Chinoy, Mr. 8. C. Mitra, Mr. B. Sitaramaraju, Mr. B. V. Jadhav,
Mr. Sitakanta Mahapatra, Sardar Sant Singh, Mr. R. S. Sarma, Rao Bahadur S. R.
Pandit, Mr. N. N. Anklesaria, Pandit Satyendra Nath Sen, Sirdar Harbans Singh Brar,
Sir Leslie Hudson, Sir Darcy Lindsay, Mr. A, H. Ghuznavi, Mr. Muhammad Anwar-ul-
Azim, Dr. B. D. Dalal, Mr. D. N. Mukharji, the Honourable 8ir Frank Noyce, and
the Mover, with instructions to report within seven days, and that the number of

members whose presence shall be necessary to constitute a meeting of the Committee
shall be five.”

I do not think that it is necessary for me to make any long speech in
moving this particular motion. I have explained the position fairly fully
in my original Budget speech. I have no particular case or public agitation
to deal with in this matter. What I want to put before the House is that
this is an extremely reasonable proposal, but that there are many technical
aspects which will require full discussion in Select Committee. I may say
that we have had an opportunity, in the interval since we introduced this
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measure, to discuss it with some of the representatives of the lea.dmg match
manufacturing companies, and there is no doubt that on certain points some
technical modifications will be necessary in the measure as originally pro-
posed. But all of those points are points which can well be discussed in

Select Committee. 8ir, I move.

Mr. President (The Honoursble Sir Shanmukham Chetty): Motion
moved : ,

“That the Bill to provide for the imposition and collection of an excise duty on
matches be referred to a Select Committee consisting of 8ir Cowasji Jebangir, Mr.
Rahimtoola M. Chinoy, Mr. 8. C. Mitra, Mr. B. Sitaramaraju, Mr. B. V. Jadhav,
Mr. Sitakanta Mahapatra, Sardar Sant Singh, Mr. R. 8. 8arma, Rao Bahadur 8. R.
Pandit, Mr. N. N. Anklesaria, Pandit Satyendra Nath Sen, Sirdar Harbans Singh Brar,
8ir Leslie Hudson, Sir Darcy Lindsay, Mr. A, H. Ghuznavi, Mr. Muhammad Anwar-ul-
Azim, Dr. R. D. Dalal, Mr. D. N. Mukharji, the Honourable Sir Frank Noyce, and
the Mover, with instructions to report within seven days, and that the number of
memberaﬁwhose presence shall be necessary to constitute a meeting of the Committee
shall be five.”

Mr. B. Das(Orissa Division: Non-Muhammadan): In the words of my
Honourable friend, Mr. Jagan Nath Aggarwal, I may say that we are not
discussing the philosophy of protection; we are discussing the philosophy
of taxation.

An Honourable Member: Philosophy of destruction!

Mr, B. Das: During the Budget speech and on various other occasions,
T have made it clear that excise duty has become a general feature of the
taxation policv of the Government of India. Although I could not speak
on the other Bill which was discussed with such vehemence for the last two
days. whatever remarks I make cn this Bill will also apply to the Sugar
Excise Bill. I feel that excise duty has come to stay. The very fact that
the House has sent the other Bill to a Select Committee shows that the
House considers that excise duties should be collected by the Government
to meet their general expenditure, but whether the excise duty that has
‘been designed by the Government on matches or on sugar is ample or should
be reduced is a subject which requires closer examination. As for the
match industry, it has been represented in various quarters, I have heard
it said that the excise duty is not good. I do not agree, because I find
from the reports of the various Committees, including the Taxation Enquiry
Committee and the Federal Finance Committee, that they have all approved
of an excise duty on matches. But whether the Finance Member is entitled
to purloin the resources that are left for the future Federal Government
is a different question. My Honourable friend has touched those resources,
and so I will register my protest that he is not today entitled to touch those
‘resources.

I will now come to the merits of the case as to what should be the
exact excise duty that should be applied to the match industry. I have
seen statements,—particularly when the Federation of Indian Chambers
wag holding its annual meeting last week here,—some of my Bengali friends
8aid that they would like that the small match factories which are operated
by hand as a sort of cottage industry should be exempted from any excise
duty. My Honourable friend, Mr. Ramakrishna Reddi, has recorded a
protest in the previous Bill and has suggested that khandsari sugar should
not be touched, and let me take this opportunity to say that I entirely
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agree with Mr. Reddi and others who think like that, that khandsar sugar,
where it is in the form of a cottage industry, should not be made.to pay"
any excise duty. In the same way, I say that this match industry, where
it is being manufactured as a cottage industry. should be exempted from
the excise duty. It has also been represented to us that the system
of taxation which my Honourable friend has designed will work hardship
on the consumers. The Finance Member wants to design a match box with

80 splints. But that means that match boxes in the bazar will be sold
at two pice per box.

Mr. A. Das (Benares and Gorakhpur Divisions: Non-Muhammadan-
Rural): Tt is already being sold at two pice.

Mr, B. Das: That is myv complaint, and it will also reduce the con-
sumption of matches. In these days of economic depression, the poor-
man will not get a chance to buy the matches which he was buying.for
half a pice. So, it would be better if the Select Committee devised boxas:

of one, two or three sizes.—boxes of 40 splints, and boxes of 80 splints,
" and there may be a medium kind of box of 60 splints. My Honourable
friend, Mr. A. Das, has said that matches are selling already in the bazar
at two pice. I have not recently had an opportunity to buv matches,
and T do not know the price. The other dav T accused the Finanece
Member of a lack of sense of proportion in permitting the match manu-
facturers to work day and night and producing matches in such large-
quantities that the Finance Member will not collect any additional
revenue from the match excise duty. In reply to my accusation he said
that he did not believe that too much extra matches were being manufac-
tured and stocked in the bazar. and that he would be able to collect the
Rs. 23 crores which he has estimated. My Honourable friend may think
in that way; after a month, he will not be concerned with the Budget
proposals of the Government or whether his successor would only find a
paper estimate of Rs. "% crores, a moiety of which he will not be able
to collect. But there is that danger which the Finance Member wili
have to face. Announcing the imposition of an excise duty, but postpon-
ing the date of collection to 1st April, has deteriorated the receipts of
the Government, and these will deteriorate at everyv step throughout the:
Budget year.

One very important issue that has been brought into the scope of.
the present Bill is that the Indian States will be brought into collabora-
tion. Knowing the past policy of these Indian States, knowing how
it works and the serious accusations that are levelled against certain of
these Indian States by my Honourable friends, Sir Cowasji Jehangir and
Mr. Mody and others, that these Indian States, in the coasts of the
Bombay Presidency, whenever they get the opportunity, allow the
importers a rebate in import duties, I think that goods are sold at low
prices. I do not know if the Honourable the Finance Member and the:
Government of India have so far discussed the subject in minute detail
with the representatives of the States and whether the representatives »f
these Indian States will conform to the rules that will be made by the
Government of ‘India and the representatives of the States, and even it
they agree on paper at a Conference in Delhi or Simla, what guarantee is.
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there that these Indian States will conform to the promise which they
will give on paper? Have the Government of India any power or any
method by which they can enforce the Indian States not to give rebate to
the manufacturers of matches or even sugar in these Indian States, so
that these Indian States will sell them at a low price and there will be
undue profiteering? Not only that, but it will hit the manufacturers in
British India. That is a point which the Government should not deal
with lightly. It is not a political issue where the Finance Member will
seek the advice of the Political Department. It is a purely economic
issue. If, under the order of the Political Department or under the
guise that the Political Department is to be controlled by the British
Government, because  the princes are allies of His Majesty the King,
the Government of India do not devise rules to completely control the-
action of the Indian princes and their States in the matter of collection
of excise duty, then, Sir, I think that this Bill will not result in any
good, and the result which my friend anticipates in the collection of 2%
crores, which has already been nullified by the manufacture of excessive
matches during the last one month, will be further nullified by the
ingenious and dishonest method of working of Indian States who are
manufacturing matches in Indian States and flooding the British Indian
market with duty free matches, and that is a point on which this House:
would ask for assurance. It should not be left purely to the sweet
consideration of the Indian States or the princes, but the Government
of India should exercise their control and superintendence over these
Indian Stgtes to see that they fulfil their obligations. Today there is
no Fedération, and no one knows what will be the position of these:
Indian princes five years hence when the Federation comes in, and who
knows whether Federation will come in at all? At present, the Governor
General in Council happens to be the master of these princes and their
over-lord. Why should the Government of India today be so chary as
not to exercise that control and allow the princes to do anything they
like as they have permitted the princes in Kathiawar States, particularly
the Jamnagar prince to do anything he likes in the matter of giving
rebate in the Jamnagar ports?

As the House is again discussing the duty on matches, reesllection brings
me back to the report of the Tariff Board on the protection of the match
industry in which Sir Padamji Ginwalla wrote that minute of dissent and.
that excellent note on match manufacture. 1 want to take this opportunity
to ask the Government what they have done during these two or three years
to give effect to those suggestions. It was given out in the Press that the
Swedish match combine, which is at present run with foreign capital, gave
a certain undertsking to Government. I should like the Honourable the
Finance Member to tell us what has been done to see that that undertaking
is fulfilled. Then, there is another thing. In all protective measures, this
House has insisted, in accordance with the report of the External Capital
Committee, that the compsany’s capital should be rupee capital and that
75 per cent. of the directorate should be Indian. This point was stressed very
nuch when this House gave protection to the Indian paper industry. T
»m not discussing the discrimination against British capital. I ask the
Treasury Benches to recollect the minute of Jdissent I wrote in the case of
the Sugar Protection Bill where I said that T had nothing to say about the-
investment of British capital, as that matter was under discussion in the
Round Table Conference which was adorned and graced at the time by my
Honourable friends, Diwan Bahadur Remaswami Mudaliar and Sir Cowasjt
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Jehangir. I am not discussing that, but I am discussing whether the Govern-
ment of India have any definite policy against the investment of foreign
capital in-India, and, when an industry receives protection, under the pro-
tective policy of the Government of India, whether they can insist on that
industry to convert its capital into rupee capital and to have a large number
of Indian directors. I have heard it said and I believe it is true that the
Swedish Match Combine has given certain assurances to the Government.
[ will instance the case of the salt industry. There is that Italian firm in
Aden which is taking advantage of this two annas six pies protective duty on
salt and importing & very large quantity of salt to India and which offends
the susceptibilities of my friends from Karachi, Mr. Lalchand Navalrai and
Seth Haji Abdoola Haroon, but the Government of India were very much
frightened, not only by the British Chambers of Commerces, but they are
somewhat frightened of the foreign capital investments in the Indian Empire.
They have not devised, so far, any means by which they can control foreign
capital investments in British India. When we were considering that Sugar
Protection Bill and you, Sir, were the Chairman of that Select Committee,
you gave us ample opportunity to discuss this subject, but on another Com-
mittee, the Textile Protection Select Committee, Sir, we had not the privilege
to discuss the subject fully in a similar fashion and for which I have appended
& long minute of dissent. I have no quarrel with the Honourable the Law
Member who was the Chairman of that Seleet Committee and we thought
that certain matters could not be discussed in the Select Committee, but,
Sir, you who served on the first Select Committee of the first protective
measure in 1924—the steel industry messure—knew the TFiscal Com-
mission’s report thoroughly or line by line and you knew the policy with
which the Government of India designed their protective measure and you
gave us ample latitude in 1932. Sir, we discussed very much this morning
the question whether sugar was coming from Java and we discussed in
1932 whether these Java planters would not transplant their plsnt and
machinery and manufacture sugar in India and whether it was not right and
fair, and it is still not right and fair that the Government of India should
devise some means of control of the investment of such foreign capital.
Sir, I wrote a minute of dissent, and I will just read it out. It is a minute
of dissent appended to the Select Committee’s report on the Bill to provide
for the fostering and development of the sugar industry in British India,
with the Bill as amended, in the year 1932-33, about the policy towards the
investment of foreign capital in India:

“As long as we are working under the present constitution it is idle to think of
-discrimination within the British Empire. I am for empire reciprocity with consent
.of respective Dominions concerned inside the British Empire.”

Well, Sir, my attitude, I will say, towards the dominions has changed,
a8 I find their attitude towards India has not changed a bit, and they are
still insolent and ingulting towards India.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
‘madan Urban): Do they know that your attitude has changed ?

Mr. B. Das: It is for the Government of India to let them know that the
attitude of British India has changed. (Hear, hear.)

“If that assurance would he given, our European colleagues in the Central Legisla-
ture would gladly join issue with us to control foreign investment in India, similar
ito the case we apprehend in the case of sugar industries. I must draw attention of the
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Legislature to the menace of the foreign capital and control to Indian industries. The
Legislature and the Government should particularly watch cases where the Government
grant concessions to particular industries. Already the electric industry in Bombay
have been controlled by Americans. The protection to match industries brought in the
Swedish combine. At present Government exercise mo control over these foreigm
investors. There is further menace from America and the continent io our steel industry
and the shoe industry. There is menace to our Cotton Mill Industry from Japan
and Germany. Is it mot high time that the Government should legislate for every
individual case if they cannot at present introduce general legislation to protect
industries in India in the interest of India?®”

Sir, my Honourable friend, Mr. Mody, is noi present here, but his
heart would have been gladdened to hear what I have read out just now—
Sir, T thought of the cotton mills of Becmbay when I wrote that minute
of dissent in 1932. Sir, T gave in another paragraph a method of licensing
of all industries, whercby Government could control every industry and
thereby exercise a check whether the capital is foreign eapital or rupee
capital; but, at that time, Sir George Rainy, who was a member of that
Select Committee, thought that we might be too much discriminating and
the time was not ripe that we could raise that big issue under the cloak
of this Sugar Protection Bill. Sir, here is another occasion. Government
had ample time to know the mind of the non-officials on this side, and,
as far a8 I know, they have their sympathy with us and they are again-
bringing in a measure on matches before the House. Is it not right that
they should so legislate that the foreign investment in India should be
converted into rupee capital and insist on that by a method of licensing
or by some other method—I would leave it to the Seleot Committee and’
also to the verv ingenious brain of the Honourable the Finance Member-
to devise that method of control. Sir, the External Capital Committee’s.
report recommended that there should be a minimum number of Indian
apprentices trained in these industries. 8ir, the Swedish Match Combine
received ample time and has captured the whole of the market,—I think
sixty to seventy per cent of the Indian market. May we not ask to know
whether Indians are being trained by them and Indians are being employed
by them in high offices, or whether Indians work simply as coolies in-
these factories, and is it not the case that men from Sweden and Germany
are ruling the affairs of the various firms that are controlled by the Swedish-
Match Combine ip India? Sir, Government are always in a hurry. They
have no time to bring out effective measures that will benefit India and
Indians. My Honourable friend wants taxes and he wants us to give him
permission to levy an excise duty. I have a certain svmpathy with him.
Whether the excise duty he wants, namely, Rs. 2-4-0 is proper or it
should be reduced to a certain extent, that is for the Select Committee-
to examine minutelv and in detail, but I feel that it ought to be reduced
slightly. That, however, is a different issue. 8ir, for purposes of taxa-
tion, Government are in & hurry. They make us sit through the night,
even up to two o’clock, to pass taxation measures, but why does not the
Honourable the Finance Member or the Honourable the Commerce Member
bring out a Bill whereby industries that are protected and are receiving
concessions from Tndia shiould be so controlied that they work for the
benefit of India?

A few minutes ago, the Honourable the Finance Member laid down the
law, from his own experience in the City of London, that industries should
not expect any profit above ten per cent and that he would like to see
the profite remain at five or six per cent. I think by this match industry
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they are making more profit, and when foreign capital invested in India
makes more profit at the cost of India and Indians, is it not the duty of
the State to insist that part of that money is returned to the State and
part of the experience—technical and commercial—is returned to the people
.of India, and the industry so arranges its working that Indian technical
men, Indian labour and even Indian directors enjoy the maximum smount
of benefit? Sir, I do hope that the Select Committee will examine this
aspect of the question and will be able to devise other clauses in the
present Match Bill so that the Government will be forced to apply their
mind and license the match factories in India and control them for the
benefit of India.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
1he 4th April, 1934.
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